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COUNCIL OF STATE DEBATES 
(OJ'ftOlAL BBPOBT 01' mJD, m'l'B SEB8IOR OJ' THE THIRD COUROIL 

01' STATE.) 

VOLUME 11-198S. 

COUNCIL OF STATE. 
Tueaday, 29th Augmt, 193.1, 

The Council met in the Council Chamber at Viceregal Lodge at Eleven of 
. he Clock, being the first day of the Sixth Session of the Third Council of State, 
j. pursuant to section 63D (2) of the Government of India Act. The Honourable 

the President (the Honourable Sir ManfJckji Dadabhoy, K.C.I.E., Kt., Bar.-
at-Law) W8I! in the 0hair. 

MEMBERS SWORN: -
His Excellency General Sir Robert Cassels, G.C.B., C.S.I., D.S.O. (Com-

mander-in-Chief). • 
The Honourahle Mr. Mautice William Brayshay (Chief Commissioner of 

Railways). 
The Honourable Mr. fohn Stephen Henderson (Bengal Chamber of 

Commerce). 
The Honourable Mr. Pratap Ohandra Dutt (Madtas: Nominated 

Official). 
The Honourable Mr. John Rutherford Dain, C.I.a. (Bihar and Orissa : 

Nominated Official). 
The Honourable Mr. Thomas Cooke Samuel Jayaratnam (Government 

of India: Nominated Official). 
The Honourable Mr. Bertram 'James Glancy, C.S.I., C.I.E. WoIitical 

~;~1 Secretary). 

i! 
QUESTIONS AND ANSWERS. 
WORLD BCONOMIC CONFERENCE . 

. , 1. THE HONOURABLE RAJ BAHADUR ,LlI.A. MATHURA PRASAD 
. ~HROTRA : Will Government be pleased to state: 

(a) If they have received an invitation to participate in the World 
Economic and Monetary Conference 1 
lidOS B 
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(6) Whether they p~ to send a delegation to London 1 and 
(c) Whether they propose to consult the Provincial Governments and 

eommercial bodies with a view to send a representative delegation? 

TRE HONOURABL~~ MR. T. A. STEWART: (a) Yes. 
(b) The Honourable Mrmbt>r is referrtld to the Press communiques, dated 

the 9th Bnd the Hith June, 193:}, is!tued by the Prh'ate Secr~ta.ry to His Excel-
lency the Viceroy, cOJlies of which arE' in the J,ihrn.ry. 

(!') The Conference has already heen held and adjourned. The Provincial 
Go,·ernmcnt.s and commercial hodies were not. consulted with rega.rd to the 
oomposit.ion of t·hr Indian Delegat.ion. 

PENSIONS AND LEAVE AI.LOWANCES PAID IN ENOI.AND AND IN INDIA. 
2. THE HONOURABLE RAI BARADUR LALA MATHURA PRASAD 

MEHROTRA: Will Government be ple.'tsed to state : 

(a) The amount of pensions? and 
(b) Leave allowances that they paid in England and India either in 

1930-31 or in 1931-32 to retired officials on behalf of the various provinces as 
well as the Government of India separately? . 

THE HONOURABI.E MR. J. B. TAYLOR: I would refer the Honourable 
Member to Accounts Nos. 72B and 72C of the Finance and Revenue Accounts 
for 1930-31 and 193]-32 where figures of pensions paid in Engla.nd and in India 
on behalf of the various provinces as well as the Government of India arc shown 
eepaJ'ately, and also to paragraph 4 of the explanatory notes under XXXIII It.D.d 
45.-Superannuation Allowances and Pensions. Information regarding leave 
a1lowan~s is not similarly tabulated and the tabulation would involve labour 
and expense which the Government of India c&nsider would not be commen-
surate with the value of the result. 

SURVEY OF THFJ WHEAT POSITION TN INDIA. / 

3. THE HONOURABLE RAI BAHADUR LALA MATHURA PRASAD 
MEHROTRA: (a) Is it a fact that G<lvernment deputed some high official 
to cond,uct a survey of. the wheat position in India some time ago 1 

(b) What were the findings of that official? 
(c) Will Government. be pleased to publish his report ! 

THE HONOURABJ.ItJ KHAN BAIJADl.1R MIAN 81R FAZI.-I-ffiJ8AIN: (a), (b) 
and (r). No official was deputed by Government to eonduct a survey of the 
wheat position in India. If, however, the Honourable Member is referring to 
t·he enquiry conducted in 1931 jointly by two officers, belonging to the Agri-
cultural and Railway Departments, respectively, regarding the transport and 
other intermediate charges paid on Indian agricultural produce bet'Yeen the 
eultivator and the overseas marKets, I may state for his information that it was. 
calculated that in the case of wheat grown in the. Punjab, railway fn..ight to 
ltarachi, port and municipal charges and sea freight to Liverpool amounted to· 
Rs. 1-1-5 per maund. Government have decided not to publiah the report. 



QUl!:I!T10NI! AND ANSWERS. 8 

DEBT OBLIGATIONS OF THE GOVERNMENT OF INDIA IN INDIA. AND IN ENGLAND. 

4; THE HONOtJB.A.BLB R.u BAIW>UR. L.AIoA. MATHURA PRASAD 
MEHROTRA : (a) What are the debt obligations of the Government of India 
(i) in India and (ii) in England, which mature, year after year, between now 
and the year 1950 ? . 

(b) What rates of interest do they bear 1 
THE HONOURABLE MR. J. B. TAYLOR: The Honourable Member is 

referred to the monthly statement of the Rupee Debt of the Government of 
India. published by the Controller of the Currency and the return of East India 
Loans rai~ed in England published ~y the Secretary of State. 

ADVANCES TO PROVINGlAI, GOVERNMENTS AND RATES OF INTEREST CHARGED 
5. THE HONOURABLE RA.I BAHA.DUR LALA MATHl:JRA PRASAD 

MEHROTRA: Will Government be pleased to state what advances were 
given and at what rates of interest to the various Provincial Governments, year 
after year, from 1921, to the establishment of the Provincial Loan Fund 1 

THE HONOURABU; MR. J. B. TAYLOR: The amounts advanced to the 
Provincial Governments from 1921-22 to the t'nd of 1921-25 are given ill the 

~. Finance anel Uevenue Accounts, copies of which are available in the tibrary 
.. of t,he House. The rates of interest are as follows: 

1921-22.-61 per cent. reduced to 41 per cent. from 1st April, 1927. 
1922-23.-61 per cent. reduced to 5! per cent. from 1st April, 1929 in the 

case' of Bombay an" from 1st April, 19.'i2 in the case of 
~. other provinces. 

1923-24.-G per ceut. 
192,1-25.--5f per cent. 

ESTABLISHMENT OF NEW SUGAR FACTORIES IN INDIA. • • 
6. THE HONOURABLE RA.I BAHA.DUR LALA. MATHURA PRASAD 

MEHROTRA: Will Government be pleased to state: 
(a) How many new sugar factories were established in India and in what 

parts of the country (i) in 1931-32 and (ii) in 1932-33 ? 
(b) How many new ones are proposed to be established in the year 

1933-341 
THE HONOURABLE KHAN BAHADUR MUN SIR FAZL-I-HUSAIN: 
(a) (i) .. Nil 
(ii) United Provinces .. 20 

Bihar and Orissa 7 
(b) According to present information 5{ new sugar factories are expected 

to work in 1933-34 distributed approximately as follows : 
United Provinces ' 21 
Bihar and Orissa 16 
'~~ 7 

Bombay. 6 
Other areas , 

d 
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GoVERNMENT SECURITIES HELD BY P:SOVINOIAL ACCOUNTANTS GENERAL. 
.. 

7. THE HONOURABLE RAJ BAlIADUR LALA MATHURA PRASAD 
MEHROTRA: Will Government be pleased to state the total amount of 
Government securities held as tax free by the Accountants General in varioua 
provinces on the 31st March, 1932 or 19331 

, THE HONOURABLE MR. J. B. TAYLOR: Provincial Accountants General 
do not ordinarily hold Government securities, tax free or otherwise, as such 
securitif',s are transferred to the name of the Controller of the Currenoy or the 
Deputy Controllers of the Currency, for safe custody. Except in the case of 
cert ain securities originally deposited with Accountants General in their capa-
city as Treasurers of Charitable Endowments, it is very difficult to ascertain 

. which of the securities held in the Currency Department on behalf of Account-
ants General are tax free, and the collection of such information would involve 
an amount of labour which the Government of India consider would not be 
commensurate with the value of the result. 

IMPERIAL BANK OF INDIA.. 

8. To HONOURABLE RA.I BA.HA.DUR LALA. MATHURA PRASAD 
MEHROTRA: Will Government be pleased to state: 

(a) What branches of the Imperial Bank of India are still working 
at a loss 1 

(b) What total profits the Bank has made, year after year, since its 
establishment 1 

(c) What dividends it has declared 1 

(d) How much money has been paid to it by Government for debt 
management? 

THE HONOURABLE l\fR. J. B. TAYLOR: (a) Government have no m-
formation. 

(b) and (c). The Honourable Member is referred to the published half-
yearly statements of the affairs of the Imperial Bank of India. 

(d) A statement containing the information is laid on the table. 

THE HONOURABLE RAI BAHADUR LALA l\1ATHURA. PRASAD 
MEHROTRA: With reference to (a), may I know if the accounts are not 
submitted to the Government of India by which the Government may know 
which f,ranches are working at a lOBS? 

THE HONOURABLE MR. J. B. TAYLOR: The accounts of the Imperial 
Bank as a whole are submitted, but Government do not get accounts tabulated. 
for each branch. . J" 



".:( 

QUBSTIONS AND ANSWERS. 

~MouM&g lie IJfIIOant ptM 10 1M lmptrial Bailie 01 India fU ilOmmi81ionJor lie m~ 
fIIMI ollie Dt.bt oj 1M GotIemment 01 India for 1M tuwlvc !J#M" from 1921 to 19.'2 . . 

(Fi~ures in thousands of rupee.'to) 

Year. Amount 
paoid. 

1921 5·25 

1922 5·57 

1923 6·05 

1924 6·33 

1925 6·43 

1926 6·U 

1927 6·6' 

1928 6'79 

1929 7·31 

1930 7·31 

1931 7·41) 

1932 7'70 

DEBT PAR~ULARS OF MAJOR PORT TRUSTS. , 

9. THE HONOURABLE ,RAt BAlUDUR LALA MATHURA PRASAD 
lIEHROTRA: What were the total outstan:ling debts, both in rupee and 
nerling, of the Major Port Trusts on the 31st March, 1931 or 1932 ? 

THE HONOURABLE MR. T. A. STEWART: A st:t.te:nent shORing the 
outstanding debts of the Major Port Trusts, both rupee and sterling, on the 3181; 
Karch, 1932, is laid on the table. The figures given in the statement do not 
take into account the amounts acoumulated in the Sinking Funds ma.inta.ined 
by the Port Trustees or Commissioners for the repayment of their loans. 
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QUESTIONS Al'fD AN&WElUI. 7 

POPE COIrlMITTJj:E 'REPORT. 

10. THE HONOURABLE RAI BARADUR LALA MATHURA PRASAD 
MEHROTRA: {a) Will Government be pleased to lay copies of the 
Pope Committee Report on the table of the Members 1 

(b) What recommendations have been accepted by Government and 
what, if any, steps have been taken to give them practical shape 1 

THE HONOURABLE MR. M. W. BRAYSHAY: (a) CopiesJof the report 
submitted by Mr. Pope have been placed in the Library. 

(b) I lay on the table a Memorandum giving all the!available information 
J.l8garding the progress of the action taken on the recommendations. 

THE HONOURABLE RAI BARADUR LAM MATHURA PRAsAD 
MEHROTRA: Will the Government be pleased to supply these copies 
to all the Members of the Council for their use 1 

THE HONOURABLE MR. M. W. BRAYSHAY: I will consider that; I am 
not quite certain whether they have been printed in sufficient numbers. 

Memorandum on IAe enquiry CQII.ducte.d by Mr. F. A. Pope. 
December, 1932-FtbrUIJry, 19.'13. 

To asoerta:i.n whether further economies were possible on Indian Railways the Govern-
ment of India obtained, by the kindneas of the London Midland and Scottish Railway, 
the eervioes of Mr. Pope. General Executive AsIIiatant to the President of that Railway. 
Mr. Pope had been olosely in touch with the various p1'OOe!l88ll of rAtionalization put into 
practioe in recent yeaJ'8 on thc London Midland and Scottish Railway. 

In view of the shortneas of Mr. Blpe's visit it was decided that he should oonoentrMe 
his attention on the Great Indian Peninsula Railway and inaugurate a detailed analysis of 
every important activity of railway operation-" job analysis "-on that line. It "' .. 
Iol'I'&IIged to asaociate with him certain officers of other Railways who oould lea.ra hill 
methods and after hiB departw'6 from the country return to their Iiues to initiate the 
prooesa on those Jines. Tho following are·the officers lIelected for tile purpose : 

Mr. J. A. Bell, Divisional Superintendent, East Indian Railway. 
Lieutenant-Colonel C. F. ('..arson, R.E., Divisional Superintendent, North WestcmI 

Railway. 
Mr. R. C. Case, Deputy Transportation Superintendent, Great Indian Peninaa1a 

Railwa.y. 
Mr. G. S. G. Higginson, District Transportat.ion Officer, Bengal Nagpur Railway. 
Mr. G. A. R. Trimming, Deputy Chief Mechanical EnginOE'r, ElI8t Indian Railway. 

s. Mr. Pope and th61\8 officers worked on th6 Great Indian Peninsula Railway during 
the months of January and part of February, 1933, and on 25th February presented a report 
to the Railway.Board (copies of which are in the Ubrary of the Legislature). In hill 
oovering letter. whioh ill printed at pages mi and mU of the report. Mr. Pope pointed oat 
that already a large number of economies had been etJected on Indian Railways and there 
were no big individual economies left exoept the better 1111('1 of locomotive power, and pol-
Bible further amalgamation of railways, both of which are referred to in the report. Be. 
however, urged that considerable 8Ilovinga would be found JIOIIIiblll if a detailed aDal,.. 
., every operation conduoted on a railway (job anaiyais) were undertaken' and for thil 
jIurpoee constant organised research "nd invoatigation was nectlllS&l'Y. ' 



8 COUNCIL OF &TATB. [2:JTH Aua. 1933. 

4. In ac,oordance with this recommendation, which is further elaborated on pap .11 
of the ~rt under the .. Summary of conclusions and recommendatioJlI ", the o1IioenJ 
UIOOiated with Mr. Pope have returned to their Railways and a.re DOW carrying On the 
'investigations J"eC'ommended by him. Further. officers from the Burma and the .A8I!aDI 
Beogal RaJ.lways have bEoen since 8IIIIociated with the officers engaged on .. job analysis .. 
on the East Indian and the Eastern Bengal Railways in order to learn the method and to 
inaugurate it on the Burma and the Assam Benga.l Railways. The position at present. 
therefore, is that" job analysis" is now being undertaken on all the State-managed 
Railways and on the Benga.l Nagpur and Aasa.m Bengal Railway.. Ita introduction on 
other Company-managed Railways is under consideration. 

5. The officers engaged on .. job analysis " commenced their operations in March 
and April last and· were instructed to furnish a report on the results of their investiga-
tioDs in six months'; so, at the moment, no reports of their investigations a.re to hand. 
It must, however, be borne in mind that" job analysis ", as the expl't!ll8ion itaelf impl.ieB, 
mists of a closely detailed examination of a large Bumber of sma.ll processes and iteml 
end although it may be reasonably hoped that the ultimate results in the aggregate will 
conclusively repay the expenditure involved, it must be a nlatter of time before the effect. 
of these results is felt. On the London Midland and Scottish Railway the process baa 
been going on for some years and is still far from oomplete. 

6. In addition to the specifio recommendation that job analysis should be initiated 
OD all Railways, there are other recommendations in the report which may be summarized 
.. follows: 

(a) the better use of locomotives ; 
(b) the better use of railway land ; 
(c) the more careful listing of surplus track, equipment. a!ld accommodation: 
(d) additional research and experiments ; 
(e) improved workshop practice. especially in l'egard to standardization of pattern 

design. the use of aorap, and the compilation of " 008t " data ; 
(I) possibility of reducing hot axles. 

AJl these items .are now under active investiga.tion. 
7; Finally, it was suggested in the report that economies might be gained by amal-

gamating Railways and thi. matter ia ullder the coDllideration of the Ra.ilway Board. 

TRANSFER OF THE ADMINISTRATION OF ADEN TO THE BRITISH GOVERNMENT. 
11. THE HONOURABJ,E RAJ BAHAJJUR J~ALA MATHURA PRASAD 

MEHROTRA: (a) Is it a fact' that Government is oonsidering the 
transfflr of the administration of Aden to the British Government 1 

(b) Will Government be pleased to make a detailed statement on this 
question and give full opportunity for its consideration to the House before 
arriving at any decision 1 

THE HONOURABLE MR. B. J. GLANCY: (a) Yes. 
(b) The Honourable Member has no doubt seen the communique which 

was i88ued by the Government of India on the 21st June, 1933, and which 
gave detailed information on the subject; a copy of which I lay on the table. 

THE HONOURABLE R:.u BAHADUR LALA MATHURA PRASAD 
MEHROTRA: Will the Government be pleased to lay on the table copies 
of representations received in India and in Aden for the transfer of Aden 
before the commencement of the debate on the motion by the Leader of the 
Bouse on the 31st AuguSt 1 

THE HONOURABLE MB. B. J. GLANCY: I will see whether they can 
be printed. Sir. 
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Govemmnt of India Preu communiqui, dated the 21. J.M, 1933. 
His Majeaty's Government have recently' received representatiODB from different 

oommunitiea among the inhabitants of Aden as well as ~m o81't&in quarters in India ez· 
preuing their various views in regard to transfer of the administration of Aden from the 
OOI1trol of the Government of India to His Majesty's Government. The matter is one 
which is now reoeiving the consideration of His Majesty's Government and of the Gov· 
ernment of India in oonnection with impending oonstitutional changes. Full opportunity 
will be given for disouuion in the Indian Legislative Chambers at their next BeB8ion and for 
all interests ooncerned to state their views. Meanwhile, His Ma$eaty's Government think 
that it would be oonvenient that the eonsiderations whioh suggest the dOllirability of a trans-
fer of the administration and the oonditions that would. be entailed by suoh a transfer 
should be made known, so that the problem can be discU88ed with full knowledge of the 
facta. The reasons whioh suggest that Aden should not remain linked with India under 
the new ooastitution are that it is an area geographically remote from India; that it 
would not naturally fit into the new federation; that it is already to BOme extent under 
Imperial oontrol and that it is inseparable in pract.ioe from the Aden Protectorate, whioh 
has already paB8ed wholly out of Indian control. If it should be decided that the ad-
ministration of Aden should be Beparated from that of India., His Majesty's Government. 
contemplate that the following conditions would be establiBhed : 

(1) India would be relieved of the annual contribution of approximately £150,000 
sterling or rupees twenty Jakhs at present payable towards the military and 
politioal administration. 

(2) The right of appes.l in judicial c!l.~08 to the Bombay High Court would he 
maintained. 

(3) His Majesty's Government would maintain the existing policy of making .Adela. 
a free port unleu BOme radioal change in the present economic situation 
should take place. From their own point of view abandonment of tlUa 
polioy would olearly, in existing economic conditions, be fina.noially un-
BOund since the prosperity of Aden depends largely upon ita transit trade. 

(4) His Majesty's Government would do their utmost to maintain the present. 
standard of administration and would not impose any additional tuation 
unless such a course became in their opinion absolutely neceasa.ry. 

(5) A proportion of Indian Servioe Administrative personnel would be retained iD 
the Aden Servioe for IOmo years after the transfer took plaoe. 

> (6) No raoiaJ legisIation or segregation would be permitted by His Majesty'. Gov-
. ernment. 

CIVIL AND MILITARY EXfENDITURE OF AnEN. 
12. THE HONOURABLE R.~I BAHADUR LALA MATHURA PRASAD 

MEHROTRA: Will Government be pleased to state as follows: 
(a) Total oost of the administration of Aden-

(i) Military expenditure; 
(ii) Civil expenditure ~ 

(b) Total income from the administration of Aden 8tatmg amount.. 
derived from ohief heads separately t 

THE HONOURABLE MR. B. J. GLANCY: (a) (i) Contribution for politioal 
and military expenditure: . 

1930·31 
1931·32 
1932·33 (to March 1933-PrelimiDary) 

£ 
150,000 
l36,4:99 

.. 119,959 



.. 
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(a) (ii) Civil expenditure (excluding interest charges an? figures r~la~ing ~o 
expenditure booked in the Secretary of State and the HIgh CommISSIoner S 
&c('ounts regarding which information is not available at present. The latter, 
however. would be a compa!atively trivial charge) : 

Rs. 
12,45,500 
11,39,000 
11,01,700 
11,36,300 

19:30-31 
1931-32 
1932-33 (Revised estimateH) 
1933-34 (Budget) 

(b) Total income (·xdliding Illterest receipts): 
Re. 

1930-31 10,27,588 
1931-32 12,04,100 
1932-33 (ltevised estimates) 13,64,000 
1933-34 (Budget) 12,22,000 

1 lay on the table a statement showing the details of the revenue of the 
Administ.ration of Adl'D for the years 1930-31 to 1933-34. 

• 

litat~me,,' 0/ rel>l!nue of eM Ad.", j1&wration fur tllp yearB 1930·31 to 1933·34. 
(a) Civil Revenue (excluding Inool'8llt Receipts). 

19311.31, 1931.32, 19a2.33, 
-- Actuals. Actuals. Revised 

Estimate. 

Rs. Rs. Rs. 
II. Taxes on Inoome .. .. 3,20,500 3,58,700 5,33,000 

III· Salt " .. .. .. 7~,200 1,00,300 I,Ot,OOO 
VI.KxciHe .. 1,92,200 1,88,700 1,98,000 
VI1.~tam~ : : : : .. 90,600 88,800 96,000 
IX.Regia ation . • . • .. ~,100 3,300 Ii,OOO 

XVll.AcimiDiatrat.ion of Justice ., 9,800 ]2,800 10,000 
XVIII·Jails .. .. .. .. 2,900 1,600 3,000 • t 

XIX.Police .. .. .. 68,100 1,08,600 1,70,000 
XX.Ports aDd Pilotage .• .. 13,200 18,300 18,000 
XX.(i) LighthoUBe8 and Light·ahipa .. 1.43,700 1,27,800 1,36,000 

XXI. Education .. .. .. 2,200 2,700 3,000 
XXII .Medioal .. .. . . 14,000 9,800 15,000 

XXIII. Public Health ", 33,000 1~,100 1;000 
XXIV.Agrioulture : : : : .. 2,000 2,100 2,000 
XXVI.'MiacellaneoIl8 Department .. 2,900 ·UOO 2,000 

XXVII.Cul'l'8ncv .. .. .. 400 300 .. 
XXX.Civil Works . . . . .. 6,900 D,900 6,000 

XXXIII. Receipt in aid of Superannuation " ]0,200 ] 1,600 12,000 
XXXIV.Stationery an4 Printinjt .. .. 700 1,700 1,000 
XXXV.MiscellaDeoUB .. .. 36,900 64,600 49,000 
Add.-Recovcriee from Ria Majesty's Gov~' t 
emment .. .. .. .. .. 74,000 .. 

1933·34, 
Budget. 

RI. 
3,95,000 
1,01,000 
1,98,000 

84,000 
5,000 
9,000 
2,000 
t 

1,70,000 
14,,000 

1,~,OOO 
3,000 

15,000 
1,000 
3,000 
2,000 

6,000 
12,000 

1,000 
51,000 

. . 
Total .. 10,27,600..! 12,04,100 113,64,000 112,22,000 

Total Provincial .. ~,29,700 1'1,27,100 Wholly 
Central. 

Tota.l Central .. 5,97,000 6,77,000 .. 
• Inoludea recoveries from H. M. G. for the year 1930·31 for armed police faroe. 
t Includes oontributiona of £ 8,000 per aDDum from H. M. G. for armed police. t Mainly in connection with &rIDed police force for 1931.32. 

(6) Mi1\t6rJ feveDlRt-N'il. 

Wh0!!f. 
Centr • .. 
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HUNGER-STRIKE OF PRISONERS IN THE ANDAMANS. 

1~. THE HONOURABLB MR. VINAYAK'VITIiAL KALIKAR: With 
reference to the Government of India's communique regarding the hunger-
strike of the terrorist prisoners in the Andamans Jails, will Government be 
pleased to state: 

(a) Number of terrorist prisoners confined in the Andamans Jails? 
(b) Names and addl'esses of the 39 prisoners who have started hunger-

strike 1 
(e) Alleged grievances of the terrorist prisoners which forced them to 

start hunger-strike 1 
(d) Whether any attempt was made by the jail authorities of the 

Andamans Jails to redress their grievances 1 If not, why not 1 
(e) Why Mahabir Singh, a prisoner of the Lahore Conslliracy Case was 

given forcible feeding while other terrorist hunger-strike prisoners were not 
forcibly fed 1 

if' Whether the prisoner, ·who is said to have died of pneumonia, was 
given adequate medical treatment when he developed the itAAlady 1 If so, for 
how many days was he under medical treatment 1 

(g) Whether Government propose to hold an independent enquiry 
regarding the aforesaid tragedy, in the public interest, by any Government 
official unconnected with the Andamans Jails 1 If not, why not 1 

(ll) Did Government inform the relatives of the deceased prisoners when 
they (prisoners) started the hunger-strike and communioate to them the 
cause of the death of the t~o prisoners 1 If not, why not 1 

THE HONOURABLE MR. M. G. HALLETT: (a) U2. 
(b) Government do not propose to publish names. 
(c) and Cd). I would .refer the Honourable Member to the communiques 

rel8.ting to the hunger-strike which Government issued from time to time, 
oopies of which I lay on the table. Since the termination of the strike the 
Governm.ent of India have been in communication with the Chief'Commis-
sioner, Andaman and Nicobar IslandR, with a view to considering whether 
there were any matters in regard to which it might be reasonable to amend the 
rules. As a result, the Chief Commissioner, with the approval of the Govern-
ment of India, has now introduced certain changes in the treatment of the 
prisoners. In the case of the B class prisoners the principal changes are that 
they will be given more newspapers and allowed more frequent interviews. 
The C class prisoners will, if literate, be allowed lights in their cells, will be 
supplied with newspapers and will also be a.llowed more frequent intervieWA. 
• (e) A nnmber of other prisoners besides Mahabir Singh were fed artifi-
~Uy. 

Cf) Two prisoners died of pneumonia. Both got all possible medical 
oare.One was ill for seven and the other for 11 days. 

(g) Government do not oonsider anyauch enquiry to be neceSBary. 
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(A) The relatives were not informed when the prisoners started 'hungm.:-
strike but were informed of their ,death. Arrangements were 8ubseq~ently 
made that the Chief Commisaioner should give information to relatives if allY 
convict's condition was such as to give rise to anxiety. 

Oommun.igue. d4Ietl Simla, the 281h May. 1933. 
The Government of India have received information from the Chief Commissioner 

of the Andamans that on the 12th May, 1929. prisoners convioted of orimes oonnected with 
the terrorist movement went on hunger-strike in the Cellula.r .Jail as a protest againat 
certain alleged grievanoe,s not bein~ rodr888ed. They have since heen joined by several 
others. One of these prisoners Mahabir Singh, who was convicted and sentenoed to trans": 
portation for life in the Lahore Conspiracy C'.ase. died on the 17th May. HI! sta.rted hie 
hunger-strike on the 12th May. Upto the 16th his condition was satiAfactory though he 
was weak. The Senior Medi<'.al Offioer saw him on the morning of the 17th and oonsidered 
that hie general oondition was then suoh that a.rtificial feeding was n8OCllll&1'Y' Acoord-
ingly at 11 Uf. milk and suga.r were given by n:l8al feeding. The patient reai8ted very 
violently both while the tube was being insemd and while the milk was being adminis-
tered. At 1 P.II. he was showing evident signs of Mock. The Senior Medioal Offioer saw 
him twioe during the afternoon and evening and presoribed treatment. In spite of this 
he gradually sank, and death ocourred soon after midnight. A post mortem examina-
tion was held and nf signs were found of either external or internal injuries as a result of 
the operation of feeding. The patient's resistance in his weakened state caused a sevent 
shock to his system and led to his collapse and death. The Chief Commiesioner ie fully 
satisfied that all due precautions were taken from the moment that forcible feeding was 
decided upon. 

The Government of India also regret to announce that another prisoner named Man-
krishna Nama Das, convioted of daooity in Bengal died of pneumonia on May 26th. He 
.tarted a hunger-strike on May 16th and on the-17th food was administered through hie 
mouth without resistance. On the 19th he was admitted to hospital with lobar pneuDionia. 
Throughout his illness he took whatever was prescribed for him and gave no trouble what· 
ever. His death was due to natural oauses and was in no wayacoelerated by his absti-
nenoe from food for one day. 

There are at present 39 prisoners on hunger-strike. With one or two exceptions their 
oondition is reported to be quite satiRfaotory, ' 

Prt1118 Oommunique, doJ,ed Simla, the- 31,t May, 1933. 

The ~vernment of India regret to announce that another prisoner named Mohit Mohan 
Maitra convioted in oonnection with the terrorist movement in Bengal and transferred to 
the Cellula.r Jail. Andamans. diM of double lobar pneumonia on the 28th May. He-
.tarted hunger-strike on May 12. and on the 19th developed pneumonia, from which he 
died 9 days later, his vitality being impaired by the hunger-strike. 

Oommunique, d4Ietl Simla. Uae 7M JUM, 1933_ 

The latest report received from the Chief Commissioner in regard to the hunger-strike 
which was the subject of oommuniquN issued on May 28 and 31 shows that there are now 
no oases of pneumonia and that the condition of the strikers is generally .. tisfaotory. 

The striko started among C olass oonvicts who demanded ooncessions which would, 
if granted. have had the elect of placing these convicts appro:dmate1y in the same 1Ui-
tion II thOle in elll8 B_ These oonClelllliona included the supply of lights in oeu. until 10 
P .•• and of a diet which the free inhabitants of the Islands cannot obtain. Some B alMl 
oonvicts joined the Btrike mainly out of sympathy with the demands of the C olass men &D4 
pu-tly in support of demandB of their own whioh inoluded the supply of foreign newapapera 
and permission to receive money for personal ezpenditure. 
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The GOverDJMDt of India, with the permillion of the Goverm:neot of the Punjab, 

..... uked Lieut~t-ColODel Barker. O.B.E •• I.M.B .. ID8pector GeDemI of.Priaoue, 
Punjab, who h.. special experienoe of hunger-strikes, ~ prooeed. to the Andemana f .. 
OODSUltation with the Chief Commissioner in regard to the medical utangemente. Lieute-
JlIoIlt-C<Ilcmei Barkcr will sail from M.adias on June 11. 

Commu"lquf, dated Simla, the 13tA June, 1933. 

The following members of the Legilliative Auembly, MeB8l'8. Azh8ol' Ali. Amar Nath 
Dutt. B. V. Jadlu\V, S. C. Jog, B. N. Misra. S. C. Mitra. Gaya Prasad Singh and K. B. 
Thampan met the Honourable Sir Harry Haig. Home Member. this morning and disoUllleli 
with him the situation arising out of the hunger-strike of certain prisoners in the Andama.ns; 
Mr. Jadhav. in oponing the discUllBion, referred to the apprehensions whioh had been oaused 
by the infonnation given in the Government Communiques and expresaed regret that Gov-
ernment had not thought fit to publish the names of the prisoners on hunger-strike whioh 
would have had the eflect of relieving the anxioty ot the relativeB of tl!ose 4lrisoners who 
are not on strike and of giving the rela.tiveB of the others an opportunity of persuading them 
to give up the strike. He also suggested that the deaths which had occurred might have 
been due to the vitality of the priso~ having been lowered by the climate of the 
Andamans and to defective and inadequate mtdical arrangements. In oonclusion he 
ltated that the Cellular .Jail had been clOll6d and the transfer to it of these prison01'8 had 
aroused suspicion in regard to the motivo of Government whioh would best be allayed by 
the publication of periodio statements and the holding of an impartial enquiry. 

, MeBBrI. Mitm. Jog. Thampan and Gaya Pra.sad Singh also took part in the discussion. 
JIr. Mitra stated that ho had heen advised by doctors that pneumonia might result from 
food being ¢ven unskiifully. and. as an argument against the transfer of prisoners to a 
distant pla.ce like Port Blair he urged that the isolation of prison life affects the mentality 
of prisoners and that if rolativOB and public mon oould have had an opportunity of using 
their influence with the prisoners they could have persuaded them to give up the strike. 
Mr. Jog asked whether it would not be possible for Government to aJlow relativeB to see 
the prillonOl'll and also whether Government could not end the strike immediately by con-
ceding their claims. He also suggested that an enquiry should be held 80 that the Govern-
ment might benefit by the experienoe of the present strike and be in a position to avoid 
similar trouble in future. Mr. Thampan asked for a sympathetic attitude towards the 
prisoners a.nd for an attempt to be made to meet their grievances. He aJso suggOBted that 
the names of the men on hunger-strike should be published periodioally. Mr. Gaya Prasad 
Singh propoll6d that the Chief Comrnissionftl' should bo asked to answer letters from persons 
asking whether their relatives were or were not on strike. 

Sir H~ Haig after an expression of hie appreciation of the feelings that Imd promp-
ted the deputation to come to see him began his reply by a reference to the type of men 
who had resorted to hunger-strike. All are men who had been oonvicted of orime of violence 
or intended violence in connection with the terrorist movement either in Bengal or elsewhere. 
They were sent to the Andamans because it had been found impossible to deal with them 
satisfactorily in jails in their own provinoes. partioularly in Bengal. Local Governmonts 
had made very strong representations to the Government of India to the eflect that so long 
as these men were kept in provinoial jails there was an ever present danger of their oommuni-
oating with their fellow oonspirators outllide and that suoh communications could not always 
beetJectively stopped,. There was also the danger of escape. In some oaseB prisoners 
actually had escaped and their safe oustody was a. constant anxiety to the local Govern-
ments. Lastly experience had shown that the a.ttitude of tho prisoners towards jail dis-
cipline and their attempts to defy the jail authorities wore having a serious eflect on the' 
disoipline of other prisoners. Mahabir Singh. one of the mon who died. by his defiance of 
,the authorities in tho Central Jail in Bellary in September J.a.st, bad instigated a riot of a· 
serious nature which might have had very dangerous results.. Tho!Ie were the re&lODl. 
which had led the Government of India to transfer these terrorist prisoDers to the 
AndamUl8. The hunger-strike had been begun as a pro!:oe&t . againat certain aUeged griev-
anoes but in the opinion of the 100&1 authorities; Withwhioh the Home Member agreed. the 
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p;evanoes were put forward as a merma of attempting to force their will on the jail autho-
rities and to break the diacipliDe of the jail. Conceaaion to the prieonera' dema.nds WOU1t 
ao doubt, as Mr. Jog had 8Uggested, end the &trike. But it was not dificult to realise tHlat 
would happeD in futUre, if these men thought that by going on hunger-strike they would 
obtain their way. In the last year Government had had on several occasions to opJlOll8 
attempte by pri80neni to force the jail authorities to grant demands by the threat or praotioe 
of hunger-strike. H prisoners resort to hungeNlt.-ike they cannot rello9Onably expect oon-
Bideration to be given to any alleged grieva.nces. 

In regard to medical arrang6ments Sir Harry Haig after referring to th6 strain imposed 
on the local medioal authorities by the hunger-strike of about 50 prisoners stated that in 
hie opinion tbese authoritillS had coped with the difficulti8ll of the situation vory w611 indeed. 
Since, however, there seemed no prospect of the hunger-strike coming to an end quickly 
Government thought that it would bo wiso to send one of the most 6xperienced offi06rs in 
India. in dealing with hWlger-strikes. Lieutenant-Colon61 Ba.rker. to the Andaulans to see 
whether he could make any Buggestions for improvement. Lieutenant-Colonel Bal'ker 
Bailed from Madrat on Sunday. There had boon a. few CaBell of influenza among the prisoners 
on hunger-stAke but the latest reports showed that there were now only two C&868 and 
both were doing woll while the general condition of the otbor hunger-strikers was good. 

Dealing with the suggestion that the prisoners "ho died must have been in weak health 
when they st~rted the hunger-strike. Sir Harry Haig stated that. owing to a compli.int 
about the quality of th6 food, the Chief Commissioner had had all the prisonors weighed 
towards the end of April and had found that their weights compared favourably with their 
weights on the dates of admi88ion and t.hat there wa.s no 8ubsbmce in t.ho suggostion that 
the diet wa.s inadequate. Of the three prisoners who died the weightR of two at the end of 
April were greater than their weight!! on admiB8ion and the weight of tho third h&d decrea.sed 
by 1888 than 5 per cent. The death of l'tlahabir Singh wa.s no doubt due to his heing on 
hunger-strike and resulted from the effects of his violent resistance to artificial feeding on 
his weakened constitution. Of tho two mon who diOO of pneumonia the first died from 
purely natural causes which had nothing to do with the hunger-strike. The man did not 
resist feeding. Medical opinion wa.s. that he must have been already infected with the 
pneumonia microbe and actually in the inoubation state of the disease when ho'wont on 
hunger-strike_ The other man who died from pneumonia did resist feeding but there was 
reason to suppose that he too wa.s in the incubation stage of the disease when he went on 
hunger-strike and that the disea.se wa.s unoonnected with the artificial feeding. The 
Director General, Indian Medical Servico, had examined the case-sheots of both thtllle 
prisoners and wa.s satisfied th,at the medical authorities had done everything possible to 
save their lives. 

In regard to the question of communication with rf'\R.tive8. Sir Harry Ha.ig stated thR..t 
the Government of India consiuered it wa.s IIlllioRira',lo to puhlish tho namOB of tho hunger-
strikers because it helped to advertise the strike and possibly to confirm the prisoners in 
their attitude. while the objeeL of Uovernment was to bring the strike to lion end as 800n M 
possible. He appealed to the members of the deputation. whose desire it wa.s that the 
prisoners should not continue their hunger-strike, to refra.in from saying anything whioh 
would lead the prisoner to suppose tha.t by continuing the hunger-strike they would secure 
their aimli. The Governmont of Indio. fully appreciated the anxiety of relatives a.nd were 
prepared to do what they oould to allay thiK. At IJresent there is ~o need for anxiety in 
regard to any of the prisoners a.s the latt.at report is that the condition of all is good. Gov-
ernment will, however, be pr.,pared to oonsider tho possibility of sending information to 
the r6latives of a.ny prisoner whose (,ondition in the future may give rise for anxiety. In 
concluding Sir Harry Haig pointed out that Mr .. Jadhav was wrong in thinking that the 
Cellular Jail had ever been olosed. It was, in fact, kept open in acoordanoe with the re-
Ilommendation of the .Jails Committee. 

Oommunique, datetl8imla, tAe 17tA J_. 1933. 

In the COUI'B6 of the diaoUllioa on the 13th June between the Home Member Uld oerta.in 
Kemben of the LegieJative Aeaembly regardbag the hunaer-strike in the Andamana. it w .. 
I1JIieIfIBd that in the event of the condition of anyprilloner "ho is on hUllpr-at.nte giviDg 
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....,for auiety. ltepa eha..1d be taken at onae to inform the relatives by 1Ie1ogram. ·n 
has acoordingly been &rl'IoIlg8d that in IUcb ~ event, the Chief Commilllioner will take tho 
M(le8Iary ltepe to have the prisoners' relatives informed- by telegram. At the prea8n' 
moment there is no ClUJI'! whioh is giving 0&1186 for &tildety. 

It is announced that influenza 0&se8 referred to in the last communiqui§ &re c )ntinuing 
to do well. Lieutenant-Colonel Barker bas e.rrived in the And&m&n~. 

Oommuniqup, dard. Simla, the 19th JUM, 1933. 
In the course of the disouuion between the Home Membel' &nd certain Members of 

the Legisl&tive Aseembly on J1lIl6 13th the question W&8 r&ieed whether oommunioe.tioDl 
from rel&tives &nd others to prisoners on hunger-strike in the Andam&l1s urging them to 
give up the strike would be delivered. J t h&8 been &8cert&ined from the Chief Commissioner 
that communic&tion sent with this object not only from rel&tives but from other persona 
which &re expreslled in pl&in &nd unequivoc&llangu&ge will be delivered. 

Oomrlluniqu€, dated Simla, the 20th J1tne, 1933. 
A message issued by the Free Press from Bombay on June 17th states that the condi-

tion of eight prisoners ,,;ho &re on hunger-strike in the Andamans is extremely serious. 
This statement is incorrect. In a communi quI!, d&ted the 17th June, the Government of 
India stated that at that time there W&8 no 0&81'1 which was giving cause for anxiety. On 
the 18th June a telegre.m was received from the Chief Commissioner reporting that one pri. 
lODer W&8 suffering from post influenza congestion of lungs, and tI1at hie oondition caused 
slight anxiety though he W&8 not at present dangerously ill. The Chief Commissioner 
oommunioe.ted this inform&tion to his rel&tives in &ccordanoe with the procedure recently 
announced. In & telegram. dated the 19th June, the Chief Commissioner has reported tha, 
the condition of this prisoner is slowly improving. There is no other prisoner whose oondi-
tion gives cause at present for anxiety, 

Oommuniqu\ dard. Simla, 1M 27th JUM. 1933. 
The Government of India have received news from the Chief Commisaioner, AndamaD 

e.nd Nicobar lsla.nds, that the hunger-strike was a.bandoned by all prisonel'R on June 26th. 

TRANSFER OF TERRORIST PRISONERS TO THE ANnAMANS. 

14. THE HONOURABT.E MR. VINAYAK VITHAIJ KALIKAR: Do 
Government propose to stop henceforward sending political prisoners to the 
Andamans Jails 1 If not; why not? 

THE HONOURABLE MR. }J. G. HALLl1:TT: Government see no reason 
to chanp.-e their }Jolicy in re~ard to the transfer of prisoners connected with 
terrorist crime to the Andama,ns. 

COMPF.:TITroN BY JAPANESE SlUrPING COMPANIES 11ii TH~: INDIAN CO.Mll'AL 
TRAil],;. 

15. 'rIlE HO~()URART,E MR. VINAYAK VITHAL KALIKAR: (a.) Are 
Government aWAre of the fact that the Japanese shipping companies operat-
ing in Indian waters have cut down th£!ir rates and are using other methods 
of competition inflicting heavy losses on the Indian shipping (',ompanies ~ 

(b) Do Government propose to take any measures to protect the Indian 
shipping companit's from the competition of the Japanese companies! 
If so, the nature of the measures 1 

(c) Have Government taken into consideration therccoDlIllendations of 
~he Indian Mercantile Marine Committee 1 If so, do Government propose to 
Introduce legislation on the lines suggested by the Mercantile Marine Committee t 
If not, why not' . 
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THE HONOURABLE MIt.. T. A. STEWART: (a) The GovefllDl8nt of~ 
have received representations from shipping interests in India regard.iDg 
Japanese competition in the Indian coastal trade. 

(b) The question is receiving the consideration of the Government of 
India. 

(c) The Honourable Member presumably refers to the recommendation 
for the reservation of the coastal trade to Indian-owned ships. The attitude 
of the Government of India to that proposal was explained in Sir George 
Rainy's speeches in the Legislative Assembly when Mr. S. N. Haji's Bill on the 
subject ~as before that House. I would refer the Honourable Member to 
the record of those proceedings. 

16.· 
FREIGHT ON COAL DESPATCHED FROM COl.LIERIES IN THE CENTRAL PROVINCES. 

17. THE HONOURABLE MR. VINAYAK VITHAL KALIKAR: Will 
Government be !>leased to state: 

(a) If the Railway Board have received a representation from the Secre-
tary, Ahmedabad Millowners' Association, requesting the Board not to raise 
the freight on coal despatched from the collieries in the Central Provinces 
to the different centres o( India in pursuance of a representation made on 
the subject by the Bengal colliery-owners 1 

(b) Is it a fact that if the freight is raised on coal despatched from the 
collierietl in the Central l'rovinces it will cause unfair dil1Crimination and 
wilt be unjust and unfair to the Central Provinces colliery-owners, railways 
and labour forces working in these collieries and will also be detrimental and 
penalizing to the various industries established in the different centres of 
India' 

(c) If the answer to pw.:t (a) is in the affirmative, what step do Govern-
ment propose to take on the representation made by the Secretary, 
Ahmedabad Millowners' ABSociation ~ • 

THE HONOURABLE MR. M. W. BRAYSHAY: (a) Yea. 
(b) and (c). The question of whether any alterations are called for in the 

freight rateslio~ c~al despatched .f~om collieries in the Central Provinces is 
still under exammatlOn and no deCISIOn has yet been reached. 
BOYCOTT. UF INDIAN COTTON BY THE JAPANESE COTTON SPINNERS' 

, . FEDERATTON. 

18. THE HONOURABLE MR. VINAYAK VITHAL KALIKAR: (a) Ha.s 
the attention of Government been drawn to the report a.ppearing in the 
press that as a measure of retaliation against the import duties on cotton 
piece-goods imposed by the Government of India, the Japant'.se Cotton 
Spinners' Federation have decided to boycott Indian cotton? 

(b) If the answer to part (a) is in the atlirmative, will Government be pleas-
ed to state what measures they propose to take to help the. cotton-growers of 

• Question not put by tbfl Honourable Mr. Vinayak Vithal Kalikar. 
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India if the threat of the Japanese Cotton Spinners: Federation is carried. 
out? 

THE HONOURABLE MR. T. A. STEWART: (a) YeH,'Sir. 

(b) It is not yet possible to estimate the extent, if any, to which the 
Indian cotton trade has been affected. The situation, however, is being 
watched. 

SILVER. 

19. THE HbNOURABLE RAl BAHADUR LALA. MATHURA PRABAD 
MEHROTRA : (1) Will Government be pleased to state if Britain has 
paid its War debt from India's silver reserve 1 

(2) If 80, was any responsible authority in India consulted about; this 
matter before the decision was taken ~ . 

(3) Will India get the full or even partial benefit of the rate offered by the 
United States ~ 

(4) At what price did Britain acquire silver from India 1 ' 
(5) Was it acquired at the market rate or below the market rate 1 
(6) Has Britain made any profit out of the transaction and, if 80, how 

much? 
(7) How have the proceeds of the sale of the silver been invested 1 
(8) Has Britain paid the price in gold or has India only got securities in 

lieu of its silver Y 

(9) Was the opinion of the Standing Finance Committee taken on the trau-
action' 

(10) Will Government be pleased to bring this matter before the two . 
LegislatuTes to ascertain the o})inion of the public?' 

THE HONOURABI,E MR. J. B. TAYLOR: (I) His Majesty's Government 
made a small token payment on account of the War debt in this way to the 
Government of the United States. 

(2) Yes. 
(3) and (4). 20 million ounces of silver were sold to His Majesty's Government 

on the basis of 20-7/16d. per standard ounce, delivery in London. As the silver 
was shipped to the United States of America without going through London, 
the charges for transport will be subject to a deduction equivalent to the amount 
which would have been paid by the Government of India if the silver had been 
shipped to J~ondon. 

(5) Appreciably ahove the market rate at the time. 
(6) This is a matter ot opinion. 
(7) and (8). In sterling securities. 
(9) and (10). No. 

11.6GB • 
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lNOONVENIENCE CAUSED TO PA88ENGJ<~RS DUE TO MISCONNECTJON BETWEBN 
47-Up PASSENGER AND 7l-Up EXPRESS TRAINS AT Kn.n. .JUNCTION. 
20. THE HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH : 

~ Government aware that owing to lack of connecti~n between 47-Up Sahib-
ganj-Gaya Passenger and 7l-Up Punjab }1~xpress, great inconvenience and dis-
comfort is felt by passengers hy the former train who happen to be travelling 
to Patna or further up 1 Do they propose to remove this grievance of the 
travellers concerned by so changing the timing of the 47-Up Passenger as to 
enable them to avail themselves of ~he 7l-Up Punjab Express at Kiul Jun('-
tion ¥ .' 

THE HONOURABLF. MR. M. W. BRAYSHA Y : The inconvenience caused 
to passengers due to misconnection between 47-Up and 7l~Up trains at Kiul is 
realised. This cannot, however, be avoided as the earlier running of 47-Up 
by about two and a half pours which would be necessary to form the connection 
refl'JTed to would result in : 

(i) a departure from Bhagalpur at about 15-00 hours instead of 17-25 
hours which would be too early for the local tra.fllc from Bhagalpur, 
particularly for passengers returning from courts ; 

(ii) a departure from Kiul at about 18-50 hours instead of 21-10 hours 
and a consequent misconnection with 12-Down :Express a.t t.hat 
sta,tion. This connection is important alflo for t.raffic from North 
Bihar to Gaya Ilia Mokameh Ghat where the latter train has a 
very suit.able connection with the Bengal and North-Western 
Railway steamer. 

STOPPAGE OF 42-Dow'N EXPRESS TRAIN A1' KAJRA AND ABHAIPUR . .. 
21.'TlIE HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 

Do Government propose to arra.nge for the stoppage for a few minuteR of 42-
Down Mokamell Junction-Howrah Express via Sahibgallj Loop at Kajra and 
Abhaipur in view of the importance of these places as centres of t,rMe (in grains 
and in slates) and agricultural operations ? 

THE HONOURABLE MR. M. W. BRAYSHAY: No; the Railway Adminis-
tration report that the traffic offering at Abhaipur and Kajra does not warrant 
the stoppage of express trains at these stations. 

COMPETITION BETWEEN MOTOR AND RAILWAY TRAFFIC. 

22. THE HONOURABLE RA.TA RAGHUNANDAN PRASAD SINGH: 
Is it a fact that due to the competition between motor and railway traffic 
and transports, the Railways are sustaining losses? If so, what do Govern-
ment propose to do to meet the situation 1 

THE HONOtJRA1U,Jt; MR. M. W. BRAYSIUY: The reply to the first 
part of the question is in the affirmat.ive. 

As regards the second, I cannot enumerate here all the methods adopted 
by Railways to regain the lost traffic. Some of the most important are : reo 
duction of fares between competitive points, issue of chE'.ap return tickets, 
introduction of more convenient services, and 80 on. 
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My Honoura.ble friend is no doubt aware that the Government of India are 
coD.!lidering in consultation with Provincial Governments the measures that. 
might be taken to co-ordinate the activities of Rail" aY8 and road vehicles. 

FORTNIGHTLY RETURN TICKETS ON THE EAST INDIAN RAILWAY. 
23. THE HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 

Do Government propose to issue fortnightly return tickets for all classes of 
passengers by the East Indian Railway at reduced rates 1 

THE HONOURABJ.E MR. M. W. BRAYSHAY: Ordinary return tickets 
ale already issued genera.lly to lst, 2nd and Inter class passengers and WMk-. 
end return tickets to 3rd class passengers. On certain sections 3rd class ordi-
nary ret.urn tickets are a.lso issued to meet bus competition. It is not proposed 
to issue fortnightly return tickets generally on the East India.n Railway. 

NUMBER OF DEATHS AMONG PRISONERS IN THE ANDAMANS IN MAY, 1933. 
·24. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 

Will Government be pleased to state the number of deaths among the prisoners, 
both political and ordinary, in the Andamans Cellular Jails during the month 
of May last 1 

THE HONOURABLl!: MR. M. G. HALLETT: There were four deaths in the 
Andamans Ce~ular Jail in the month of May,. 1933. 

REASONS OF HUNGER-STRIKE OF TERRORIST PRISONERS IN THE ANDAMAN8. 

26. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE .' 
Will Government be pleased to state : 

(a) Reasons why the political prisoners in the Andamans resorted to 
hunger-strike 1 

(b) Did Government do anything to persuade them to end the hunger-
strike 'I If so, what measures did they adopt 1 

THE HONOURABLE MR. M. G. HALLETT: (a) I would refer the.Honour-
able Member to the communiques of June 7th and 13th, 1933. 

(b) I have no doubt that the jail sta.ft did e~erything that they could tOpn--
sU&de the hunger-strikers to desist. I may mention that, as stated in the com-
muniqu~ issued on the 19th June, the Chief Commissioner permitted the. deli-
very to prisoners on hunger-strike of letters and telegrams from relatives and 
others urging them to give up the strike. 
COMPLAINTS FROM TERRORIST PRISONERS IN THE ANDAMANS BEFORE GOING OK 

HUNGER-STRIKE. 

~6. THE HONOURABLE MR. JAGADISH CHANDR.A BANERJEE: 
Did Government receive any complaints from the political and ordinary 
prisoners in the Andamans before they went on hunger-strike 1 If so. what 
steps did Government take to prevent them. from so doing 1 If Government 
have not done anything to redress tho grievances of the prisoners, will Govern-
ment be pleased to state why they have not done so 1 

• Questions Nos. 2' to 35 were not asked as the Honourable Member waa absent. 
. al 
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THE HONOURABLE Ma. M. G. HALLETT: The Government of India did 
not receive any complaints from the prisoners before they went {)n hunger-
striJ.e. In rebrard to the measures taken since the conclusion of the tltrike, I 
would refer the Honourable Member to the reply whi(~h I have given to parts 
(c) amd (d) of the Honourable Mr. Vinayak Vithal Kalikar's question No. 13. 

DEATHS OF. TERRORIST PRIsoNERS IN THE ANDAMA.N8. 

27. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
(a) What was the principal cause of the deaths of Mr. Mahabir Singh of the 
lahore Conspiracy Case, Man Krishna Nama Das of Mymensingh district and 
of Mr. Mohit Mohan Maitra of Pabna district, Bengal, all prisoners in the 
Andamans 9 

(6) Was rectum feeding attempted in the case of all these three dead 
prisoners ! 

(C) Will Government be pleased to state the date or dates on which these 
above mentioned dead prisoners began their hunger-strike 1 

(d) What was the condition of their health, day by day, during the period of 
their fast, 

(e) Did the doctor in charge who attended them keep any chart about the 
health condition of these three prisoners 1 If so, will Government be pleased 
to lay on the table the copies of the medical charts or the bed tiokets of those 
three prisoners 1 

The HONOURABLE Ma. M. G. HALLETT: (a), (c) and (d). Detailed 
information is given in the communiques which were issued from time to time and 
of which copies have been laid on the table. 

(6) In no case. 

'(8) Case-charts were maintained but Government do not propose to pub-
litIb them. 

HUNGEB-BTRIKE OF TERRORIST PRISONERS IN THE ANDAMANS IN JUNE, 1933. 
28. THE HONOURABLE M!t. JAGADISH CHANDRA BANERJEE: 

(a) Was there any hunger-strike among the political prisoners in the Andamans 
in the month of June last 1 If so, will Government be pleased to state as to 
why the prisoners hunger struck! 

(6) Will Government be pleased to state the names of all the prisonere 
who went on hunger-strike in June last ~ 

THE HONOURABLE MR. M. G. HALLETT: (a) The cause of the hunger-
strike, which began in May last and continued into June, is stated in the com-
munique issued on June 7th, 1933, of which a copy has been laid on the table. 

(b) Government do not propose to publish the names.of the prisoners. 

DELIVERY o}' MONEY ORDERS TO TERRORIST PRISONERS IN THE ANDAMANS. 

t9. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE : 
Is it a fact that a money order sent by Mrs. Uttama Sundari Roy of Calcutta to 
her son Kali Pada Roy, a political prisoner in the Andamans has not been given 
to 'the said prisoner by the authorities at Port Blair 1 If 10, why hal this 
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been done and at whose instance 1 How many money orders to the political 
prisoners have so been refused to them by the authorities, and to whom were 
they addressed 1 

THE HONOURABLE MR. M. G. HALLETT: The answer to the first part 
of the question is in the affirmative. The jail rules do not permit prisonel"l 
in the Andamans to keep money in their posseBBion, and any money sent to 
priaoners was no doubt withheld for that reason. 

SUPPLY OF NEWSPAPERS TO TERRORIST PRISONERS' IN THE ANDAMANS. 
30. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 

Are any English, ijengali, Hindi and Urdu newspapers allowed to the political 
prisoners in the Andamans 1 If so, how many and what are their name8 , 
If the answer to the first part of the question is in the negative, will 
Government be pleased to state why newspapers are not allowed to the political 
prisoners 1 

THE HONOURABLE MR. M. G. HAIJLETT: The weekly editions of the 
T'me..'1 of India, the Statesroon, the Sanjibani and the Bangabasi are supplied 
to' the prisoners. . 

HEALTH OF PRISONER BIDHU BHUSAN SEN AND INTERVIEW WITH HIS BROTHBB. 
31. THE HONOURABLE MR, JAGADISH CHANDRA BANERJEE: 

Will Government be pleased to state the present condition of health of the 
political prisoner Mr. Bidhu Bhusan Sen at the Andamans Cellular Jail? Has 
his brother been allowed to go to the Andamans and visit him there f 

THE HONOURABLE MR .. M .. G. HALLET'r: The prisoner has now com-
pletely recovered. His brother was allow~ to interview him on July 19th. 

I 

HUNGER-STRIKE OF CERTAIN PRISONERS IN THE ANDAlrlAN8. 

3S. Tm: HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
Did Dr. Narayan Chandra' Roy, ex-Councillor, Caloutta Corporation, Dr. 
Bhupal Bose, M.B., Mr. Sunirmal Sen, B.Sc., Mr. Abani Ranjan Ghose, Mr. 
Romesh Chandra Chatterjee and Mr. Barindra Kumar Ghose, prisoners in the 
Andamans, resort to hunger-strike 1 If 80, on what grounds 1 

THE HONOURABLE MR. M. G. HALLETT: I would refer the Honourable 
Kember to the reply which I have given to part· (b) of his question No. 28. 

NUMBER OF TERROBISTPRISONERS IN THE ANDAMANS. 

33. THK HONOURADLE MR. JAGADISH C"RANDRA BANERJEE: 
How Dlany political prisoners are there in the Andamans Cellular Jails and • 
when were they sent to Port Blair and in how many batches? Will Govern-
ment he pleased to state their number, province by province? 

THE HONOURABLE MR. M. G. HAIJ .. ETT: There are 112 terrorist 
prisoners in the Amlamans Cellular .Jail, who were sent ill oatcht'.8 of varyw, 
sizes at different periods between August,1932 Ilnd June,1933. Govt:rnment 
no not propOIle to publish the names of the prisoners. Most of them belong to 
Bengal. . 



COUNCIL OF STATE. [29TH AUG. 1933 •. 

SWAMI JNANANANDA'S PAMPHLET ON HUNGER-S'1'RIKE AND DEATH OF TERRO-
RIST PRISONERS IN THE ANDAMANS. 

34. THE HONOURABLE MR. JAGADI8H CHANDRA BANERJEE: 
Has the attention of Government been drawn to the pamphlet entitled 
.,. Hunger-strike and death of the political prisoners in the Andamans" by 
,Swami .Tnanananda and printed and published by Mr. Benoy Kumar Das 
Gupta from 37, Serpentine Lane, Calcutta 1 If so, what reply have Government 
given to the statemen~s of the said Swamiji ? 

TIlE HONOURABLE MR. M. G. HAJ"LETT: Government have seen the 
pamIlhlet. Their I,osition has beetf"madc clear in the communiqu6s published 
.at different dates.. 

REPATRIATION OF TERRORIST PRISONERS FROM TaE ANDAMANS. 
35. The HONOURABI,E MR. JAGADISH CHANDRA BANERJEE: 

(a) Is it a fact that the Indian public demand the repatriation of the political 
prisoners to th(·ir native land 1 If RO, what have Government done with 
regard to that demand ? 

(b) Are Government aware that the Indian public demand an enquiry into 
the present state of affait·s in th(l Andamans Cellula.r Jail and the condition 
of the political prisoners there 1 

(c) Are Government considering the desirability of holding an Mquiry into 
the incidents that led to the hunger-strike of the prisoners in the Andamans 1 

• If not, why not? 
(I'l) Are Government aware that public meetings were held ahnost.in every 

part of India. protesting against the re-opening 9f the Andamans Cellular Jail and 
the Penal Settlement there 1 

THE HONOURABLE MR. M. n.. HALLETT: (a.), (b), (e) and (d). Govern-
ment are aware that public meetings have been held atw hich demands of this 
nature were put forv.ard. They do not consider that any action is rcquir¢. 
;RECOMMENDATIONS OF 'rUE INDIAN JAILS COMMITTEE AND DEPORTATION OJ' 

TERRORIST PRISONERS TO THE ANnAXANS. 
*36. The HONOURABLE MR. J AGADISH CHANDRA BANERJEE: 

Will Government be pleased to Rtltte how far they have given effect to 
the recommendations and suggestion of the Indian Jails Committee (1919). 
known as the Cardew Committee, in respect of sending prisoners to the 
Andamans 1 Is it a fact that Government are sending political prisoners to the 
Andamans against the recommendations of the said Committee' Can Govern-
ment assign any reason for this action 1 

THE HONOURABLE MR. M. G. HALLETT: The Home Department 
Resolution No. F. 20j26-Jails, d:ted February 27th, 1926, explains the extent 
to which the Government of India have given effect to the recommendations 
of the Jails Committee in regard to the sending of prisoners to the Andamans. 

Government do not agree that the transfer of the terrorist prisoners to 
,the Andamans is at variance wit.h the Prol,osals of the Jails Commit.tM. 

*Qull8tions NOI. 36 and 37 were asked by the Honourable Rai Bahadur La)a Mathura 
Pruad Mehrotra. 
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HEALTH OF KHAN ABDUL GBAFFAR KHAN, 'A STATltJ PRISONER OONJ'lNED IN 

THE lIAzABIBAGB JAIL, BIBAB AND ORISSA. 
37. THE HONOURABLE MR. J AGADISIt CHANDRA BANERJEE: 

(a) WilJ Government be pleased to state the present condition of health of 
Khan Abdul Ghaffar Khan, known as "Frontier Gandhi" 1 

(b) Is it a fact that he is losing his weight in the jaiH 
(a) Is any mon('y being paid to the family of the "Frontier Gandhi" as 

maintenance allowance 1 If so, what is that amount? 
THE HONOURA~I,E MR. M. G. HALLETT:. (a) Khan Abdul Ghafiar Khan 

is in good health. 
(b) No. 
(a) No allowance is considered necessary. 

IMPORT OF JAPANESE RICE INTO INDIA. 

*38. The HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
,a) Is it a fact that negotiations are going on between Japan and some foreign 
and other merchants in India on the importation of Japanese rice into Indian 
and Burma markets 1 

(b) If so, will Government be pleased to make a statement on the matter , 
THE HONOURABLE KHAN BAHADUR J)hAN SIR FAZL-I-HUSAIN: 

(a) and (b). No definite information is available, but reports have reached Gov-
ernment that endeavours are being made by certain persons to negotiate the 
sale of Japanese rice in India. 

IMPORT OF JAl'ANESE RICE INTO INDIA. 

39. The HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
(a) Has the attention of Government been drawn to the statement of the 
President of the Bunna Indian Chamber of Commerce that appeared in the 
Ananda Bazar Patrika, a vernacular daily of Calcutta of June 28th, 1933 (dak 
edition) with regard to the apprehended import of Japanese rice to India 
and Burma t 

(b) If so, what steps have Government taken or propose to take to prevent 
the import of rice to India. and Burma from Japan 1 

(a) Are Government aware that Japan has stopped i.n:J.port of Indian and 
Burma rice 1 

(d) If so, are Govp.mment contemplating any executive action against 
the proposed import of Japanp.Re rice to India and Burma 1 

THE HONOURA1ILF. KHAN HAHAnUR MlAN SIR FAZL-I-HUSAIN: 
(a) Government have not set'n t.his statement, but have received a communica-
tion direct from the Burma Indian Chamber of Commerce. 

(b) and (d). The matter is under co1l8ideration. 
(to) In 1928 8.n Ordinance was issued by the Japanese Government pro-

hibiting the import ofrice into Japan except under licence. 
*QueetioDl Noe. 38 to 65 weN DOt ..ud .. the Honourable Member WM .bRent. 
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DEPORTATION OJ!' CERTAIN .LAHORE CONSPIRACY CASE PIuSONERS TO TBB 
ANDAMANS FROM MADRAS. 

40. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
18 it a fact that Jayadeva Kapur, Siva Rama and Vij01Sinha sentenced 
to transportation for life in connexion with the Lahore Conspiracy Case 
who are at present in Madras Jail are going to be sent to Port Blair! Or 
have they been already sent to Port Blair , 

THE HONOURABLE MR. M. G. HALLETT: The prisoners were transferred 
to the Andamans on the 11th June, 1933. 

WHEREABOUTS AND HEALTH OF STATE PRISONER SURENDRA MOHAN GHOSB. 

41. THE HONOURABlE MR. JAGADISH CHANDRA BANERJEE: 
(a) Will Government be pleased to state where State prisoner Mr. Surendra 
Mohan Ghosh of Mymensingh district is at present 1 

(b) What is the present condition of his health Y 

(el Is it a fact that he is suspected to be suffering from tuberculosis , 
(d) If so, will Government he pleased to state whether they have made 

proper arrangements for his treatment in any good tuberculosis hospital in 
India' 

(6) Will Government be pleased to lay on the table the latest health bulletin 
of Mr. Surendra. Mohan Ghosh 1 

(1) Have Government received any application from any of Mr. Ghosh'S 
relatives praying for interview with him at the jail 1 

(9) If so, has the prayer been granted by them 1 
(A) Is any maintenance allowance paid to the family of Mr. Ghosh , 
(i) If not, why not , 
(3) If so, what is the amount 1 
(k) Are Government aware that Mr. Ghosh has got his life insured with 

the Bengal Insurance and Real Property Co., Ltd., Calcutta, and that he has 
not been able to pay his two premia , 

(I) What 'provision have Government made for payment of the premia 
of Mr. Ghosh 1 

(m) Are Government aware. that his policy may lapse if the premia 
are not paid in time and it will then be very difficult for him to reinstate it in the 
present corulition of his life which may not be acceptt'.d after medical exami-
nation by any insurance office' 

(n) If so, what steps have Government taken or are going to take to see 
that Mr. Ghose'slife insurance policy may not lapse 1 

THE HONOURABLJo: MR. M. G. HALU'~Tl': (it) The State prisoner 
Sureudra Mohan Ghosh is detained in the Haja.hmundry Ja,il, ~ladras, at 
prellcnt. . 

(b), (e) and (e). 'l'he State prisoner ha.s had sllYel"al attacks of' dysentery 
since 1926, with periods of improvement, but recently thel~ has been some 
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deterioration in his· health with oCcasional slight fever. He was therefore 
examined on the 5th July by a board of two doctors at the General Hospital, 
Madras. The board are of opinion that he is suffering from cht'oDic dysentery. 
They did not find him to be suffering from tuberculosis. 

(d) Does not arise. 
(J) No. 
(g) Does not arise. 
(Il) to (j). Yes. Rs. 30 a month. 
(k) and (l). Yes. Government have paid the premia up to date. 
(m) and (n). Do not arise. 

ALI,EGED ILL-TREATMENT OF MR. ANEY IN THE MlDNAPORE CENTRAL JAIL. 

42. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
(a) Has the attention of GoverDinent been drawn to the statement of Mr. M. S. 
Aney, Acting President, Indian N ationa CongressL published under the captioD& 
II Mr. Aney's Rejoinder to Sir Harry Haig", "Full of Mis-statements and 
Distortion ", in Advance of Calcutta of June 10th (dak edition) regarding 
the treatment meted out to Mr. Aney at the Midnapore Ja.il after his arrest 
while he was going to attend the Congress session in Calcutta 1 

(b) Have Government made any reply to this statement of Mr. Aney t 
(0) If so, what is it ? 
(d) Will Government be pleased to state if any steps have been taken by 

the authorities to see that such treatment is not accorded to the political 
prisoners, especially to those of the type of Mr. Aney who is an ex-M. L. A. , 

THE HONOURABLE MR. M. G. HALLETT: .(a).I have seen the, press 
report. 

(b) No: 
(c) Does not arise. 
(d) The Honourable Member presumably refers to the method of search. 

The search was carried out by a warder who was bound to comply with the Jail 
Rules that such searches should be carefully and thoroughly done. Mr. Aney 
himself admits that on his protest the Deputy Jailor relaxed the ordinary 
procedure. This part of the question does not, therefore, arise. 

WORLD ECONOMIC CONFERENCE. 
43. THE HONOURABLE MR. ·JAGADISH CHANDRA 'BANERJEE: 

(iJ Will Government be pleased to state the names of the Indian Delegates to 
the World Economic Conference in London ? 

(ii) What wa.s the position of Sir Purshotamdas Thakurdas in relation to 
the Conference INld why did he withdraw from it 1 

(iii) Is the Government of India bearing the expenses of the delegates to 
the Conference? If so, what is the total cost of India's Delegation to that 
Conference V 
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(iv) Will Government be pleased to state why an Indian could not be 
ohosen &8 the head of India's Delegation to the said Conference l 

(v) What ~ere the aims and objects of the Conference and how far they 
have been fulfilled ~ 

THE HONOURABLE MR. T. A. STEWART: U) The Honourable Member 
is referred to the Press communiques, dated the 9th and the IHth June, 1933, 
issued by the Private Secretary to His Excellency the Viceroy, copies of which 
are in the Library. 

(ii) Sir Purshotamdas Thakurdas was appointed as a member of the 
Advisory Committee which was formed to assist the Indian Delegation at the 
Conference. The Government of India have no official information as to his 
reasons for withdrawal. 

(iii) The reply to the first part of the tillestion is in the affirmative. As to 
the second pa.rt, the expenditure has mainly been incurred in }i~ngland and I am 
not at present in possession of the information required. 

(iv) The personnel of the Delegation was chosen after full consideration of 
the necessities of'the situation. 

(v) The World Eoonomio and Monetary Conferenoe was oonvened, acoord-
ing to the Draft Agenda of the Conferenoe, to deoide upon the measures to 
solve the economio and financial difficulties whioh are responsible for, and may 
prolong, the present world crisis. As the Honourable Member is no doubt 
aware, thc Conferenoe has for the present been adjourned and it is not possible 
at this stage to say how far these objects have been fulfilled. . 

CHAMBER OF PRINCES. 

44'. THE HONOUR~LE MR. .TAGA'DISH CHANDRA BANERJEE: 
Will Government be pleased to state if a.ny money is being paid to the Princes' 
Chamber from the revenue of.. the Government of India 1 If so, wha.t is the 
amount and why is it being paid 1 

THE HONOURABLE MR. B. J. GLANCY: The average annual amou~t 
debitable to Indian rev('nues which is expended on the Chamher of Princes. is 
Rs. 10,200 per annum. The reason for the "xpenditure is ohiefly to l,royide for 
the maintenance of the building (Rs. 8,100) and also for certain minor itemS 
such as the printing of proceedings, postage, etc. 

N~MBER OF CIVIL DISOBEI>JENCE PRISONERS IN JAIL. 

45. THE HONOURABLK MR. JAGADISH CHANDRA BANER-TEE: 
(a) Will Government be pleased to state the number of dvil disohedience 
prisoners in jails, both men and women, in India., province by province, up 
till the temporary suspension of thE' civil disobedicnne moveJPent 1 

THE HONOURABLE MR. M. G. HALL]1~TT: I lava statement on the table 
giving the figures in my possession, namely, up to' the Wth April and 31st 
May. 
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81ii1emene ,houJi", U&e number 01 pt1"Mm, untkrgoing imprilonment in conMditm with ehe 
civil di80bedienr~ ~mem. 

_ .... - .. 

\ Number of oonvioted penoll8 Number of oonvioted peraODS 
undergoing impritlonment at undergoing imprisonment at 

the end of April, 1933. the end of May, 1933. 
, 

Province. ---

Men. Women. Total. Ken. Women. Total. 

Madraa .. , 747 50 797 557 40 597 

Bombay .. 2,717 215 2,032 2,250 195 2,445 

Bengal .. 1,171 69 1,240 ,931 62 993 

U. P. .. 1,966 122 2,088 1,715 94 1,809 

Punjab .. 182 8 190 138 5 143 

B. and O. " 1,598 55 1,653 1,166 42 1,208 

C. P. .. 110 1 111 58 58 

Aaaam .. 137 13 150 120 11 131 

N.-W.F.P. .. 1,661 1,661 1,657 .. 1,657 

Delhi .. 36 7 43 29 6 36 

Coorg .. 62 21 64: 53 2 ISO 

Ajmer-Merwara. 19 2 21 13 .. 11 

, 
Total .. 10.406 544 10,950 8,687 467 9,144 

COLLISION BETWEEN A. Bus AND TRAfN AT LEVEL CROSSING No. 31, BHADOHI 
STATION, EAST INDIAN ~A.TLWA.Y. 

46. THE HONOURABLE MR.. JAGADISH CHANDRA BANERJEE: 
(a) Will Government be pleased to state the number of persons killed and 
seriously wounded on account of the train-bus collision at a. level croBBing near 
Bena.res on the East Indian Railway ~ 

(b) Will Government be pleased to stat,c whether the level OroBBing is 
.ituated on the main line or on a branoh. line of the East Indian Railway 1 . 
, (0) Was the leveloroBBing proteoted by a.ny signal 1 If 80, were the 
gates of the croBBings interlocked with the signal protecting the gates t 
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THE HONOURABL1!l MR. M. W. BRAYSHAY: (a) As a result of the 
unfortunate accident when a motor bus collided with the Up l.ahore Mail 
near Bhadohi station (East Indian Railway) on the 6th June, 1933, Government 
regret to state that 15 out of 36 passengers in the bus were killed on the spot 
and 16 were injured. The injured were treated in Bhadohi Hospital, where 
two died subsequently. 

(6) Level crossing No. 31, where the collision occurred, is on the main 
lioe about 400 feet outside the up outer signal of Bhadohi station. 

(0) No, it is not required by the safety regulations laid down. 

NUMBER OF LEVEL CROSSING ACCIDENTS ON RAILWAYS. 

47. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
Will Government be pleased to state the number of level crossing disasterl 
that took place on the Indian Railways, both State-managed and Company-
managed, ,since 1931 to June, 1933 , 

THE HONOURABLE MR. M. W. BRAYSRA Y: The total number of level 
crossing accidents reported to the Railway Board by variout! Railways from 
Janua.ry, 1931 to June, H)~~ is 48. 

NUMBER OF LEVEL CROSSINGS ON THE KALKA-SIMLA AND DABJEELINGe-
HIMALAYAN RAILWAYS. 

48. THE HONOURABJ,E MR. JAGADIBH CHANDRA BANERJEE: 
Will Government be pleased to state the number of level crossings situated on 
the Kalka~SimIa and Darjeeling-Himalayan Railways 1 

THE HONOURABLE l\b. M. W. BRAYSRA Y: With your permission, 
Sir, I propose to reply to questions NOB. 48 and 52 together. 

There are four level crossings on the Kalka-Simla Railway. As regarda 
level crossings on the Darjeeling-Himalayan, :P;ast Indian and EaBtern Bengal 
Railways. the information is not readily available and Government consider 
that the labour and expense involved in collecting it it! incommensurate 
with the results that are likley to be obta.ined. 

MOTf\'\ TRAFFIC ON THE CART RoADS BETWEEN KALKA AND SIMLA AND 
BETWEEN STLIGtTRI .\ND DARJEEJ,TNG. 

49. THE HONOURABLE MR. JAGADIBH CHANDRA BANERJEE: 
Are Government aware that bus services are running along the railway track 
between Kalka. and Simla and Darjeeling-Siliguri on the Darjeeling-Hima-
layan Railway 1 

THJ'; HONOURADLI!: 1\1R. M. W. BRAYSHAY: Government are aware 
that road motor services ply on the cart roads between Kalka and Simla and 
between Siliguri lind Darjeeling. The cart road between Kalka and Simla 
follows a different alignment from that of the railway lines, but the Darjeeling 
Himalaya,n Railway runs for mm;t of its length over the cart road from Sil~i 
to Darjeeliug. 
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I,EVEL CROSBING ACCIDENTS ON THE KALKA-SIMLA RAJLWAY. 

60. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE:-
Will Government be pleased to state whether any disaster took place at any 
level crossing on the Kalka-Simla Railway 1 If 50, with how many casual-
ties and on what date 1 

THE HONOURABLE MR. M. W. BRAYSHAY: No disaster occurred at 
any level crossing on the Kalka-Simla Railway from January, 1931, to date. 
On 21st January, 1932 and 7th April, 1932 there were two minor accidents 
when a road motor in each case collided with a gate. There were no casualties .. 

SuETY OF r~EVEL CROSSINGS BBtoRE LIm:s ARE DECLARED SAPE I'OR 
P ABBU'GER TRAFFIc. 

51. THE HONOURABLJil MR. JAGADISH CHANDRA BANERJEE:: 
Is it a fact that no lines are allowed to he opened for passenger serVice unlees 
they are inspected and declared safe by the Government Inspector 1 If 50, 
do the Inspectors make any remark on their Inspection Report regarding the 
safety of the level crossings before they declare any lines safe for the passenger-
traffic? 

THE HONOURABLE MR. M. W. BRAYSHAY: The aJ;lSwer to both parts-
of the question is in the affirmative. 

NUMBER OF MAIN LINE LEVEL CROSSINGS BETWEEN HOWBAR- AND DELHI, 
EAsT INDIAN R.uLWAY, AND BETWEEN SEALDAH AND GoALUNDO AlO). 

SULDAH AND SILIGURI ON THE EASTERN BENGAL RAILWAY. 

52. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
Will Government be pleased to state the number of level c~ings on the-
main line of East Indian Railway between Howrah and Delhi and those on 
the Eastern Bengal Railway between Sealdah and Goalundo and Sealdah 
and Siliguri 1 How many of them are protected by signals and how many 
of them are not? Are the signals interlocked with the level crossing gates t 

(See reply to queatioD No. 48.) 

CONGRESS PROPERTY SEI7.ED UNDER THE ORDINANCES. 

53. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
Will Government be pleased to state the number, province by province, of" 
the Congress houses, ashr&Dl8, hospitals, libraries, buildings, "khadi bhan-
dars, " etc., in India searched, banned and confiscated by Govemmep.t since-
the Working Committee of the Congress was declared unlawful or since 1930 
to May, 1933 ? 

~ THE HONOURABI,E MR. M. G. HA],L"'~TT: I lay a statement on the t·able 
.,ving the information in my possession. I 
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81atemerl1 aAowt"f butldi1lf8 t.md ot1w immotJeCJble properly '/liz •• Mer OrdiftGAce IX 0/ 
. 1930, Ordina!lClllV 0/1932 and the Special Powers Ordinance (Ordina!lCll X oj 1932). 

Number of buildings 
seized under 

Province. Remarks. 
Ordinanoe Ordinanoes 
IX of 1930. IV and X 

of 1932. 

Madras .. .. Nil 27 

Bom1?ay .. 00 138 

Bengal .. .. 47 2'16 

United. Provinces .. Nil 193 

Punjab .. .. Nil 3 

Bihar &nd Orl_ .. I 96 

Central Provinces .. Nil 7 Inoluding I garden. 

Aasam .. .. Nil 20 

North· West Frontier Province .. Nil I 
. 

Delhi .. .' . Nil 4: 

Coorg . . .. Nil 2 
.' 

Ajmer-Mcrwara ,. Nil 5 

Total .. 98 770 

BOYCOTT OF INDIAN CorrON BY JAPAN. 

54. THE HONOURABLE MR.. JAGADISH CHANDRA BANERJEE: 
(a) Ha.s the attention of Government been drawn to the statement of 
Mr. Senda, a prominent Japanese busineBB man in Caloutta, that appeared in 
the Statesman of June 24th, 1933, under the oaptions " A Japanese View", 
" Cotton Boycott not an Empty Threat" with regard to the boycott of Indian 
cotton by Japan 1 , 

(b) What steps do Government propose to take to prevent the threatened 
boycott 1 

THE HONOURABLE MR. T. A. STEWART: (a) Yea, Sir. 
(lit The situation is being watchedca.refull,.. 
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BoyCO'l"l' OF INDIAN COTTON BY JAPAN. 
55. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 

(a) Is it a fact that Japan has already begun boycotting Indian cotton 1 
(b) Is England a buyer of Indian cotton 1 If so, wh~t is her Indian 

cotton consumption per year Y 

(c) Will Government be pleased to state the amount of cotton exported 
to Japan annually from India 1 

THE HONOURABLE MR. T. A. STEWART: (a) Yes, Sir. 
(b) and (c). The Honourable Member is referred to the Indian Sea-

borne Trade Returns, copies of whioh are in the Library. 
DISMISSAL OF THE GENERAL SECRETARY, MADRAS AND SoUTHERN MAHRATTA 

RAILWAY UNION, FROM RAILWAY EMPLOY. 
56. THE HONOURABLERAI BAHADUR LALA MATHURA PRASAD 

MEHROTRA: (1) Is it a fact that the Agent, Madras and Southern Mahratta 
Railway, has dispensed with the services of a railway employee who refused to 
comply with the Agent's order that no servant of a railway should a.ocept the 
office of the General Secretary of the Madras and Southern Mahratta Rail-
way Union 1 

(2) Is it a fact that as a protest against the Agent's action the workmen of 
the Perambur Railway Workshops have refused to do 8ny work 1 , . 

(3) If the answers to parts (1) and (2) above be in thi' affirmative, will Gov-
ernment be pleased to state on what grounds was such an order issued by 
the Agent 1 

THE llONOURAIU.E MR. M. W. BRAY SHAY : (1) Yes. 
(2) Government understand that on the 11th July, 1933, the men entered 

the workshop hut that the majority of them refused to do any work. 
(3) It is understood that the Agent issued the order in question owing 

to certain allegations against the administration published by the. Union over 
the signature of the General Secretary. 

RECOMMENDATIONS OF TBEROYAL COMMISSION ON LABOUR. 
57. THE HONOlTRABLE RAI BAHADUR LALA MATHURA PRASAD 

MEHROTlU.: (a) Has the attention of Government been drawn to· the follow-
ing passage in the report of the LabourCommission.: 

" We believe that a more generous policy in respect of organisation 
would be to the advantage of all concerned in railway works 
and we commend that matter to the careful consideration of 
Administration and Union. TheMe bodies should also arrive at 
an understandi11!! concerning the extent of facilities to be given 
to Union officers and members in promoting organisation" ? 

(~ What steps have the Agent aud other authorities of the Railway con-
cerned taken to give effect to the Commission's recommenda.tions in respect of 
facilities to be given to the Union officers and members in promoting 
organisation 1 
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(c) WiJl Government be pleased to state if it has acoepted the above 
recommendation of the Commission or not 1 

(d) If the a~wer of the above question is in the negative will Government 
be pleased to state reasons for giving })reference to an outsider holding such 
important office of the Union when capable men are available as members , 

THE HONOURABLE MR. M. W. BRAYSHAY: The recommendation of the 
Royal Commission on Labour refem'Ai to by the Honourable Member is at 
present under the consideration of the Government of India. The last part 
of the question is not understood. 

PERSONNEL OF THE POPE ENQUIBY COHMI'l"l'EJ:. 

58. THE HONOURABLE MR. JAGADISH OHANDRA BANERJEE: 
(a) Will Government be pleased to state the personnel of the Pope Enquiry 
Oommittee on Retrenchment on the Indian Railways 1 

(b) What was the remuneration per diem or mensem of Mr. Pope and 
what were the allowances of his associates on the Oommittee 1 

(c) What was the total cost of the Pope Enquiry Committee ? 
(d) Did the Oommittee take evidence from all the Indian Railway Ohiefs 

and the Members of the Railway Board including the Commissioner and the 
Financial Oommissioner for Railways in India 1 

THE HONOURABLE MR. M. W. BRAYSHAY: (a) The following officers 
were associated with Mr. Pope in his investigation: 

Mr. J. A. Bell, Divisional Superintendent, East Indian Railway. 

Mr. R. C. Case, Deputy Transportation Superintendent, Gteat Indian 
Peninsula Railway. 

Lieutenant-Colonel C. F. Carson, R.E., DiviaioDal Superintendent • 
. North Western Railway. 

Mr. G. S. G. Higginson, District Transportation Officer, Bengal Nagpur 
Railway. 

:Mr. G. A. R. Trimming, Deputy ChieUfechanical Engineer, East Indian I 

Railway. . 

(b) Mr. Pope was paid a salary of '£2,000 per annum together with an allow-
ance of Rs. 1,000 per mensem while in India and travelling expenses at Rs. 10 
per day. 

Mr. Pope's associates drew the pay they were in receipt of in their regular 
posts plus Rs. 10 per day travelling allowance. 

(c) Exclusive of the cost of printing and contingent expenses the.cost of 
the enquiry was roughly Rs. 35,000. 

(d) No, Mr. Pope had infonnal discussions with the Railway Board and 
the AgentAJ of the principal Railways. 
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RECOMMENDA.l'IONS OF THE POPE ENQUIRY COMMlTrEB, 

59. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
(a) Will Government be pleased to lay on the table the gist of the findings of 
the Pope Enquiry Committee 1 

(b) In how many Railways have the Pope Committee recommended 
retrenohment 1 

(0) Will Government be pleased to state the names of those Railways in 
which recommendation has been made for retrenchment by the said 
Committee 1 

(d) What parts of the recommendation of the Pope Committee have been 
given effect to 1 Has there been any retrenchment in any Railway, either 
Company-managed or State-managed, on the recommendation of the Pope 
Enquiry Committee 1 

(e) Will Government be pleased tostate thenumber of hands retrenched 
in different Railways on the recommendation of the Pope Enquiry COamllttee 
according to their nationalities 1 . 

THE HONOURABLE MR. M. W. BRAYSHAY: The Memorandum· I 
have just laid on the table gives the information desired. No retrenchments 
of staff have yet been Inade as a result of it. 

RAILWAY ACCIDENTS. 

60. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
(a) Will Govemment be pleased to state how many railway disasters' in which 
the engines were telescoped and the trains derailed occurred in India during 
1932 and up to the month of June, 1938, and the number of casualties in those 
disasters 1 . 

(b) Have Govemment been able to ascertain the causes of those disasters , 

(0) Have Gove~ent been able to know if those were the doings of the 
misohief-makers or the disasters were mere accidents , 

(d) Have there been any suits for damages against the Railways either by 
the passengers themselves who sustained injuries in the disasters or by the 
relatives of the deceased passengers sinoe 1930 up to July, 1933' If so, how 
many f And how have those suits been disposed of 1 

THE HONOUBABLE MR. M. W. BRAYSHAY: (a), (b) and (0). I a&aume 
the Honourable Member refers only to serious accidents involving loss of lile 
or serio~ injury to person. 

t place on the table a tabulated statement of such accidents, showiDg in 
each case the causes where known and the casualties. 

(d) Government have no definite information as most of suoh cases are 
within the powers of the local Railway Administrations to settle. 
~ 

• Bee pagee 7-8 of tbeIe debates. 
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ROAD-nAIL CONP'.I£RENC'E. 
61. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 

(1) Will Government be pleased to state briefly the upshot of the Ra.il-Road 
Conference that was recently held at Simla 1 

(2) How many Ministers from the different provinces attended the Confer-
ence and who bore the expenses of the Ministers travelling to and from Simla 1 

(3) Was there 'any interest of the bus service owned by Indians or Europeans 
in India represented in the Conference 1 If not, why not! 

(4) Was any invit.'l,tion extended to any bus service company that runa 
their bus along the, road off the railway lines t If not, why not 1 If so, how 
many bus service companies responded to the invitatio~ and attended the, 
Conference 1 

THE HONOURABLE MR. 1. A. SIDLLIDY: (1) Eight Resolutions were 
adQPtled at the Road-Ra.il Conference as a basis forpropoeals to be made 
to Local Governments; these resolutions will be found at pages 153-154 of 
the printed proceedings of the Conference which arc available in the Library 
of the Central Legislature. 

(2) Four Ministers, viz., from Bengal, the United Provinces, the Punja.b 
and the Central Provinces attended the Conference. Their expellses were 
borne by the Local Governments concerned. 

(3) and ( 4). No bus service was invited to send representatives. Government 
did not overlook the importance of these int,crests, but did not find it possible 
to arrange for the direct representation of the owners and operators.of motor 
transport and, in particular, of rural buses, as they did not appear to be as 
yet sufficiently organised, whil(! such organisations as existed appeared to 
be upon a provincial or even more local hasis. It is, I think, clear that there 
would have been great difficulty in selecting one or other of these as fully 
representative for the purpose of a conference of this nature. I would, 
however, point out that it was and is open to such servioelil to represent their' 
views to Local Governments and that any representations they make will be 
given the fullest considerttion. / 
RECOMMENDATIONS OF THE POPE ]1~NQUrRY COMMITTEE AND RECRUITMENT 

FOR THE SUPERIOR SERVICES ON THE RAILWAYS. 
62. 'l'HE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 

Will Government be pleased to state if the Pope Enquiry Committee have 
made any recommendation for future recruitment of hands in the superior 
services on the Railway& in India? If so, on what lines 1 

THE HONOUR~BLE MR. M~ W. BRAYSHAY: Mr. Pope has made no 
recolDJDendations on this subject. 
HEALTH AND TREATMENT OF LATE STATE PRISONER J. M. SJ<:N-GUPTA WHILE 

AT RANCHI. 
63. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 

Will Government b& pleased to state the conditions under which Mr. J. M. fill ~ 
Questions NOlI. 58 to 68 were not .. ked &8 the Honourable Member was aba~t. 
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Gupta was interned at Ranchi' What was the monthly allowance given 
to Mr. Sen-Gupta for the maintenance of his family 1 Is it a fact that Mr. Sen-
Gupta was suffering from blood pressure ~ If so, was he being treated there 
by any eminent physician at Government expense 1 If not, why not , 

THE HONOURABLE MR. M. Gi HAl.LETT: Mr .• J. M. S~n-Gupta, who died 
on the 2:Jrd July. was allowed all possible freedom at Ranchi subjeet t.o ensuring 
that he did not take pa.rt in political activities. He was suffering from high 
blood pt'f!SRure. Prior to hi" detention at Ranchi, he had been under treat-
ment at"the Medical College Hospital, Calcutta, for about eight mont.hs and had 
heen examined and treated by several doctors, including Ilis own physicians, 
Sir Nilratan Sircar and Dr. S. C. Sen-Gupta. At Ranchi he was placed under 
the care of the Civil Surgeon, Ranchi. 

While detained as a State prisoner his family was given an allowance 
of Rs. 1,000 a mouth. In addition while at Ranchi the rent of the house 
occupied by Mr. J. M. Sen-Gupta was paid for by Government. 

SEPARATION OF BURlIA FROM: INDIA. 
64. THE HONOURABLE MR. JAGADISH CHANDRl\. BANERJEE: 

Is it a fact that His Majesty's Government have decided. to separate Burma 
from India' If so, when and on What terms' Will Burma be a Crown 
Colony 1 

THE HONOURABLE KHAN BAHADUR MIAN SIR' FAZL-I-In1SAIN: The 
Honourable Member's attention is invited to the Secretary of St:ote's Memo-
randum to the Joint Select C'ommittee recently published with the "Scheme 
'of Constitutional Reform in Burma if separated from India," a copy of which 
has been supplied to all Members of the House. No decision to separate 
Burma has been taken by His Majesty's Government. The Joint. Select 
Committee is now seized of the question, which will be taken up when the 
Committee reassembles after the recess. 

SILVER. 

65. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
(1) Is it a fact that Britain has made payments to America with silver 
acquired from ~dia1 If so, why' 

(2) Are Government aware that this has seriously perturbed the minds of 
Indians 1 

(3) Will Government be pleased to lay on the table or state in deu.,il 
the precise character of the transaction about this payment 1 

(4) Will Government be pleased to state who negotiated the deal on behalf 
of India ? Was the Government of India ever consulted on this matter and 
at what stage ¥ 

(5) Is it a fact that Britain acquired silverfrom India at about 32·5 cents 
per fine ounce when the market price in India was 36'0' cents per fine ounce 
and that Britain sold it to America at 00 cents? 

(6) What is the amount of debt cleared by Britninto America by acquiring 
silver ·from India' Is it a fact that Britain has been able to make a profit of 
more than one ClOre of rupees in this transaction at the cost of India 1 

• 
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THE HONOUlU.BLE MR. J. B. TAYLOR: (1), (3), (4), (5) and (6). The 
attention of the Honourable Member is invited to the reply given to question 
No. 19 asked by the Honourable Rai Bahadur Mathura Prasad Mehrotra. 

(2) This is R matter of opinion. 

NAMES OF FIRMS THAT SUPPLY ARTICLES TO THE INDIAN STORES DEPART-
MENT. . 

66. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
(a) Will Government be pleased to state the names of the firms that 
supply various kinds of articles for the use of Government to the Indian Stores 
Department 1 

(b) How many of the firms are Indi~ and how many British 1 
(e) Are there any non-British firms other than Indian from whioh purchases 

are being made by Government ¥ If so, why so 1 
THE HONOURABLE MR. J. A. SmLLIDY: (a) and (b). Full particu1ars 

of firms registered for important plant and machinery and iron and steel work 
are published' periodically. A' copy of the latest issue has been placed in the 
Library of the House. 

As regards finns registered for other classes of stores, all the information 
which can be conveniently furnished is included in the annual Administration 
Reports of the Indian Stores Department. The attention of the Honourable 
Member is invited to Ohapter VII of the Report for the year 19::\2-33 which has 
been recently published. Copies of the Report are available in the Library of 
the House. 

(e) Yes. There is no restriction under the Stores Purchase Rules in the 
matter of purchasing stores from non-British firms, the policy of Government 
being to accept the lowest satisfact.ory tender irrespective of the nationality of 
the tendering firm, subjeoi to t.he preference which is pennitted under the 
preamble to the rules. 
VIEWS OF MINISTERS ON THE STATEMENT OF SIR SAMUEL HOARE BEFORE THE 

JOINT PARLIAMENTARY COMMITTEE. 
67. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 

Will Government be pleased to state if they have ascertained the views of 
the Ministers of difierent provinces on the statement of Sir Samuel Hoare, 
Secretary of State for India, before the Joint Parliamentary Committee on 
Indian Constitutional Reforms? If so, will Government be pleased to lay on 
the table the opinions of the provincial Ministers on the matter? 

THE HONOURABLE KHAN BAHADUR MIAN SIR FAZL-I-HUSAIN: The 
reply t.o the first part of the Honourable Member's question is in the negative. 
The second part does not arise. 
RESOLU'l'IONS PASSED BY THE DACOA PEOPLES' ASSOCIATION RELAnNG TO 

J)EI'ORTATION OF PRISONERS CONNECTED WITII TERRORIST CRIME TO 
THE ANDAMANS. 
68. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 

Hae the attention of Government been drawn to the news item published uu.der 
• 
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the cap~ions " Send them back to India", .. Dacca Association on Andamans " 
in Advance of July 4th, 1933 (dak edition), regarding the report of an 
eXtraordinary meeting of the Dacca Peoples' Association which unanimoualy 
passed two resolutions strongly protesting against the re-opening of the 
Andamans as a place for confining the political prisoners and requesting Govern-
ment to hold an open enquiry into the circumstances that led to the recent 
hunger-strike and also requesting Government to send the politiC'al prisoners 
back to India 1 If 80, what action do Government intend to take on the 
resolutions of the above Association 1 

THE HONOURABLE MR. M. G. HALLETT: In reply to the first part of the 
question I would say that Government have 'seen a report of the meeting 
and in reply to the second part I would refer the Honourable Member to the 
reply which I have given to his question No. 35. 

IMPORT 0, JAPANE8E RICE INTO INDIA. 

69. THE HONOURABLE MR. VINAYAK VITHAL KALIKAR: Will 
Government be pleased to state : 

(a) Whether negotiations are going on between the Government of 
India and the Japanese Cl"Overnment for the import of large quantities of 
Japanese rice into India 1 

(b) Is it a fact that Japan has already placed an ,embargo on Indian rice 
in the interest of thtl Japanese cultivators 1 

(c) Is it.1t fact that. Java. has also prohibited the ,imports of Indian rice 
in the interest of the Java cultivators 1 

(d) If tlie answer to part (a) is in the affirma,tive, what steps do 
Government propol'le t.o t,a.ke t.o safeguard the interests of the rice-growers 
in India? 

THE HONOURABLE KHAN BAllA1>UR }1TAN SIR FAZL-I-HUSAIN: 
(a) No. 

(b) I would refer the Honourable Memher to the reply given by me to 
part (c) o.f the Honourable Mr. Jagadish Chandra Banerjee's question No. 39. 

(c) An Ordinance issued by the Governor General of Netherlands-India 
on the 20th .J u]y, ] 933, probibit.s the im portat.ion of rice int.o the customs area 
of Netherlands·India e~cept under special licence. 

(d) Does not arise. 
DACCA-ARICHA RAIJ,WAY. 

*70. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
(a) Will Government be pleased to state': 

(i) The present position with regard to the Dacca-Aricha 'Railway pro-
ject 1 

(ii) The reasons for the suspension of works already undertaken 1 
(iii) Whether it is a fact that the construction of the railway, though 

lfinally sanctioned by the Indian Legislative Assembly and the Secretary of .. ,--:---------------------------I *Queetiona No.. 70 to 72 were not asked as the HODOUrable Kember ... abeat. 

• 
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State for India, is being delayed 88 a result of the agitation carried on by 
the I. G. N. & Railway Co., Ltd., and R. S. N. Co., Ltd. 1 . 

(iv) Whcthex any report has been submitted by the Committee appointed 
under the orders of the Government of Bengal contained in their Local 
Self-Government Department Resolution No. 2127-P.H., dated the 25th July, 
1929, as amended by Notification No. 2956-P.H., dated the 2nd November, 
1929, to consider what measures will be necessary to safeguard the health and. 
sanitation of the route of the proposed railway from Dacca to Aricha 1 

(b) If the answer to (iv) is in the affirmative, will Government be pleased 
to lay on the table a copy of the said report ~ 

THE HONOURAB),E MR. M. 'V. BRAYSHAY: (a) (i) and (ii). The present 
position is the same as stated by the Honourable Mr. J. C. B. Drake in reply to 
a similar ques~on put by the Honourable Member on the 26th September, 
1932. . 

(iii) No. 
• (i'll) It is understood that the report of the Committee referred to has 

been submitted to the Government of Bengal, who are still considering it. 
Government have not been furnished by the Local Government with a copy 
of the report. I shall try to obtain a copy when it is published and place it in 
the Library of the House. 

DACCA-AluCHA RAILWAY. 

71. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
Will Government be pieased to state whether it is a fact that the Joint Steamer 
Companies have raised strong objections with regard to the headways of bridges. 
and width of cha.nnels between piers which, if complied with, are calculated to 
80 increase the cost of the Dacra-Aricha Railway scheme as to make it difficult 
for the Railway .o\dministration to give effect to it ~ 

THE HONOURABJ.E MR. M. W. BRAYSHAY: It is understood that the 
demands of the Joint Steamer Companies with regard to the spans and head-
ways of bridgeR, as well as the Railway Administrat·ions counter proposals, 
. were considered by the Committee appointed for the purpose, whq accepted 
the latter. The Railway Administration had, however, found it necessary, 
chiefly as a result of observation of the abnormal flood of 1931, to propose 
a considerable increase in the original waterways anq headways provided for 
in the abst.ract project estimate, which must increase the eost of the line, but 
whether it will 80 increase it as to make it no longer a paying proposition 
cannot be determined until detailed estimates have been prepared for which 
we shall have to wait till the Local Government have arrived at a decision on 
the Committee's recommendations .• 

DACCA-ABICHA RAILWAY. 

72. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEB: 
Will Govp.rnment be pleased to st.ate : 

(n) (i) Whether the constrnctjon of the Dacca-Aricha Railway has been 
postponed on the ground of financial stringency; or (U) on the ground of 
pub\i9 ;hf'.alth. and sanitation 1 
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(b) If the delay is due to the examination of the pliblic health question 
will Government be pleased to state when a final decision iSt likely to be 
a.rrived at by Government ~ 

(0) Is it a fact that the question of public health and sanitation wal 
thorolll:shly examined by the Government of Bengal under T~ord Ronaldshay, 
and discusscd in. thfl report submitted by the Railway I~xtension Com-
mittee appointed in 1917 1 

(d) Will Government be pleased to lavon the table a copy of the report 
of the said Committee? . 

THE HONOURABLE MR. M. W. BRAYSHAY: (a) (i) and (i.i). Finanoial 
stringency is, of course, one of the reasons for the scheme heing delayed, but 
as I have explained in my reply to question No. 70 the Government of Bengal 
are still considering the report of the Committee appointed by them to report 
on questions connected with public health, sanitation, waterways and head-
ways under bridges. 

(b) It is understood that the IAlcal Government. hope. to arrive shortly 
at a decision on the Committee's report, after which the question of eon-
structing the railway will be examined by Government in all its bearings. 

(c) The Committee in question was constituted in 1920 and submitted 
its repOrt in 1921. Questions of public health and sanitation arising from it 
were considered by the Governments of Lord RonaldMhay and wrd Lytton. 

(d) A copy of the Committee's report has been placed in the Library. 

REPRESENTATION OF ASSAM ON THE JOINT SELECT COMMI'l'TEE. 
73. THE HONOURABLE RAl BAHADUR PROMODE CHANDRA DUTT: 

(1) (a) How many delegates have been sent to England to consult with the 
Joint Select Committee 1 (b) Are all provinoes represented 'I-, (c) If not, whioh 
of them are unrepresent,ed ? (d) What is the reason for leaving any province 
unrepresented '/ (e) What is the number of delegates province .by province 1 

(2) (a) Who selected the delegates 1 (b) Had the Vioeroy or the Govem-
ment of India any hand in the selection 1 (e) Did· he or they recommend or 
suggl'.st any names? (d) Did he or they suggest or recommend any name 
from ~he 'Unrepresented provinc(>,s? 

(3) Did the Governor or the Government of Assam make any representa-
tion to the Vioeroy or the Government of India. to secure representation of 
.Assam? 

(4) Is the Government of India. aware that the ASllam Legislative 
Council unanimously adopted a resolution asking for two representatives 
from Assam! 

(5) Is the Government of India aware that the entire press in Assam 
strongly urged the representation of Assam 1 

THE HONOURABI.E KHAN BAHAl>UR MIAN SIR I?AZL-I-HUSAIN: (1), 
(~) and (3). Invitations to representatives from British India and the Indian 
States to confer with the Joint Select Committec Wl're issued by tIle Com-
IIlittee on its own responsibili~y. I place on the table acopy of a oommunique, 
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dated the 20th April, . giving the names of those who were invited. 
From among them Mr. Kelka.r declined the invitation on medical grounds. 

(4) Yes. 
(5) I am prepared to accept the Honourable Mem.ber's statem.ent. 

ComtJaUt&iquC, d.at«J 1M iOtA April, 1933. 
The Joint Select Committee has decided to call into consultation the following repre· 

I8Iltativea from Indian States and British India: 
IfIIltat& Btnte8-

Sir Akbar Hydari, 
Sir V. T. Krishnamaohari, 
Sir Manubhai Mehta, 

Nawab Sir Liaqat Hayat Khan, 
Sir Mirza Mohammed Ismail. 
Sir Prabaahanker Pattani, and 

Mr. Y. A. Thomba.re. 

His Highueaa the Aga Khan, 
Sir C. P. Ramaawami Ayar, 
Dr. B. R. R. Ambedkar, 

. Sir Hubert Carr, 
Mr. A. H. Ghumavi, 
Sir Henry Gidney, 
Sir Hari Sing Gour, 
Mr. Rangaswami Ayeogar, 
Mr. M. R. Jayakar, 

Mr. N. C. Kelkar, ' 
Sir A. P. Patio, 
Sir Abdur Rahim, 
Sir Tej Bahadur SaplO, 
The Honourable Sir Phiroze Sethna. 
Dr. Shafaat Ahmad Khan, 
Begum Shah Nawaz, 
Sardar Buta Singh. 
Sir N. N. Sarkar, 

Mr. N. M. Joshi, Sir Purshotamdaa Thakurdaa. and 
Chaudri Zafrullah Khan. 

SELECTION OF WITNESSES FROM ASSAM FOR THE .TOINT SELECT COMKITrEE. 
74. THE HONOURABI.E RAI BAHADUR PROMODE CHANDRA DUTT: 

What is the number of witnesses selected to give evidence before the Joint 
Select Committee ~ Who selected them '? 

(a) Did the Viceroy or the Government of India send or suggest or recom-
mend names of any witnesses ~ 

(b) If so, from what provinces and how many from each of them? 
(c) Have any witnesses been sent from any Association in Assam 'I 
(d) Have any witneR8es been sent by the Government of ABBam '? 
(6) Who will pay the expenses of the delegates and the witnesscs ? 
(f) Is the Government of India aware that there was strong public 

demand from Assam for representation before the Joint Select Committee? 
(g) Did thr. Govcrn.ment of India do anything to meet the demand' 
THE HONOURABI.Ji: KHAN BAH_\DlJR MIAN SIR ~'AZL-I-HUSAIN: 

The Relection of witnesses to give evidem~e before t,he Joint Select Oommittee 
was made by the Committee on its own responsibility from among applicll,tions 
received by the Committee in reply to the invitation is:med on the 13th April. 
No witness has been sent to give evidencc before the Committee either by the 
Government of India or hy any Provincial Government. I place on the table 
a copy ofa communique,dated the 1st June, giving a list of the associations and 
persons invited by t.he Joint Select Committee to give evidence. The expenses 
of the delegates to confer with the Committee will be shared between His 

'Majesty's Government and Indian revenues on the same basis as for delegates 
who attended the Round Table Conferences. The expenses of witneBBes win 
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be borne entirely by the British Treasury on the scale approved and within the 
limits of the numbers prescribed for each Association by the Joint Select Oom-
mittee. 

Oommunique, tIDIed 'he 1.t, June, 1933. 
List of 8IIIIOOiatiODB and persons invited by the Joint Seleot Committee on IndiaD 

CoIIBtitutional Reform to attend and give evidence before them. This Iist is provi. 
eionrJ and may still be added to : 

1. Chamber of Princes, 
2. Kashmir, 
3. KochiD, 
4. Group of Southern Mahratta Bta_ 
lS. Hindu Mah&B&bha, 
6. AU· India Varnaahnm Swar&jya 

Sangha, 
7. Centml Hindu Committee of Legis-

lature, 
8. South Indian Liberal Federation, 
~. All.India Muslim Conference, 

All.lndia Landholders .Association, 
British Indian ABBooiation, Claoutta. 
Madras Landholders ABIIooiation, 
Agra Za.mindars ABBooiation, 

10. Bihar Landholders Association, 
Bengal Landholders ABBooiation, 
l'&Iuqdal'll of Oudh, 
Bombay Sardars and Inamdars. 

11. Sind Separation Conference, 
12. Sind Hindu Babha, 
13. European AIIBoci&tion, 
14. Associated Chambers of Commerce, iMerchants Chamber of Commerce, 

15 Cawnpore, 
. U. P. Chamber of Commerce, 

Bangal Mahajan Babha. 
16 Indian Trades Union Federation, 

. Bengal Trade UnioD Federation, 

17. All·India Women's Conference, Na· 
tional Council of Women and 
Women'. Indian Auooiation, 

18. Mahila Samiti (Ladies' ABIIooiatiOL), 
Bengal. 

19 ~Central I. C. B. Association, 
. I. C. S. Retired ABIIooiation, 

20. -India .Association of European 
Government Servants, 

21. Indian Police Association, 
22. Indian Officers ABBooiatioD (Caloutta), 
23. Indian Empire Society, 
24. British Committee for Iadian Wo-

men's Franchise; 
25. Shipowners Parliamentary Commit"', 
26. Manchester Chamber of Commerce, 
27. Britiah lnllurance Aaaociation, 
28. Colonel Wodgwood, 
29. MiBB Rathbone, 
SO {Wing Comma.nder James, M.P., 
•. Dr. Hutton, 
31. Pandit Nanak Chand, 
32. Mr. 8aehidananda Sinha. 
33. Field Marshal Sir Claud Jacob, 
34. Sir Francis Griffith, 
35. Sir M. O'Dwyer, 
36. Mr. Douglas Dewar, 
37. Sir Louia Stuart, 
38. The Anglo. Indian and Domioiled 

European ABBociation (Sir H. Gidney 
delegate). ---

REPRESENTATION OF ASSAIIl AT THE JOINT SELE"CT OOllllUTl'EE. 
70. THE HON<1URABLE RAI BAHADUB PROMODE CHANDRA DUTT: 

H88 any arrangement been made for the representation of .Assam before the 
Joint Select Committee 1 If so, in what way! 

THE HONOURABLE KHAN BAHADUB MIAN SIR FAZL-I-HUSAlN: The 
Honourable Member is referred to the replies just given by me to his questions 
N08. 73 and 74. 

FACILITIES AVAILABLE FOR HIGHER EDUCATION IN AS8AJrl. 
76. THE HONOURABLE RAl BAHADUB PROMODE CHANDRA DUTT : 

(a) Is there any University in .Assam 1 
. (b) Is there any Medical, Engineering, Agricultural or Veterinary College 
In Assam 1 

(c) Is there any provision for post-graduate studies in Assam 1 
(d) Is there any High Court or Chief Gourt in Assam ? 
(6) Is it a. fact that for facilities f01' higher educatiouAssa.m has mainly to 

rely on outside help 1 
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THE HONOURABLE KHAN BAHADUR MIAN SIR FAZL-I-HUSAIN ~ 
(CI), (b) and (c). No. 

(d) No. Assam is under the jurisdjction of the Calcutta High Court, 
except in respect of the Hill Districts a.nd Frontier Tracts of tLatprovince. 

(e) Assam has to depend, to some extent, for higher educat,ion on institu-
tions outside the province. 

ADMINI~TRA')'ION OF THE BAf'KWARlJ AREAS IN ASSAM. 

77. THE HONOURABLE RAJ BAHADUR PROMODE CHANDRA ·DUTT: 
Is it a faCt that there are large backward areas in Assam. and that they canno t 
pay for their upkeep? 

THE ·HONOURABT.1<~ KHAN BAHADUR MIAN SIR FAZL-I-HUSAIN: 
There are backward areas in Assam and their expenditure exceeds the revenue. 

SEISMIC DISTURBANCJo:S IN ASSAM. 

78. THE HONOURABLE RAJ BAHADUR PROMODE CHANDRA DUT'r: 
(a) Is it a. fact, that Assam is peculiarly liable to seismic disturbances 1 Is it a 
fa.ct that the district of Goalpara has since J,dy, 1930, had nearly 600 shoeks 
and is continuing to have one almost every other day ~ 

(b) Has the Government of India investigated into the cause of this 1 
If not, has the Government of India any intention of doing so ~ 

THE HUNOURABI.Jo; MR. J. A. SHILLIDY: (a) Yes. The total number 
of SllOCks reported to the Depa.rtment of Geological Survey of India since July, 
1930, is about 400. Reports of shocks are still being received at irregular inter-
vals. 

(b) Yes. The causes of these disturbances have been investigated by the 
Department of Geological Survey of India and the discussions bve been pub-
lished in the Memoirs of that Department issued from time to time. A more 
detailed report of the 1930 earthquake and of the subsequent minor shocks 
will be published by that Department in the near future. Further light on this 
question may possibly be thrown by the geological survey which is being carried 
out at present in Assam. 

DEFICIT PROVINCES IN THE NEW CONsTrrUTION. 

79 .. THE H9NOURABLE HAJ BAHADUR PROMODE CH,ANDRA, DUTT : 
(a) "Is Assam a deficit province t 

(b) Is it anticipated that the new provinces of Sind and Orissa will be: 
deficit provinces 1 

(0) Is it Government's intention to make a.rra.ngemen~ for making up the 
deficit of existing provinces before creating new ones with defioits ¥ 

THE HONOURABLE KHAN BAHADUR MIAN SIlt F AZL-I-HUSAIN: 
(a) Yes. 

(b) As stated in paragraph 59 of the Introduction to .the White Paper it is 
anticipated that the new provinces of Sind and Orissa, if created, will not be 
able to start as entirely self-eupporting units .. 
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(c) I have nothing to add to the expression in the same paragraph of the 
intentions of His Majesty's Government regarding financial assistance in the 
new constitution to deficit provinces. 
DA'l'E OF INTROD11CTION OF LEGIBI.ATIONIN PARLIAKENT ON THE SUBJECT OJ' 

THE NEXT CONSTfTUTION. 

80. THE HONOURABLE RAt BAHADUR PROMODE CHANDRA DUTT: 
Is Government in a position to state when the necessary legislation regarding 
the next constitution is likely to he introduced in Pa,rliament and when it i& 
likely to be passed 1 

THE HONOURABLE KHAN BAHADUR MIAN SIR FAZL-I-HUSAIN: 
GOYCTnmellt. are not in a position t.o make a st.at.ement in reply t.o t.his question, 
which relates to a mattf.'r which ill entirely in the hands of His Majesty'l'I Gow'rn-
ment and of Parliament. 

ApPROXIMATE TIME WHEN THE WORK OF Tll.E .JOINT SELECT COMMITTEE WJl.L 
CONCLUDl<l. 

81. TH.E HON'OURAHI,E RAI B.~HADUR PROMODE CHANDRA DUTT: 
Is Goverluuput ill a posit,ion t.o give an approximate idea as to whtin the 
labours of the Joint Scl('ct Committ,ee are likely toO he finished? 

TUE HONOURABU: KHAN BAHADUR MIAN Hm. :FAZlrI-HUSAIN: No. 

ASSAM BENUA1, RAJLWAY. 

82. THE HONOURABLE HAl BAHADUR PR.OMODE CHANDRA DUTT: 
(1) Is the Assam Bengal Railway ranked among the First Class Railways of 
India t 

(2) What subsidies and privileges does this Railway get from the Govern-
ments of India and Assam 1 • 

, (3) How many ,officem 8~ there in the superior establishments and of 
these how many are natives of Auazn 1 

. (4) Are the posts thereinfiUed in by any competitive examinations similar 
to those of India Government examinations held annually for filling in vaoanciea 
in the 'superior grade state Railway Services 1 .... 

. , 

(5) Will Government be pleased to state the total number of employees 
of all ranks in the .Assam Bengal Railway and the number of natives of .Assam 
out of the same 1 

(6) Will Government please state how many Indian ,mtployees, are 
there in the Assam Bengal Railway, holding offices bearing a monthly salary of 
Rs. 100 and upwards and of these how many· belong to the province of Assam 1 

(7) Will Government also state the number of natives of Assam in Loco. 
workshops at Pahartali, holding offices bearing a pay of Rs. 100 and 
upwards, and the percentage of such Assam employees 1 

THE HONOURABLE MR. M. W. BRAYSHAY: (1) Yes. 
(2) The Government of India have provided land free of cost and guaran-

teed interest at 3 per cent. 011 share capital. Under the contract the Company is 
not entitled to any subsidies and privileges from the Assam Government. 
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(3) The number of gazetted officers on the 1st April, 1932, was 71. Govern· 
ment have no information as regards the second part of the question. 

(4) The Agent, Assam Bengal Railway, reports that necessary recruit-
ment to superior services in England is made by the Home Board. The recruit-
ment necessary in India is made either. by promotion of subordinates or by 
selection of suitable candidates from the numerous applications received or by 
8,election ofrelatives ofrailway employees who may be found suitable. Vacan-
cies are not filled by competitive examination as in the case of State-managed 
Railways. 

(5) The total number of employees on the-Assam Bengal Railway on 31st 
March, 1932, was 16,158. Government have no information as regards the 
second part of the question. 

(6) The number of Indian subordinates on scales of pay rising to Rs. 250 
and over was 76 on bt April, 1932. Government have no information regarding 
subordinates drawing a monthly salary of Rs. 100 and over nor have they any 
information regarding the latter part of the question. 

(7) Government have no information. 

STUDENT ENGINEERS. 

83. THE HONOURABLE RAJ BAHADUR PROMODE ClUNDRA DUTT: 
(a) Ar~ Governmcnt aware that every year a student engineer is sent by the 
Assam "Government t.o undergo practical training in the Loco. Workshops at 
Pahartali after having completed the theoretical course of mechanical and 
elt'.ctrical engineering in the Bengal Engineering College, Sibpur 1 

(b) Are GovernmElnt aware that some of these student engineers passed 
the Associa~hip Examination in mechanical engineering from the Bengal 
Engineering Coll~ge, which is recognised by the Government of India as & 
qualifying examination for appearance at the competitive examination held 
annually under the auspices of the Government of India to fill in vacancies 
in the superior grade services of the State Railways 1 Is it a fact that the 
Asaociateship Diploma is also recognised by the Institution of Engineers (India) 
and considered by the said body as being equivalent to a graduate degree in 
mechanical engineering of Indian and Foreign Universities 1 

(e) Are Government aware that these student engineers receive no facio 
lities for work in Drawing and Design Office, or any adIninistrative trainiDg 1 

(tl) Will Government also state whether these student engineers used to 
receive any remuneration during their period of training in the Assam Bengal 
Railway, and whether this is the practice now and, if not, why 1 

THE HONOURABl.F. MR. M. W. BRAYBHAY: (a) The Assam Bengal 
Railway have agreed to give practical training to student engineers on the 
condition that no expense is incurred by the Railway and that the number of 
student engineers under training docs not exoeed two at anyone time. 

(b) The Agent, Assam nengal Railway, reports that out of the six student 
engineers who have received or are still receiving practical training, four 
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have passed the examination in mechanical engineering from the Bengal Engi· 
nt'ering College. Candidates possessing these qualifications lIoreel~ihle for 
appearing at th~ competitive examination for Superior State Railway service 
in a.ccordance with. the regulations for recruitment when vacancieS are ad-
vertised. GovernmeBt have no infonnation regarding the latter part of the 
question. 

(c) Yes. Work in the Drawing and Design Office or the administrative 
office does not form part of their practical t16ining. 

(d) Government understand that some r~muneration was aUowed in such 
cases till recently owing to a mislmdeJ.'standing but one of the conditions for 
their practical training is that the Railway is not put to any expense on their 
account'and consequently no remulleration is now granted to them. 

E~PLOYm:NT OF STuDENT ENGINEERS AFTER THE1;Jt PERIOD OF 'rBA:rNING. 

84. To HONOURABLE RAI BAHADUR PROMODE CHANDR...\ DUrT: 
(a) Will Government please state if any student e~ineer sent by the Govern-
ment Of Assam for training in the Loco. Workshops at Pahartali has received 
any employment after c3mpleting the period of training and, if so, at what 
starting pay and in what capacity? 

(b) Are Government awa.re that such student engineers are offered a sala.ry 
less than hose possessing the B. E. degree from the Bengal Engineering College 1 
What stepl! does Government propose to take to remove such inequitous 
treatment 1 

THE HONOURABLE MR. J. A. SIDLLIDY: (a) and (b). The employment 
of student engineers in provincial services, and the fixation of pay for them 
rests with the Local Government and the Government of India have· no 
iruomlation on the subjer.t. 

EMPLOYMENT OF STUDENT ENGINEERS .-\FTER THEm PERIOD OF TRAINING. 

85. THE HONOURABLE RAI BAHADUR PROMODE OHA"N DRA DUTT: 
(a.) Will Government state whether student enitineers arc offRred " r,hll.nOP, in 
otht'r R,ailways, l.'1·Z., Eal!!tJndian Railway, Bengal Nagpur Railway. Eastern 
Bengal Railway, Great Indian Peninsula Hailway and North Western Railway 
and, if so, on what psty and in what eapacity 1 

(b) Are Government aware tlUlt the Assam Government student engineer 
in the Assam Bengal Ranway. after having served apprenticeship, is offered 
the post of a workman on daily basis and has to work like ordinary workman 1 
Is this also the practice in other Rail\!ays 1 

THE HONOURAIH.E MR. M. W. BRAYSHAY: (a) Student engineers 
are generally taken on the understanding that there is no obligation on the 
part of the Railway to provide employment for them ; and in the recent past 
at any rate, I do not think any State-managed Railway has heen able to otler 
them any employment. _ 

(b) No ; but, the student engineer is obviously not bound to accept the 
employment that is offered to him. Government have no information as to 
whether such a practice obtains elsewhere. 
M46CS • 
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PREFERENTIAL TREATMENT ACCORDED TO EUROPEANS, ETO., WITH LESSER 
AOADEMICAL QUALIFIOATIONS THAN STUDENT ENGINEERS. 

86. Tm: HONOURABLE RAt BAHADUR PROMODE CHANDRA DUTT: 
Are Government aware that European, Anglo-Indian and Indian Christians with 
le88f'r academical qualifications and experience are taken into the permanent 
staff of the Loco. Department of the Assam Bengal Railway and no such 
prospect is offered to the Assam S<':J1olars sent up by the I.ocal Government. 

THE HONOURABLE MR. M. W. BRAYSHAY: The Agent reports that 
staff are selected for their tecluiical experience and not academical qualifica-
tions. 

NUMBI':& OF APPOINTMENTS MADE IN THE LOCO.DEPARTMEN1' OF THE AsSAM 
BENGAL RAILWAY AND COMMUNAL REPRESENTATION THEREIN. 

87. THE HONOlJRATU.E RAI BAHADUR PROMODE CHANDRA DUTT: 
Will Government be pleast>d to state how many new appointments were made 
or vacancies filled in during the last l'even yen.rs in posts, caiTying a salary of 
Rs. 1.00 and upwards, in the Loco. Department ~f the AS'iftm Bengal Railway 
and of these how many are Europeans, Anglo-Indians, Indians and nativE'S of 
Assam. Were student engineers from Assam offered SllY chance or were their 
cases considered when t.hese vacancies wera filled in or new appointments made 
and. if not, why 1 

'rUE HONOlTRABl.E l\fR. M. W. BRA YSHA Y: A statement showing the 
in1ormation asked for is laid on the table. The Agent, Assam Bengal Railway, 
reports that as most of the appointments made are specialised ones, no student 
engineer after two ye&r~' experience would be suitable for the posts. 

Statement 61&owi"l1 new apf)ol"tmentB made and _tlClu filled. duri"l1 ,he l06' m.ren year~ 
in pOllls oarryi"l1 8IJlariu 0/ &. 100 p~' meMem and over. 

Euro- Anglo- Native~ 
Designation. Indiana. of pean. Indian. Assam. 

-
1926- , 

Power hoUle foreman " .. 1 .. .. .. 
TraIn lighting forem8oll .. .. .. 1 

FoundrY,forem8oll .. .. " 1 .. .. 
Blaokamit.h foreman .. .. 1 .. .. . 
A.iatant machine foreman .. .. 1 . . ., 

. . 
J.ooomotive driven .. .. .. .. 7 . . .. 
WMoh &nd ward inllpeotor .. .. .. .. 1 .. 
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Euro. Anglo. 
Indians. I Natives 

Deeignation. pean. Indian. of 
Auam. 

1927-

Auiltant electrioal engineer .. .. .. 1 

Looomotive driven .. .. 3 2 

Boiler ahop foreman .. .. .. 1 

Carriage and wagon foreman .. 1 .. .. 
ABBiltant ll1ectrioal foreman .. .. 1 

Night ahedman foreman .. 1 .. 
1928-

Alliltant locomotive superintendent .. 1 .. J 

Locomotive driven .. J 3 

Night ahedman .. 1 

Tool.shop foreman .. 1 .. 
ABBiltant locomotive foreman .. 1 

Boiler room chargeman .. .. 1 

1929-· 

Power house foreman .. .. 1 .. . . 
Looomoth'o driven .. 4 . 

1930-

Foundry foreman .. 1 .. 
Boiler inspector .. 1 

1931-
Auiltan' looomotive superintendent .. 1 .. .. 

" Auiltant locomotive foreman .. .. 1 .. . . 
1932- . 

Aaailtant looomotive Inperintenclent .. .. 1 

Proby. &lliltant locomotive Buperintendent .. I 

Looomotive foreman .. 1 

1933-

W IlIOn ferry foreman .. .. .. 1 .. .. 
Total 

17 ij IS Nil ... 48. 
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FiNANCIAL AssISTANCE FROM THE GoVERNMENT OF AsSAM TO THE ASUM 
BENGAL RAILWAY. 

88. THE HONOURABUil HAl BAlJADUR PROMODE CHANDRA DUTT: 
Will Government be pleased to stllte the total financial contribution received 
from the Local Government b~r the Assam Bellgal ~ailway Company 1 

THE HONOURABLE MR. M. W. BRAYSHAY: Under the contraot the 
Assam Bengal RailwJLY Company is not entitled to any financial all8istance 
from the Local Government. 
CONTRIBUTION BY THE ASSAM BENr:AL RAILWAY TOWARDS THE EDUCATION OF 

THE CHILnREN OF THEIR EMPLOYEES. 
89. THE HONouRABI:E RAI BAHADUR PROMODE CHANDRA DUTT : 

Will Government be pleased to state if the Assam Bengal Railway authorities" 
bear any portion of the educational expenses of the children of their Indian and 
Goanese Christian employees·-a.nd if so in what proportion animally and 
wbether any such privilege is enjoyed by the children of the employees of any 
other communities 1 

THE HONOURABLE MR. M. W. BRAYSHAY: The Agent, Assam Bengal 
Railway, reports as follows: 

.. During the year 1932-33 the total grant made from Revenue to parents, 
etc., in connection with the education of children of European 
and Anglo-Indian employees was Rs. 10,745, and the total expen-
diture from Revenue on Railway Schools maintained for Indians 
was &S. 17,199". ' 

EMPLOYMENT ON RAILWAYS OF NATIVES OF THE PRoVINCE TRAVERSE!;). 
90. THE HONOURABLE RAI BAHADUR PROMODE CHANDRA DUTT: 

Is it the policy of Governme~t that the Railways traversing a province should 
as far as practicable employ men of the province consistently with the require-
n:ents of efficiency? Is the policy followed by the Assam Bengal Railway 1 

THE HONOURADLE MR. M. W. BRAYSHAY: As Railways generally 
traverse parts of several provinces the Government do not consider it prac-
ticable to lay down a hard and £astpolicy in the matter, but they consider 
it desirable that where a railway rlUlS t.hrough a large tract of country, there 
should be a fair number of natives of that area in the railway services working 
in that tract of count.ry as far as possible. It is believed that this practice is 
followed generally, on the ASi'lRm Bengal Railway. 

S.\LE O.F Bn.VI!:R. 

91. THE HONOURA'BLF: MR. HOSSAIN IMAM (on behalf of the Honour-
able Kumar Nripendra Narayan Sinha): Wiu Government be pleased to 
state : 

(a) The exact date on which the recent transaction about the sale of 
Indian silver to the Government at Home was firat. completed in' this 
country 1 

(b) Whet-her t·he Indian Government was ever oonsulted in the matter 
either about the effects of such a sale or about the pric:e at which it would be 
e1!ec\id , 
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(e) The total amount in fine ounces that has been sold in that deal 1 
(d) The total amount approximately that has been sold since our Gov-

ernment stllrted sale.s of silver in 19271 
(e) The basis in respect of cents per fine ounce on which the purchase of 

silver was made from America under the Pitman Act 1 
(f) The basis per fine ounee on which the prescnt purchase has been 

made by _ England from India 1 
(g) Whether the transaction resulted in a profit to India or to 

England 1 
(h) If so, the amount of such profit 1 
(i) The manner in which payment for the silver was made toO India-

whether in gold or securities 1 
(j) If lIecnritics-:-the price and market value of such securities ? 
THE HONOURABLE MR. J. B. TAYLOR: (a) to (e) and (f) to (j). Atten-

tion is invited to the reply which I have just given to question No. 19 asked 
by the Honourable Rai Bahadur Lala Mathura Prasad Mehrotra. 

(d) I wo~ld refer the Honourable Member to the information given in 
the annual reports of the Controller of the Currency. 

(e) 1011 cents. per fine ounce. 

SILVER AGREEMENT. 

92. THE HONOURABLE MR. HOSSAIN IMAM (on behalf of the Honour-
able Kumar Nripendra Narayan Sinha): Will Government be pleased to 
state : 

(a) Whether this country will gain in any way by re~on of the agree-
ment regarding silver arrived at the World Eoonomic Conferenoe 1 

(b) Whether it will hencefoJ1ih be possible to pay our debts with silver? 
(e) What sort of check our Government will keep on the sale of silver 

in- this country 'I 
(d) Whether they will keep any control on the export of silver from this 

country in future 1 
THE HONOURABLE MR. J. B. TAYLOR: The agreement is subject to 

ratification by the Legislature, and Government will make a statement of its 
intention in the matter in due course. 

RESERVE BANK OF INDIA. 
93. THE HONOURABLE MR. HOSSAIN IMAM (on behAlf of the Honour-

able Kumar Nripendra Narayan Sinha): Will Government be pleased to 
state : 
. (a) Whether they have sent any specific recommendations to the Home 

Government on the subject of the future constitution of the Reserve Bank 
in India 1 

(b) If so, the exact .nature of such recommendations 1 
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(c) The conclusions that have been arrived at by the majority of the ,~, 
Committee formed to deliberate upon the Reserve Bank Constitution in k'~' 
London recently? , 

(d) The exact analogy of the Reserve or State Bank like which our 
future Reserve Bank is proposed to be established 1 

THE HONOURABLE MR. J. B. TAYLOR: (a) and (b). Government do 
not propose to disclose the details of the recommendations made hy them 
to the Secretary of State. 

(0) and (d). The attention of the Honourable Member is invited to the 
report of the Reserve Bank Committee, which was published on the 16th of 
August, 1933. 

INAUGURATION OF TH1~ NEW CONSTITUTION FOR INDIA. 

94. THE HONOURABLE MR. HOSSAIN IMAM (on behalf of the Honour-
able Kumar Nripendra Narayan Sinha): Will Government be pleased to 
state: . 

«(I.) Whether it is a fact that the inauguration of the White Paper 
Reforms is yet an uncertainty in view of the steady decline and most 
gloomy outlook of our Government finances ? 

(b) Whether it is a fact that an enquiry is contemplated to be taken 
into our ways and means position shortly with a view to pla.ce our finances 
on a stable basis for the future 1 

THE HONOURABLE MR. J. B. TAYI,OR: With your permission, Sir, 
I shall answer parts (a) and (b) together. The attention of the Honourable 
Member is invited to paragraph 60 of the White Paper proposals. 

DEFAMATORY REMARKS RF..GARDING THE PERSONNEL OF THE ST.L"'DING 
FINANCE COMMITI'EE FOR RAILWAYS. 

96. THE HONOURABLE MR. HOSSAIN IMAM (on behalf of the Honour· 
able Kumar Nripendra Narayan Sinha): Will Government be pleased 
to state whether their attention has been drawn to a paragraph at page 13U 
of the Imian Railway Ga,zette for July, 1933; which contains some defamatory 
observations regarding the members of the present Standing Finance Com-
mittee for Railways ? 

THE HONOURABLE MR. M. W. BRAYSHAY: Government have seen 
the paragraph referred to. . 

MEASURES FOR INCREASING RAILWAY EARNINGS. 

96. THE HONOURABLE MR. HOSSAIN IMAM (on behalf of the Honour-
able Kumar Nripendra Narayan Sinha): Will Government be pleased to 
state : 

«I) Whether it is & fact that owing to gradual decline of their earnings 
State Railways Administrations have recently been devising ways and 
methods in order to make themselves more serviceable to their constituents 
thaD hitherto with & view to earn their custoui 1 
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(b) If so, the details of those ways and means 1 
(e) Whether the Company systems are likely to fall into line with the State 

systems in adopting those ways and means 'f 
(d) Whether public opinion has been consulted in the matter of the 

adoption of those ways and means 1 . 

THE HONOURABLE MR. M. W. BRAYSHAY: (a) Yes. 

(b) Examples are reduction of rates and fares, introrluction of cheap 
return tickets, improvement of train services where necessary, and provision 
of better amenities to the travelling public. 

(e) The object being improvement of net earnings, Company-managed 
Railways are not. likely to lag behind. 

(d) Such matters are ordinarily discussed with local Advisory Com-
mitt.ces. 

REDUCTION IN SALARIES OF THE KING's COMMISSIONED INDIAN OFFICERS 
FROM THE INDIAN MILITARY ACADEMY, DEHRA PUN. 

97. THE HONOURABLE lb. VINAYAK VITHAL KALIKAR: Will 
Government be pleased to state: 

(a) Whether Government intend to reduce the salary of the King's 
Commissioned Indian Officers from the Military Academy, Dehra Dun, from 
Rs. 380 per month to Rs. 300 ? 

(b) If the-answer to part (a) is in the affirmative, the reasons for the 
same 1 

(c) The present rate of the salary drawn by the King's Commissioned 
Officers of the Royal Military College, Sandhurst ? 

(tI) Whether the King's Commissioned Officers froin. the Sanrlhurst 
College get any overseas allowance 1 If so, how much 1 

(e) 'Whether these officers get more overseas allowance than is drawn 
by the J ndian Civil Benrice Officers ? 

(1) Whether Government propose to reduce the pay of the King's Com-
missioned Officers from the Military College. Sand hurst, as a measure of 
retrenchment 1 If so, how much 1 If not, why 1 

HII~ ~~XCELLENCY THE UOMMA..1'IlDER.-IN-CHIEF: (a) and (b). The 
Honourable Member appears to be under a slight misapprehension. I would 
invite his attention to the comm'J,nique dated the 8th July. 1932, in which it 
was stated that the initial pay of officer3 commissioned from t.he Indian' 
Military Aeademy hud been provisionally fixed at Hs. 300 per mensem. This 
is approximately the pay of a newly joined British officer serving' in his own. 
country, and no higher rate has ever been announced. 

(e) and (d). The rates of pay of officers who enter the British Service 
and Indian Army from Sand hurst will be found on pages 60 and 64 respectively 
of Pay and Allowance Regulations, Part, I-Special, a copy of which is in the 
Library. The Honourable Member will see that the emoluments of regimental 
officers of the Indian Army include an element which is known as the Indian 
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Army allowance. The pay of regimental officers of the British Service in India 
is also somewhat higher than the pay admi88ible in En.gland and to that extent 
contains an undefined overseas element. 

ee) No. The Indian Army allowance is lower than the overseas pay of 
officers of the J nftian Civil Service of .corresponding seniority. 

(/) The answer to the first part of the question is in the negative. The 
rates of pay of these officers have been carefully fixed with reference to the 
laws of :-;upply and demand so as to attract recruits of the standard required. 
The rates themselves are subject to alteration according to changes in the 
cost of living, and are at present suhject to the emergency cut. 

ECONOMIC ENQUIRY INTO THE COST 010' PRODUOTION OF SUGARCANF.. 

98. THE HONOURABLE MAHARAJADHIRAJA SIR KAMESHW AR SINGH 
OF DARBHANGA: Will Government be pleased to Atat.e what progress has 
so far been made in rt'spect t.o t.he economic enquiry int.o the cost, of produc-
tion of sugarcane since 1st April, 1932 ~ 

THE HONOURABLE KHAN BAJJADUR MIAN SIR ~'AZL-I-HUSAIN: 
A scheme for an economic enquiry into the cost of production of sugarcane, 
cotton a.nd rotat.ion crops wa.s sanctioned by the Imperial C'ouncil of Agricul-
tural ReSearch only in February, 1933. It is too early yet to report any 
progre~s. The enquiry will take about three and a half years. 

TRIALS IN CONNECTION WITH A SMALL-POWER SUGARCANE CAUSHING Mil.!.. 

99. THE HONOURABLE MAHARAJADHIRAJA SIR KAMESHW AR SINGH 
OF DARBHANGA: (a) Has Government received any report from Local 
Governments regarding the t.rials in connection with deviBing a satisfactory 
small-powel' sugarcane crushing mill in the Punjab, United Provinces and 
Bihar and Orissa , 

(b) If so, will Government be pleased to lay a copy of these rcports on the 
table and state what action is being taken on them 1 

THE HONOURABT.)IJ KHAN BAHADUR MTAN 8m FAZL-I-HUSAIN: 
(a) and (b). Final reports on these experiments have not yet been received as they 
are still in progress. Interim progress reports which are mainly technical are 
received annually by the Imperial Council of Agricultural Research and con-
sidered by its Sugar Committ.ee. The Committee's comments or suggestions, 
if any, are communicated to the J.ocal Governments concerned. 'flU' pr('.sent 

.position of thesc eXleriments, which are now nearing coml'lt'tioD, will be re-
view~d in the next annual report of the Imperial Council of Agrieultural 
Research. copies of which will be BUH,lied to all M~mbers of the House. 

DIFFICULTIES I!:XPERIENCED BY SUGAR FACTORIES IN FlNDIl'I"G A MARKET FOR 
MOLASSES. 

100. THE HONOURABLE MAHABAJADHIRAJA SIR KAMESHW AR SINGH 
OF DARBHANGA: Will Government be pleased to state what action has been 
taken on the repreeenta.tion of Messrs. Begg Sutherland & Co., Ltd., Cawn-
pore, regarding the increasing difficulties encountered by eugar factorit's, 
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etc., in India in finding an outlet for the production of molasses, etc. 1 Was 
the question considered by the Sugar Committee and, if 80, with what 
re8ults ? 

THE HONOURABLE MR. T. A. STEWART: Government have not as yet 
come to a decision on the representation referred to. The Sugar Committee 
appointed by the Imperial Council of Agricultural Research considered this 
question and the various 8uggestions made by it are at preSellt rec~iving the 
consideration of the Council and of the Government of India. 

BROWN SUGAR. 

101. THE HONOURABLE MAHABAJADHIRAJA SIR KAMESHWAR SINGH 
01' DABBHANGA: Will Government be pleased to state whetlwr the Sugar 
Committee of the Imperial Council of Agricultural Research has been able to 
consider the question of the demand for brown 8ugar and, if so, with what 
results? 

THE HONOURABLE KHAN BAHADUR MJAN SIR FAZI.-I-HCSAIN: 
The Sugar Committee of the Imperial Council of Agricultural Research decided 
in March last that the Sugar Technologist should make experiments with the 
object of improving the quality of brown sugar made by the ~pen pan process, 
as it appears that the demand for such sugar is diminishing and white crystalline 
sugar is preferred. The necessary experiments will be (lonductl'd during the 
ensuing season. 

SUPPI,Y 0)' PROVINCIAL ADMINISTRATION REPORTS TO THE DIRECTOR OF 
PUBLIC INFORMATION FOR COMPILING THE ANNUAL REPORT ON INDIA. 
102. THE HONOURABLE MR. HOSSAIN IMAM (on behalf of the 

Honourable Kumar Nripendra Narayan Sinha): Will Government be 
pleased to state: 

(a) Whether Administration Reports of the difierent provinces are 
regularly supplied to the Director of Public Information for the purpose of 
compiling his P!lblication India? 

(b) Whether the outstanding events tbJ,t happened in a particular 
province in a particular year are noted in his publication 1 

(c) Whether the Director has noted the abnormal increase of crimes against 
women, of dacoities and of growing unemployment amongst middle classes 
in the province of Bengal in his India of last year? 

(d) If 80, ~he reference to th~ page of his book ~ 
(e) Whether the Director is required to account for unusual occurrenceS 

anywhere during a year ~ 

THE"HoNOURAllLE MR. M. G. HA.I.IJETT: (a) Yes. 
(b) Yes, if necessary. 
(c) and (d). Information about the abnormal increase of da.coities in the 

province of Bengal will be fOlmd on page 536 of" India in 1930-31 ". There 
is no specific reference to middle class unemployment in Bengal in the publi-
eation, but gene~l references to middle clasR unemployment in India will he 
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found on pages 237 and 627. At the time of writing the report, there was no 
information available concerning an increase in crimes against women in Bengal. 

(e) Yes, if of sufficient importance and interest.. 

BOMBING OF TRmAL TERRITORY ON THE NORTH-WEST FRoNTJ1!:R. 

103. THE HONOURABLE MR. HOSSAIN IMAM (on behalf of the 
Honourable Kumar Nripendra Narayan Sinha):· Will Government be 
p]('ased to state: 

(a) Whether there waf! recently some bombing of a tribal territory on the 
North-West Frontier 1 

(6) Whether the bombing from the air of inoffensive civil populations 
has been interdicted by the League of Nations , 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: (r.&) Yes. 

(b) No. I may sad however that there has been no bombing of inoffensive 
civil populations on the Frontie,l'. 

THE HONOlnuBLE MR. HOSSAIN IMAM: Will the Government be 
pleased to say whether this bombing was done with due warJ'ing or without 
warning , 

HIll EXCELLENry THE COMMANDER-Is-CHIEF: Certainly with warn 
ing, full warning. 

NAMES OF COMPANIES DEALING IN PETROL, ETC. 

104. THE HONOU.RADLE MR. Y. RANGANAYAKALU NAIDr (on 
behalf of the Honourable Mr. V. C. Vellingiri Gounder): Will Government 
be I>leased t.o state: 

(a) The number, names and nationalities of all companies in India 
dealing ill petrol, kerosene and mineral oill)roducts. 

(b) The selling prices of these oils by eaoh of the companies in--

(i) India, .. 

(ii) Great Britain and Ireland, and-

(iii) if p088ible, other parts of the British )lJmpire on an average? 

THE HONOURABLE MR. T. A. STEWART: (a) I lay on the table astute-
ment giving the information required 8S far as it is available. 

(b) (i) I also lay on the table a statement showing the selling prices of 
certain proprietary brands of oil and petrol at various centres in India. 

(ii) and (iii). The required information is uot available. 
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I. 

Skaemmt .Aololng namu oJ Joi1f4 Bloc" Oompa"iu regWued "ndu Olrul VI-Mining and 
Qvarryi1lg-Pelrole"m. 

Serial 
No. 

Name. 

2 

Situation of the registered office 
or Principal place of bUlli-

neaa in India. 

Country 
of 

Incorporation. 

4 
---1-----,,-------1--------------1-------

1 AU India Pekoleum Co., Ltd. . . Apollo Street. Fort, Bombay _. Registered in 
India. 

2 Western India Oil Distributing AIDluchand Buildinga, Ballard Do. 
Co., Ltd. Estate, Bombay. 

3 Eastern Drilling Syndicate, Ltd. 100, Clive Street, Calcutta 

4 British Burmah Deep Drilling 100, Clive Street, Calcutta 
Co., Ltd. 

5 Rangoon Oil Co., Ltd. 

6 Nath Singh Oil Co., Ltd. 

8, Strand Road, Rangoon 

Yenangyaung, Burma 

Do. 

Do. 

Do. 

Do. 

7 Indo-Burma Petroleum Co., Ltd. 622, Merchant St., Rangoon . . Do. 

8 United Turnyo Oil Ce-., Ltd. .• Yenangyaung, Burma 

9 Irrawaddy Petroleum 
Syndicate, Ltd. 

10 KooUa Oil Co., Ltd. .. 

11 Myittha Co., Ltd. 

12 Maung Khin Oil Co., Ltd. 

Oil 7, Edward Street. Rangoon 

7, Edward Street, Rangoon 

Kalewa, Burma 

ShweKyangon Quarter, Yenang-
yaung, Burma. 

13 United Refineries (Burma) .. I.td. 'rhayetmyo, Burma •. 

14 TwinyoB and Twinzas Corpo- Yenangyaung, Burma 
ration, Ltd. 

15 Banhla Oil Co., Ltd. •• 000 Quarter, Yenangyaung, 
Burma. 

16 Thilawa Refineriel! (Burma). I, Theatre Road, Rangoon 
Ltd. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

17 The Lewis Pekoleum Co., 43, Sule Pagoda Road, Rangoon Do. 
Ltd. 

18 The Yenan Mines, Ltd. 

19 The Dominion Oil Co., Ltd. 

87-69, Lewis Street, Rangoon 

Goninathein Road, 
yaung, Burma. 

Yenang-

20 Eastern Petroleum and Finanoe 11, Bank Street, Fort, Bombay 
Co .• Ltd. 

21 Cfupp Indian Trading Co., Ltd. Stronach HOUBe, Ballard Estate, I Fort, Bombay. 

Do. 

Do. 

Registered in the 
United King-
dom. 

Reptered in 
Germany. 
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Serial 
No. 

1 

Name. 

2 

Situation of the registered oBioe 
or Principal place of busi· 

Dell in India. 

3 

Country 
of 

Incorporation. 

22 Teltal Co. (India), Ltd. Henry House, Arthur Road, Registered in 
Bombay. U. S. A. 

23 Shell Co. of AdeD, Ltd. 

2( Budderpore Oil Co., Ltd. 

25 SOooDY Vacuum Corporation 

26 Anglo·Pel'Bia.n Oil Co., Ltd. 

27 Valvoline Oil Co. 

Ballard Estate, Fort, Bombay .. 

14, Old .~ourt House. Street, 
Calcutta. 

102/1. Clive Street, Calcutta 

4, Bankshall Street, Caloutta .• 

B.5, Clive Buildings, Calcutta 

28 Standard Oil Co. of New York, 6, Church Lane, Caloutta. 
Inc. 

29 Vacuum Oil Co., Inc. 2, Clh-e Row, Calcutta 

30 The British Burma Petroleum Rangoon 
Co., Ltd. 

31 The Burma Oil Co., Ltd. Rangoon 

32 Indo·Burma Oillielda (1920), 'l'hayetmo, Burma 
Ltd. 

33 Globe Oilftelda, Ltd. •• Thayetmo, Bllrma 

U Allam Oil Co., Ltd. .. 

35 Bannah Shell Oil Storage and 
Distributing Co. of India, 
Ltd. 

36 Anglo.lndian Oil Co., Ltd. 

37 Petrol Supply Syndicate, Ltd .•. 

38 Anglo.Asiatic Oil Co., Ltd. 

a9 Anglo.American Oil ProdllCtl 
Co. (India), Ltd. 

P. O. Digboi, 
Assam. 

II. 

Hongkoug House. 

Lakhimporo, 

CouD!,il 
House St., Calcutta, 

Im&:rial Chambel'B, WilBon 
ad, Ballard Estate, Fort, 

.Bombay. 

Empire Buildings, Hamby Road, 
Fort, Bombay. 

I.A .. Swallow I.ane, Calcutta .. 

5, Dalholl8ie Square, 2nd Floor, 
Calcutta. 

Registered in the 
United King. 
dom. 

Do. 

Registered in 
U.S.A. 

Registered in the 
United King. 
dam. 

Registered in 
U. S. A. 

Registered 
U. S. A. 

in 

RogiBtered in the 
United King. 
dom. 

Registered in the' 
United King. 
dom (GIaBI10W). 

Registered In the 
United King· 
dom. 

Do. 

Do. 

Registered in the 
United King. 
dom. 

Registered in 
India. 

1>0. 

Do. 

Do. 
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Serial 
No. 

Name. 

2 

Situation of the registered oftioe 
or Principal plaoe of buai. 

neaa in India. 

3 

40 Romagna Road 8urf&Clll 
J.td. • 

Co., 30. Middle Road, Entally, 
Calcutta. 

41 BUBinetl8, Ltd. 

42 

43 

Petrol Pumpa CoDBOlidated, Ltd. 

American Petroleum Co. (lOath 
Indian), Ltd. 

44 Oriental Commerce, Ltd. 

4, Theatre Road, Calcutta •• 

3/1, Mangoe Lane, Calcutta •• 

Madura 

263, Upper Circular Road, Cal· 
cutta. 

81 

Country 
of 

IncorporatiOD. 

Do. 

Do. 

Do. 

])p. 

4li Great Eutem Importing Co., 6, Chittaranjan Avenae, Cal. Do. 
Ltd. cutta. ' 

46 Wa.zir Singh Hakim Rai & Co., Montgomery, Punjab 
Ltd. 

47 Agencies India, Ltd. Chandni 9howk, Delhi 

48, Calcutta Driven Motor Storea, 31, Elgin Road, Calcutta 
Ltd. 

49 Jalpaiguri Oil Petroleum Co., Jalpaiguri, Bengal •• 
Ltd. 

50 HindWltan Petroleum Co., Ltd. Madraa 

Do. 

Do. 

Do. 

Do. 

Do. 

51 Burma Motor AcOetl8OrieB, Ltd. 42, Brooking Street, Rangoon • • Do. 

62 The Hyderabad Motor Oil Co., Hyderabad (Deccan) 
Ltd. 

53 Smith Staniatreet & Co., Ltd. 

54 Ramackera & Co., Ltd. 

66 Robert MoLean & Co., Ltd. 

56 Road 0& (India), Ltd. 

18, Convent Road, Entally, 
Caloutta. 

7, Old Court Houae St., Caloutta 

Mercantile Building, Lalbazar 
Street, Caloutta. 

20,20/1, Tangra Road, Calcutta 

57 Silvertown Lubrioanta (India), Chartered Bank Buildinga, 
I.td. Calcutta. 

68 Tide Water Oil Co. (India), Ltd. 8, Clive Row, Caloutta 

59 Victor Oil Co., Ltd. ., 11, Clive Street, Calcutta 

60 Greavea Cotton & Co., Ltd. Forbea Street, Fort, Bombay •• 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

C. C. Wakefield & Co., Ltd. 61 7, Royal Exchange PI&ClIl, Cal· RegUtared in 
cutta. United King. 

dom. . 

62 Attock Oil Co., Ltd .. : Rawalpindi Do. 
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m. 
81tJ1mamt ,laowing ftlJme.t uJ adcliOOnal fI"itItJIe oompa"ie.t fllGnlifadW'iag and dealiRg in 

'oil and Lubricant in India. 

63. The Scientifio Supplies (Bengal) Co., 35-38, CoDege Street Market, CaIoutta. 
64. American Oil Co., 104, Chitpur Road. Calcutta. 
65. Don Watson & Co., 8, Lyons Range, Calcutta. 
66. IntemationaI Oil Product., 25-C, Swallow Lane. Caloutta. 
87. Pioneer Lubricating Oil and Belting Supply Co., 4, Bolai Dutt Street, Caloutta. 
68. Seroggie Bros., 2, Clive Ghat Street, Caloutta. 
69. Gati & Co., Opposite Railway Station, Ahmedabad. 
70. Gordbandas Rupohand & Co., Aoh!lrutla.l Building, Cross Lane, Station Road 

Ra.ilwaypura, Ahmedabad. 

71. Motor and General Stores Supplying Co., Kotha.ri Mansion, P. O. Box No. 492, 
Fort Bombay No. I. 

72. Doonga.l'8idas Murlidhar & Sons, Buld Ballar, Cuttaok. 

73. LaIa Do.mlldar Du, Khari Baoli, Dolhi. 

Price 0/ kerOlene oi/. 

Caloutta.. lOth Allgust, 1933-

America". 

RI. A. I'. 

Snowflake, case 1500 9 1 0 

Chestel'8, case 1250 811 6 

Monkey, case 1250 8 2 6 

Monkey, 2 tins 1250 610 6 
Elephant, 2 tins 125" 6 S 6 
Elephant (bulk) 8 imperial gallons 5 7 6 

Bu1'frllZh Shell. Prioel! ex-Narcul-
danga Depot. 

Pennant, oase 150u 9 1 0 

Shell, case llSO" .. 9 1 0 

Waterlily, cue 150° 811 6 

Firefly, oase 1250 8 7 6 

Lion, 2 tins 1250 .. 611 0 

Anchor, 2 tins 1250 611 0 

Chukker, 2 tiD11l25° 6 9 0 

Rising Sun, 2tiDS 1250 6 9 0 

Viotoria, 2 tinB 125" •• .. 6 I' 0 

Swan. 2 ,iDa 1150 6 1 I) 
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Bulk oil ratel are quoted .. , Be. 1·1·0 lower, exoept for cased kerosene, Lion and Anchor. 

Globelight, oaae of 2 tins 15W 
Windsor, case of 2 tins 150° 

. Goat oase, of 2 tins 12/s° 
Star and Crescent, oaae of 2 tins 1215° 
Cook a.nd Key, case of 2 tins 126~ .• 

Indo.BuNM. 

Bulk ra.tes for last three brands being Re. 1·1.;.Q per unit of 8 gallons lellB. 

Bombay. 19th August, 1933-

FireftY'O&8etl, per oase 
Anohor brand tins, per pair 
Swastika brand tins, per pair 
Rising Sun brand tina, per pair 
Chukker brand tins, per pair 

Buf'fllllA Shell. 

Rising SlIn brand hulk, per 8 imperial gallona 
Chukker brand bulk, per 8 imperial gaIIona 
Swan brand tinB, per pair 
Swan brand bulk, per 8 imperial ga.llons 
Victoria brand bulk, por 8 imperial gallons 

Karachi, 15th August, 1933-

AlMrican. 

Snowflake 15()O, per 088e of 2 tins 
Cheaters do. do. 
Monkey do. do. 
MODkey tins, per 2 tins 
Elephant do. 
Elephant bulk, per 8 imperia.l gallons 

BfI.f'mfJ1a·S1ttll. 

PeDII&Ilt 150°, per C888 of 2 tins 
Waterli1y do. 
Firefly do. 
Lion/Malteee 0l'0III 121JO per 2 tins 
Rising 8un/Horae/Chakkar do. 

Do. bulk, per 8 ga.Ilou 
Swan/Viotoria packed, per 2 tins 
8wloll/Viotoria bulk, per 8 gallons 

• 

Re. A.. P. 

9 1 0 
811 a 
all 0 
a 9 0 
6 1 0 

8 15 6 
811 6 
8 7 6 
611 6 
611 6 
6 9 6 
6 9 6 
5 Ii 6 
4 13 tI 
6 1 6 

8 15 0 
8 9 6 
8 1 6 
6 9 6 
8 7 6-
4 .8 0 

8 16 0 
8 9 8 
8 IS 6 • 
8 9 8 
8 7 8 
4, 8 0 
IS lIS 6 
114 0 
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Sno1VilU.e,caae of 2 tins 
Monkey do. 
Mtinkey 2 tina ~y .. 
Elephant do. 
Elephant bulk of 8 gaJIODS 

" 
Madraa, 18th,Auguat, 1933-

WaterWy caae of 2 tina 
Lion and Anohor do. 
Lton and Anohor II tine oDly 
Shell 088e of 2 tins .• 
Rilling Sun and Chakkar, 2 tine oDly 
Riaing Sun and bulk of 8 gaIloDi 
Owl or Viotoria, 2 tina oDly •. 
Owl or Victoria, bulk of 8 gallons 

Delhi City, 14th Auguat. 1933-

Snowfiab. per tin 
Cheater do... 
Church mark. do. 

Anwietm. 

BurmaA·8MJl. 
Viotoria, pertin .. 
MOukey mark. do. 
Chakkar mark. do. 

Riaing Sun. per tin 
,Elephant mark. do. 

RURian. 

.. 

Ra. a. p. 
8 115 0 
7 3 0 

6 It 0 
6 7 0 
5 5 0 

8 9 6 
7 3 0 
6 9 0 
8 15 0 
6 7 0 
I) 6 0 
6 1 0 
4 115 0 

15 14 0 
15 12 0 
-Ii 12 0 

390 
420 
3 13 0 

3 13 0 
314 0 

PM 01 pdrol duriRf1 the wed: mwUftg 86tA Avpd, 1933. 

RII .... P. 

1. Delhi .. .. 1 I) o Per imperial gallon ip 2 
gallon 0&IIII. 

2.· 'Rangoon .. J 3 6 Do • 
• 3. Karachi .. 1 /) 6 Do • 

• r,' 

4. Bombay . . 1 0 0 Do. 
, "~is. Calcutta' 1/)6 In bulk, per gallon. 
··i·-.~\-:·' ", " .• ~:~ ~I";" .• _, . ~ ......... ]~,) ,.·~.'I·!.,.I'. . ''''j. ..... ' 

6. Madraa .. .. .. .. .1 0",6. .'. I ..... :.. •. / j •..• ,~ .• n~':'j"~(,,.ull ,,/ .. 
. Natic.-Theae prioea refer to Burmah petrol exoept.in the 'OUI Oibiilhi aDd' B~~ 

wIlere Ruaaian petrol is lold at the same prioe. . i!l.)l;r~< ... 



.' If 
FOR£JGN COM1>4liIB8n~LING.lN PETROL, F;Tc" AND THB 00!f'l'R0Ii i:xBJ8IIJ) 

BY THE GOVEBNMENT OVER THEM. : 
105. THE HONOURABLE MR. Y. RANGANAYAKALU NAIDU(onbehalf 

of the Honourable Mr, V. C. Vellingiri Gounder): (1) What is the approximate 
number of registered foreign companies within India dealing in petrol, kerosene 
and mineral oil products'? If the'!le are registered in India where are they 
~qpstered 1 What is the .amount of working capital, reserve funds and other 
investments in each case and where and in what form do these exist 1 

(2) What is the cost:of production and what customs duties are, in each 
case, charged by the Government of India and, if possible, other Governments 
within the British Empire ~ 

(3) How many of the companies are doing their business within the juri&. 
diction of the Government of India 1 . 

(4) To what extent does Govemment exercise control over these co. 
panies in respect of-

(a) conditions, 
(b) licences, and 
(0) agreements, if any (as regards working periods, selling price of oils, 

quantitj', quality and storage), 
in all principal centres of India 1 

(5) What is the amount of capital invested by Indians and Europeans' 
(6) The dividends declared by each of the companies during the pa.st ten 

years and the paid up value in each of the companies 1 
(7) Are any of these companies amalgamated with each other? If so, to 

what extent?· , 
(8) The amount of income-tax paid to the Gov~ent of India by each of 

the companies doing business in India for the past ten years , 
THE HONOURABLE ~b. T. A. STEWART: So much of the information 

required by the Honourable Member as may be available is being collected and 
will be furnished to him in· due course. 
NUMBER OF SUPERIOR INDIAN CIVIL SERVICE POSTS AND LISTED POSTS IN THIl 

PROVINCES. 
106. THE HONOURABLE MR. HOSSAIN IMAM: Wha.t is the total number 

of superior posts reserved for the Indian Civil Service in each province' 
What is the number of listed POBts in each province 1 a.nd what is the 
reserve for servioe under the Government of India from each province , 

THE HONOURABLE MR. )1. G. HALLETT: The Honourable Member is 
referred to Table A of Schedule VII to the Superior Civil Services Rules, a C)opy 
of which will be found in the Library. 

NUMBER OF' INDIAN CIVIL SERVICE OFFICERS IN SERVICE AND ON LEAVE. 
107. TBlt HONOURABLE MR. HOSSAIN IMAM: What was the tOtal nUJD~ 

ber of the Indian Civil Service Officers in lM',rvice in India and how many were 
on.leave on Itt July, 19331 . 
JI4ecS 
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I. THB HONOUBABLi\tif.9. G~~tat~~ The number of Indian Civil 
Service Officex:s in servjce ,on ~~e,I~~ Jan.uaty, 1933, th~ Ia.t.ea~ d,ate. for which 

" ,·~~lY9""ilable~ waS 1;.1J3 .. ",t ~IJ,vepo ~~~.ion, ,rqarding the 
lI~)of ~e$On leave on tli.~'IBt'Jilly~ 1933, which would ha~at();be: ob-
~ined from Local Governments. In 1931, the number of officers on leave in July 

, ~~ 2,23J~q.d.probably llb9P:t the.a~·tl.Utnliel'were on leave irithe' current year. 
·".'NV.QI~ :I~~IAN,CI'~Il.'SBRVICE OFFIC~S BERVINIl UNDER THE GOftBN-

,;',;:i 'MENTOFINDIA A:NDPAy DRAWN BY THEM. 
,~: lOB. ''THE 'HONOURABLE Ma. HOSSAIN IMAM: What is the number of 

,OfOOet8 ~f 'the Indian Civil Service serving under the Government of India 
shoWingse'parately the numbe1'8 of those in receipt of junior seale and senior scale 
pay i,an~ how ma.ny are hQlders of superior and inferior poste 1 

, ,T,Hl1:HONOURABLE MR. M. G. HALLETT: I lay on the table a statemen 
'j.vmg tp'~,detail8 for the 1st January, 1933, the latest date for which information 
'is'readi(vavailable. ' 

S'l'A'l'EMEN'l'. 
Tota.l number of Indian Civil Servioe Officers serving ~nder the Govern-

ment of India on ht January, 1933 ' 111 
, ''',: !p~m~ drawing pay on the junior scale 9 -

, '.' N'\lD)!Jer drawing pay on the senior sca.le .. 4.1 
:, l .. " 

~~ drawing rates of,pay outeide the timescale • . 59 
Number holding 8uperior paste •• 102 
IoIumber holding inferior posts 9 

, .. ----
-,R1tIPLOYMENT OF INDIAl'!S IN ,THE INDIAN MEDICAL DEPARTMENT . 

. ' :""'i<Xi~ 'THE HONOl1RABLE Ma. HOSSAIN IMAM: Are appointments to th,e 
Indian:: .l.Iedical Department service open to Indians other than statutory 
[ndians 1 If not, why not 1 .. ::"... ,~. ..' 
. ,:.J4$ EXCELLENCY THE COMMANDER-IN-CHmF: The Indian Medical 
Department consists oftwo branches. The first 9fthese, which is known 88 the 
'A88istant Surgeon Branch, is intended for duty with British troops of the Army 
in India, and is for that reasop. open only to Europeans a.nd Anglo-Indians. 
'The'bther branch is the Sub-A.ssistant Surgeon Bra.nch, the members of which 
'serVe brdinarily with the Indian Army ; it is open to all British Indian subjects., 

,QUA:LIF~CATIONS FoaApPoINTHEN(1' TO THE INDIAN MEDICAL DEl'ABTJlENT. 
, ,110. THE HONoURABLE'Ma. HOSSAIN IMAM : (a) What ale the quali-
fi~tionsfor the Indian Medical Department t Are the degrees of Indian 
Universities recognised as qualifying lor this service t . 

(b) Is it a fact that selected candidates for this service are trained at 
Government expense, and are not required to :p888 any Univ61'llity ~amina­
tion 1 Are not $ese appointments made by the Public Services Commi88ion 1 
, -: ~c) What was tb,e average cost of full training for each student in 1931-32, 
and what is the sca.le of pay of this service, and to what units of the Army:~re 
tney attached 1 ';c .. : _.' ,;' 

~: .~." . ~~~ 
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," I, • ,:.,. Q~~:tp,IiS.,.~ .~:-.>,;.iT,,;,,'·'H:o(f "'~~ 
:""., ".,,,,,,T ~" "",l;U.:!,,~', ' "I.", ,,( , ' '.",," ':" ~ ') '" '~',~ 

;: ',~ "';(d}1s thete'ahY ci)ml.~Daiig'~ce)~{~'~i'~~im' 
~ the HOme, ;.:miyaJld, ~AA(&re itS '~., acalei,of 'PlI¥,and ';OOPdRiOD8 ~ 

'" service .",,', ",I', .',' ' , ,I':"'" ",' :" ': 
• . • ... ; :.:'" ,,~.; • ,: , . ." 1 ".. -

" ,lim EXCBI.I,.ilNCY TIfE".eOMMANDER-IN-OHIEF: 'I havi!'ca.WJed to be 
, place(i'm the ~ibrary ofthe~ouse a copy of the ProspootU8'fottheA8sistant 
Surgeon Brandl of the Indian Medical Department and I think that the 
Honourable Member will find in it all the infoI"lllQ.tion he d~ir~:reg&rding the 
preliminary educational qualifications, selection and t~g of.ca.udidates, as 
well BS the conditions of service and sphere of ~mployment of train~d pe1'8ollDel. 
Candidates for the Assistant Surgeon Branch are ,ordinarily selected. ~d tra¥ted 
at State expense, but there have been one or two cases in whi~ candidates 
With medical qualifications obtained at their own expense have heen appointed 
tpthe service. The average cast of training selected candidates' is abbut 
Rs. 2,000 per annUDl. " 
, There is no service in the British Army in the United Kingdom oorrespond-.. 

ing to the Indian Medieal Department. 
POSITION OF INDIANS IN EAST AFRICA. 

111. THE HONOURABLE RAl BAHADUR LA..... MATHURA' PRASAD 
MEHROTRA: (1) Was the attention ,of Government drawn to the following 
resolution passed by the executive committee of the EastAfrieanr'DHi~ Con-
greSl!: ,"; , , 

" The executive oommittee in view of the serious situation th~t is likely 
to arise as a result of the demands of the white settlers for 
constitutional ad.vance and financial, control amounting to the 
virtual oontrol of the oountry by them, call upon the C?ountry 
to prepare for a further, political struggle. Whi91fis tlJ,us 

, being, ~p~ upon th8.1ll against their own will or desire 1', 1 ': 
.' .. . . 
(2) (a) Is it a fact that Government sent a cable to the SecretaryQf state 

to ascertain the facts mentionCKi in the above resolution in thennddle of July' 1 ' ' . :,', .-; 
, ' , 
, (b) If the answer to (a) is in the affirmative, will Government b~ pie&s'ed 

to state wJ:lat reply has been received from the Secretary of State qd w~t 
action it is proposed to take to put a stop to such control being giv~, to the 
white settlers? ' 

THE HONOURABLE KHAN, BAlIADUR, MIAN Silt: FAZL"I-HUsAIN: 
The attention of the Honourable Member is illvited to the Press Note 'On the, 
subject issued on the 11th August. 1933, copy of which is being laiq' on ,the 
table. " " , 

GOVERNMENT OF INDIA, '1" • 

;0 ,j DEPARTMENT OF EDUCATION, HEALTH AND LANDS. 
.. 'j .:. ',(, ~ . : '. 

::1' ! (:I~i i1~ il~'.~"'; ,: ,!::, --<'~ ,' .. :".' , . ' ,';' "~- 1Ite'1!'" A~, ¥J~' 
.... '-...... _:: \ ·Pra~ ~.. , 
In the third 1ft!ek of June, the Government of India reo8ived • repreiantiatioa fro~ 

the EaQ African Indian NatioDal C-oDglMI to the elfeot that there ".. • move on the I*'* 
, d 
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~"'heBVoPean',aoll .. oIiOi&l .. bi;~ .. to ~ 1fia:'~~Y·. GoVlal~tJ'for further 
eODtrol in".;OOIDDy:. gQ~~. ,About the middle~.ofJ.uly thei,.~:a f1u"t!lII' 
iepreeentation tht the <Eurt)pean aetUers were demanding the creation- of a etatatcq 
trmance Committee with &urCJpean eleotAld majority. On receipt of_cih 1"8pNIIImtatioa 
the GoverDDll!r1t' of India made urgent inquiries from the Secretary of State 88 to the 
exact position and requested that, if any change in policy regarding the coDStitution of 
tb Colony wereoontempia.ted. both they and the Indian community in 'Kenya would be 
jiven a.dequa~ 'notice &Dd. opportwiity W .place the.~!iian point of view before :w. 
llajesty's Government. Info~ation has now been recei'Vlld from the Secretary of Stat.e 
for the Colonies, who also received a representation from the East Afrioan Indian National 
Congress Bubmitting that no justification existed for any such constitutional change &8 
the ereation of & statutory Finance Committee with European elected majority. that he 
hII8 requested the Officer Administering the Government of Kenya to invite the attention 
of the East African Indian National Congress to the reply given to the Right HoaouraW6 
Captain F. Guest, M.P., on the 21st. of June in the House of Commons and to the offioial 
report Of· the debate on the Colonial Office Vote on the 14th of July in which Sir P. 
CUDlifte·Lister reiterat.:d the intention of His Majesty's Government to stand by the 
findings of the Joint Select Committee of Parliament on East Africa. It will be remembered 
that, in parro.graph 75 of their Report, the Joint Select Committee on Closer Union in Eaa 

. Africa stattld t,hat the control of His Majesty'll Government in the United Kingdom mus. 
ftmlain uhitriJlCloired ad that, in paragraphs 96-98 of the I.I&me Report, the importance of 
au oBicial ma;jority in the Legislative Council of Kenya WM empllasiaed. 

. ll~; * ," 
.': .. 

ACTION TAKEN UNDEB THE SA.FEGUARDING OF INDUSTRIES ACT, 1933. 
113. Tim HONOUBABt.E' RAJ BABA:DUR LALA MA THURA PRASAD' 

MEHROTRA: (a) Will Governm.ent. be pleased to state what action has 
been tak€:n on the Anti.Dumping Act 1 

(b) How ma.ny industries have applied for protection and what course is 
to be adopted to find out whether their demand is genuine and whA.t protection 
should beatlorded to them 1 . " 

THE HONOURABLE MB. T. A. STEWART: (a) No action has yet been 
taken under the Safeguarding of 'Industries Act, 1933, to which, I presume, 
the Honourable Member refers . 

. ~,:mbirty.-nine industries have applied for prote~tion. An exhaus~ 
que!ti~ire has been issued to each applicant the replies to which have been, 
or wi1l'be~ carefully examined in the Commerce Department. 

NEGOTIATIONS FOB AN .INDO-JAPANESE TBADE AGREEMENT. 
114:. THE HONOUBABLE RAJ BABADUR LALA MATHURA PRASAD 

MEHROTRA: (a) Is it a fact that a settlement is being contemplated 
with Japan in consequence of raising import duties on its goods? If so, what 
iathe' pftHDt position? 

(b) :WBlGovernment be pleased to make a statE>.ment on the question 1 
THE"HoNOURABLE MR. T. A: STEWART: .(a) As a consequence of the 

denuncigtion of the Indo-Japanese Tr&deConventioB :which will expire on 10th 
,October Q,ext, tl}.e~oyerlllllent .oJ. ,Ja}l!Ul are sending a delegatiop. to India 
WlMllitptiat-e ",~~eS\l tr~~.:a~~. '; ;",.,l,. ." .. ,...·' ... ;,1 111,' ... ·'j:ll· .. ' 'I .,." • 

(h) The Govel'llllient have no further informati~n o~ the' sUlV~~~~:' ':': 
• Question. not put by tb" HOlIQurable Rai Babadur Lala Mathura Pruad Mehroua. 



',"1.,....

I.

SUBsmlES FROMINDIAN STATES;·'

115. THE HONOURABLE MR. Y.RANGANAYAKALU· NAIDU(on
behalf of the Honourable Mr. V. C. Vellingiri Gounder}: .Will Government
be pleased to state : .

(a) The total amount of annual subsidies received by Government from
all the Indian States in India?

(b) The first 20 States in the order of importance giving the ann~al'
subsidy payable by each of them?

·THE HONOURABLEMR. B. J. GLANCY: (a) The figure as given at page
239 of the Report of the Indian State~ Enquiry Committee (Financial) is
Rs. 72,02,016.

(b) There is no fixed order of importance as regards" the first 20 States".
The information regarding individual States will be found in the publication
" Memorandum on the Indian States".

ANNUAL ARMY EXPENDITURE SINCE 1923.

116. THE HONODRABLE MR. Y. RANGANAYAKALU NAIDU (on
behalf of the Honourable Mr. V. C. VeJlingiri Gounder): What is the annual
army expenditure for the last ten years?

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: I lay on the table
a statement giving the information desired by the Honourable Member.

Statement giving the information osked for in question No. 116.
Yea.r. Amount

in crores.

1923-24
1924-25
1925-26
1926-27
1927-28
1928-29
1929-30
1930-31
1931-32
1932-33

Rs.
56·23
55·63
56·00
55·97
54·79

.. 55'101
.. 55·10 Including amounts transferred or
.. 54·30 estimated to be transferred to
.. 51·76J the Defence Reserve Fund.
.. 46·74
(Revised
estimates).

ANNUALCUSTOMSREVENUE SINCE1923.

117. THE HONOURABLE MR. Y. RANGANAYAKALU NAIDU (on
behalf of the Honourable Mr. V. C. Vellingiri Gounder): (a) What is the
annual customs revenue of the Government of India for the last ten years?

(b) What proportion of it is attributable to the Indian States ~

THE HONOURABLEMR. J. B. TAYLOR:· (a) The figUres will be found
in the Finance and Revenue Accounts, copies of which are in the Library
of the House,
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(bj'jNo :acc,-utatt~stM~t#,:i~:; itvli:u9.bl~~J·A;'ro~li'~~iltin;i"t~i ni~,;a~::ni.aL::::i/,f
Committee' Which- Sli~','»:ll ~~,3\).,~st#.a~\f.t~~i~tai~s~'~~J?~qu~i?~;.ra~:}lbOqt:,,':,::::;'
one-eighth of the totaltJMtolhs 'RevMue'.' ' '" '., +: ," ",.. ., >. ,"':::. I,

"- ~ -_,._ .-. ,'. Ii ,.' ., ..• ( •• , ' . -_~ ~"!;,,,_, ,.~, •., ~.. , ';; :,::" ! _,; ~ .: il'~ ,: 'i : ! It i
"',," NU?1J;i~ OE,UNE~PLOYE:i:i'(tRADUATES,·:.' '.'. :_ ,',
-, '1 • ". ': ' .. : . '-,-' • - " , - ._., ... "

U8.THE!HONOURABLE .MR. Y: ,RANGANAYAKALU 'NAIDU',()n,
bahalf of the Honourable Mr. V. b. Vellingiri Go~nder) : What is .the '
number, of unemployed. .:gra<i,l1ates .in each province ill India and ,what
steps do Government propose .to take to relieve them'? '

THE HONOURABLEMR. J. A. SHILLIDY: 'An attempt was made' at
the 1931 Census to obtain the figures of unemployed graduates, but this did
not yield anysatisfactory results, and reliable figures are therefore not avail-
able. . "

Tqe relief of unemployment is a matter which is primarily the concern ot
Local Governments, and-the Government of India have no special measures
in contemplation;, , '

RAILWAYROLLINGSTOCKPROGRAMMEFOR1934-35.
119. THE HONOURABLE:MR.VINAYAK VITHAL KALIKAR (on behalf

of the Honourable Rai Bahadur Lala Jagdish Prasad): (a) Is it a fact that
the memorandum submitted to the Standing Finance Committee in May last
by the Financial Commissioner for Railways concerning the rolling stock
programme of various railway administrations for 1934-35 estimates the
total expenditure at 201 lakhs, distributed as follows:

(i) Locomotives . . . . . . .. Rs.49Iakhs,
(ii) Boilers . . ., Rs.43Iakhs,
(iii) Carriages . . . . .. Rs. 91lakhs,
(iv) Wagons . . " Rs. 18lakhs ?

(b) Will Government be pleased to state to what extent the purchases
of the above mentioned rolling stock will be made in India and to what extent
abroad?

Tus HONOVRABT.EMR. M. W. RRAYSHAY : (a) The figures ale correct;
except that the estimated expenditure on boilers should be Rs, 46 lakhs and the
total Rs. 204 lakhs.

(h) All purchases by State- managed Railways are now made in India under
the rupee-tender system.

All the locomotives and boilers will be manufactured abroad, except a few
which will be manufactured at Ajmer for which a provision of Rs, 8 lakhs has
been included in the Budget. The expenditure on carriages and wagons will
be almost entirely incurred in India.

ARR~~TOF!'dR.I?EVIDA!SGANDHIATDE~HION,6THAUGUST,1933~.
''l~O.TliE HONOURABT.EMn-.'VINAYAK;VlTHAL -K.AIXKAR(on behalf

of the Honourable Rai Bahadur Lala Jagdish Prasad): (a)-els-,it a..dact
that an order of the Chief Commissioner of Delhi under section 3 of the



Punjab Grin;Unsl ~L,sw "AUlet)dment:, AC!".j!t'titrftining, ?t)..r" .P~vidll-!l".naP9hL.
from en~~ring-.fh~ )JeXhl,p,roYrncfl..'~W~~"~~fy~q;·911~F~,'1?~vip~s' G~~hi o~' ..
Augusti3th"last wheiiheafighted'atthe'Delhi~,an:w:ay .Sp'~yjpy)~."'d :,<;:. "

(b) Is it a fact that thereupon Mr.Devidas Gandhi g~ve.a definite assur-
ance in writing that he had absolutely no intention' of pat'tidipating in the civil
disobediencemovement in Delhi or oftaking part inpoli'ties.but-thatlie'had
gone there to setth{ down in private life l' " .' :,;' :, j

(c) Ifso,why was the order of;estraint not ~iUldr~wi1br(tiie ahove .; :,'
assurance and why was Mr. Devldas Gandhi incirc'erate'a1 ,', ,.:,:" r , ". ,: .:; ,

THE HONOURABI~:MR. M. G. HALLETT: (a) Yes'.

(b) In a letter which he thereuporrwrote and handed to the police inspector, '
and which was duly forwarded through proper channels to the Chief Commis-
sioner the following day, Mr. Devidas Gandhi made the statement as quoted
in the Honourable Member's question, though he explained that' his' intention,'
of settling down in Delhi in private life was" for at least a few months ". He
also said" I have decided to take no active part in the civil disobedience move- '
ment for some months at least", He hoped that, the Chief Commissioner would
see his way to withdraw his order: hut if he did not do so, Mr. Devidas Gandhi
went on to say that it was his clear duty as he conceived it cheerfully to suffer
the consequences pointed out in the text of the order, fornot complying with
it. '

Before handing this letter to the police inspector he, wrote a similar docu-
ment which he gave to the representative of the Hin/lustar: Times for publi-
cation.

(c) In view of the history of Mr. Devidas Gandhi's previous activities in
Delhi, the Chief Commissioner was not satisfied by the qualified assurances of
Mr. Devidas Gandhi that in fact his presence in Delhi would not act as an eh-
couragement to the revival of the civil disobedience movement. there.

THE HONOURABU';MR. VINA YAK VITHAL KALIKAJ:{: Is it the policy
of the Government to insult persons who had connections

12 NOON. with the civil disobedience movement in the past hut who
have severed their connection with it.

THll;HON()L'RABLF.THE PRESIDENT: Order, order. This question does
not arise from the original question,

THE HONOCRABLE HAT RAHA1.UR LALA }IATI-feRA PRASAD
l\fEUH,OTH,A: Will the Government be pleased to state what further
assurances were necessary'?

Tm; HO\,OURAHU;;IVTR.M. n. HAI.I,ETT: If Mr. Dovidas Gnr;.dhi had
comnlied with the Ch ief Commissioner's order and had left Dr-Ihi forthwith,
that would no doubt have satisfied the Chief Commissioner that no action
was necessary ag;-l.inst rum. He did not. howevrr do so and snid he \I'<IS prepared
to bear the consequences of staying in Delhi,

THE HONOURABLE RAI BAHADUR LALA TlIATHURA PRA8:\D
MERROTHA: May I know if definite assurances that for a few months
he 'vas not going to take part in the civil disobedience movement are not con-
sidered-sufficient by the Government 1

I
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\"'·ll{t"~~~~t~:'''.~~i:rr!··:Bach cue~_~ 
" . '. i.tI. ~.·In. thia cue the .Chl~ Commbuions had . .., take iD!to:,eeneidera-

-, ... tiqn,aa.l,8j&id in my reply to the question, Mr .. nevidas!spre'Vioueactivitiea 
.~theJast two. or three y~~ 

"l'aa'HoNOUlWlLB RAI BAHADU'B LAW. MATHURA PRASAD 
JlEHBOTRA: Is it not the practice of the GOVelndlent to release those civil 
diaobedien~ priAoners who even . after. going' into jail· declare that they ate 
not colo8 to take part in the civil disobedience movement t 
. . THK lIoNOURABLE Ma. M. G. HALLETT: As I sa.id, ee.ch ca.se is considered 
'on itS merits. In many cases ~ne doe$ accept a -definite assUrance given by-a civil 
disobedience prisoner but one ca.nnot genera-lise trom particular ~ta.nces. 

THE 'HONOUBABLE THE PRESIDENT: The remaining questions will be 
taken up at the next meeting und('r standing orders . 

• 1 

REllAR,KS BY THE HONOURABLE THE PRESIDENT BE (1) ABSENCE 
OF MEMBERS DURING QUESTION TIME AND (2) PUBLICATION 
BY' MEMBERS OF THEIR QUESTIONS AND RESOLUTIONS 
BEFORE THEY APPEAR ON THE LIST OF BUSINESS. 
THE HONOURABLE THE PRESIDENT: Before we proceed with the busi. 

D.e8sof today's sitting, I wish to make one or two observations with regard to 
the ·~ht ·of interpellation. Today Honourable Members must have noticed 
that mtmy questions could not be asked because the Honourable Members ~ho 
~ .fi!s1Ped those questions were not present. I want to point out to 
~onouJ:'able Members that when they put dozens of questions they must be 
either in their places to ask those questions or delegate their authority to other 
M~mbeit and give notice of the same to the Becretary. I also wish to point 
o~~~h~ the asking of these questions causes the various Departments of 
G-overnment a considerable amount of t.ime, labour and expenditure and 
Honolft'able MemberB must bear this fact in mind in framing their interpella. 
tions and see that they are present in the Council ~ll to receive the official 
replies to their questions. 

"Another matter I also wiSh to refer to and it is with a considerable amount 
of disappointment and sorrow. I feel that a practice is steadily growing among 
Ho~ourable Members immediately they send their questions to the Legislative 
Department to have them published in the newspapers. This is a very objec-
tionable and reprehensible practice. Honourable Members are probably not 
aware that the publication of questions in newspapers (and I hold in my hand 
today 'Several questions which were disallowed by the Chair and have been 
publiij).ed in the newspapers) is a practice which would not be tolerated for one 
moment in the House of Commons. I wish to draw the attention of Honourable 
"em~ers to the important fact that untiland unless the questions are admitted 
by tDe Chair and published in the List of BuSiness they are of a confidential 
character and it is Ii. breaclr of'privilege to give publicity to such questions or 
resolutions. I a~ wish to point out that u~fortuna.tely the Chair has no power 
in this connection: if!O de&1 Wjilh' suoh . infractions of privilege otduty. In the 
~e or C'bmmo~8; b()th the.Hd!iBe '0.8 '~~J' &8 the 8pe,~e'1' ~av~ the' right· to 

., ll~Hrith 8flehlmftihtf~~~n0tl6etOf~e(,~d.P1tbft~lAIembers 
.. , . 'U811&180 deal wi~ the Oftendbig editors~\pro~Of'~.'awiP· We 



· OW n~ sll~h oOnven~n or ·praetic"e.h~~.·"'he~~ iD:tJlW HOllse of Com-
! .• "MG1!8 hal: griiWn~ up under. convention ami I ·would 'fihi~i 'fti'y-. much 

that convention to grow in this Council. I would therefore ~ldte' 'H~nour­
able Members that they will see that both in respe.ct of the'irquestions and 
resolutions no publication in future takes place before these <iu_tions and 
resolutions appear on the List Of Business and I would leave 1iO ~ good 
sense and judgment to respect such well-established conve~tiQn .. -w~ch are 
observed in the House ofCommons.1l I have no doubt that Honourable Meplbers 
will endeavour their very best· to see that this convention grows up in a salutary 
manner and I feel confideat that there will be no occasion for me hereafter 
to refer to this matter as the Honourable Membcl'8 themselves' are as uxiou8 
as myself to maintain the dignity and the traditions of this :a~u~. . 

, I' 

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL. 

THE HONOURABLE TBB PRESIDENT: Honourable Mem~,. {ha~~ got 
a message to convey to you from His Excellency the Governor(l~neral. It 
reads as follows: :.: .... , .' . , ~ 

PANEL OF CHAIBDN • 

.. 1ft ptU'lUIJf1C6 oj tM proviIioM 0/ BUb-leetifm (2) 0/8eClifm 63A o/Ille' OowmtIMIII qf 
Irttlia AeI, I, FrUflltm, EM'1 0/ WilUttgdon. AtniJ7I ftoMiftCiU tM /oIlouMtg !1l",mbeN 0/,1M 
Oouncil o/Btak 10. be Oft tM Prael o/OlttJimwn 0/ tM _ill Couw o/Btak : !' .: .' 

1ft tAt fir. piau. tAt 'HOfIfNrtJble Nawa1J Malik MoItafMNJ(/. HrsyiiIlCTam.· Noon: 
ift tM ICCOIIII J1lace, tM Hurioarabk 1ld 1JGlaHr IAla .Rtuft ""'-: Da8 ; 
ift tM Ihirrl piau, lAe HOfIOfII"tIble Di_lJoAadw G. NIWCIJ8~i p,....ttt : 
CJrttlltutltl.1M HOfIfNrabk QoApali.AgraAarrma .A,.aadAura .... tw.¥.H.~. 

SuIu, (Bel.) W ILLlNtJDON, 
~:': .' ~ 

file Bf!rd A..", 1918. VirMoy _ GoverMW ~ ". 

(The Meuage was receiftd ~ the Council, standing.)~J 

'U·; 

COMMrrrEE ON PETITIONS. ... 
THE HONOUltABLB THE PRESIDENT: Under Standing Ord8l 76 of the 

Council of State Standing Orders, I am required at the commencement of.each 
Session to constitute a CoDlDlittee on Petitions consisting of a chairman and 
four members. The following Honourable Members have at my req~est k.indly 
Clonsented to preside over and serve on the Committee. I accordingly:"have 
much pleasure in nouiinating as Chairman of the Committee the Honourable 
Mr. G. A. Natesan and 8.8 members, the Honourable Raja Charanjit Singh~ the' 
Honourable Khan Bahadur Syed Abdul Hafeez, the Honourable Sir David 
D!!Vad088 and the Ho~01lFable Mr. SatyendraChandra GhQ8h Mautik, 

~ . . .. . 

. ;GOVERNO~~E.NE·~'~;.~~~ .. ~9"~~JA·,,.,,:, . ."; 
-l,,!~.,~~l'.4BilOP .. CO\1NCIL: .. Sir,iIJtormationlaubeea~:~.t 

," !iii ~z".'1Jeocy ~ Gov~'bIIB beeQp~.tiO.pat·~ ... ztt.tpth 
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c o u n c i l  o f  s t a t e , „ I 2 9 t h  A u g . 1933.
• SMffAT SHT KLO riIA-1 8T51 'T.T*3TA rH

[Secretary of the Council.]
f S 'n j - '  ''t  w  air-it V.i't *»«’>;'< 'vi- to} ly in .  • r  / . ,

following wjrevjpassed.by the, two Chamber&of the IneKah’Legisia* ) -
ture during the Delhi session, 1933, namely : *, .• lr v>; • ■ ! '

The Indian MaMie^mendment) Act, 1933. ( \  V,
The* ^ ^ r e ^  ̂ iedgtng ofLabour) A ct,1933, .
TM'Ifidiaii Forest (Amendnienif;) Adt, 1933: '
The Cotton Textile Industry Protection (Amendment) Act, 1933;
The Wheat Import Duty (Extending) Act, 1933.
The Salt Additional Import Duty (Extending) Act, 1933,
The Indian'Finance-Act, 1933. .
The Indian Tariff (Ottawa Trade Agreement) Supplementary Amend-

ment Act, 1933-
The Provincial Criminal Law Supplementing Act, 1933.
The Auxiliary Force (Amendment) Act, 1933.
The Indian Merchant Shipping (Amendment) Act, 1933,
The Indian Income-tax (Amendment) Act, 1933.
The Safeguarding of Industries Act, 1933.
The Indian Tariff (Amendment) Act, 1933.

•v "

STATEMENTS LAID ON THE TABLE.
(1 )  K o l a g h a t  R a i l w a y  B r i d g e , B e n g a l  N a g p u r  R a i l w a y , a n d  (2 ) A s s i s t -

a n t  T r a i n  E x a m i n e r s , B e n g a l  N a g p u r  R a i l w a y .

T h e  H o n o u r a b l e  M r .  M. W. BRAYSHAY : Sir, I lay on the table the 
information promised in reply to questions Nos. 16 and 17 asked by the Honour-
able Mr. Jagadish Chandra Banerjee on the 16th February, 1933.

Kolaghat Railway Bridge, Bengal Nagpur Railway.
(a) The original bridge was built in 1900 with double line piers and the preliminary 

arrangements for doubling of the girders were commenced in January 1928. The work 
was completed early this year.

(b) The total cost of doubling the girders has been about Rs. 36,72,000.
(c). The work as a whole has been carried out by the Railway Company, who engaged 

separate, contractors to carry out different parts of the work.
(d) It was not considered advisable to entrust entirely to any one contractor the 

responsibility, of carrying out this difficult operation alongside the existing main line 
carrying traffic. The work was,-therefore, carried out by the Railway Company with the 
assistance of a number of erecting contractors, of whom the principal were Dayal Lala 
and B. MakhanwaUah.

(c) All the main false-work was supplied on tender by Messrs. Jessop and Co.> 
Calcutta, or was available from previous constructions. The girders were supplied by the 
Cleveland Bridge and Engineering Company and Messrs. Head Wrighton and Company, 
from whom they were ordered after simultaneous public call for tenders in India and 
England.

if) The Tails Msere supplied by the Tata Iron and Steel Company, undef the Railway 
Board’s contract. Bolts and' puts were supplied as part of the fabricated material to 
which they belonged, whether girders, false-work or rails!
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, ; ,il"" ;'~'.:' ,,,{.t }O V'Ulj:,'S:~tA1 
(,) Tenden were invited for aU, the main it.6IDa, and there - n~t~ ~,'J!hvent 'j , 

ibe~,~~~uH..,~~t.'~·~·i.,:,~bIy~~y'd~ .. a.1~i'l"\,i 
heoa1ll8 "\Irioa~ma.teri8J. - reqnired"',""L'" ,i: h,L ,,' ".. a ~"''; ;;Il41C') 11,,t, 

.dwlG'" TrtM B~m.', Bmgal Nt1Jgf1II: ,~~, 'I I I' "j' 
(1) The Agent, BeupI Nagpur iah'';ai~~~;~~i'ii~~' io~'i';'u;,:J.:~O ~ll th 

July, 1930, the Indian aoaIeof Allilltat,.,rf.iD:E,..O!iDerI'M'M'1IbotieW ana:~Pby 
~ar:=Y t:...,~~t ~ ~~,,~~~~ve,~ ~~9,~\V~",!" 

(2) Doee;~tiloriae., >,1:;',"'<;1",' ": .. f ' " ,: ';"'r'ill'; :":, ;! ;J,)II:) ,,;::':: 

(3) lGGIIem B,.u Litwtir.;;::?~ ~',f9I~.t T~" ~5W,*"j"u. way. " " 
Sue lfUliat& ~~.'-' ;, ,"... ,"0:, ' "i.:'. · .. n 
NurlA Wutem Railwg.-There are DO Auistant'Train EmnaiDara on _~~. 
GreiM Indian P........ BailtDIJy.-28--5--3~2 a,t outstationll,.~ M,....a -65 in the iIIan4 ilf Boinbr,y;. :' . , , , ' , •. ' I . 

.BtinraG BaillDllpl.-AaailtaD.t Train Examiners are deaigDated Aseiatlibt"·~"" 
.00 Wagon EDJIlinerBp.their..J. w. pay 'an :- <".';" : 
~ Non.Euglish .~. (I;.' " r 
~70 English spee.kiog 

All the toats are held by Iodiaa8. /., L,j \ ; 'I, 
(~) There are'IU 0 ... I Company.managed Railways ~ ealploy ~t:r.iD 

Examlll8l'l. " .. 
, (6) The information available is given below but .. stated 'in reply to tInii qU'eetfon 

oil the 18th February; 1933, the pay and prospeots of the_is~t Train,¥~' ..... 
on one railway O&DDot be oompared with'another, due to different sYstema of working and 
other ca\l8e8 :-

Railway. Pay. I • ~ •• 

Re. 

'" B.G. 135. 
Bombay, B~ and., " iM-200 

Central India. 11 G 110-1110 
" .:. 70-100 

~ , 

. . /lO-76 

{ {

UIO 

Eastern Bengal ': I' ". • There are no Assistant Train Examinet'ar 
East I~dian . '·25--6--40 (a) Before obtainiog the last in~t .. 

.:/ 

I'" 

Assistant Train Examiner, viz., J1.s, 40, 
'they mUBt potIIIlI8 a oertificate of l JJM.Iht« 
tb8 Train Enminers course Divis'iOfi III 
'Or higher In the Aeanaol TrainiDg achool. 

(b) 'ABllieta.nt 'Train ExamineI'll 'On ' the 
,', ma:simllm pay rille by wa.dual promo.ion, 

to train 'eXaminers grade IV (&s. It~ 
95) and to Tmin Examiners' GJiade m 
'(k 1()()""-10-150) on Tacanoiea 'arieiog 
in moh gradea provided they po8I8II8' 
certifloates of ~ the train eQmi. 
1181'8' course Division n or higher and 
Division I respeotively in the Aaanaol 

, trainiog 8Ohool. 
(c) They may be promoted to Train 

~. ". ' , ., ' , Ex&minLd~',:U"·,mP~'i~V. 
~ ._ .. t. '''''/.i.~ .:< !;inl~ ~:~i c:~J~; f.:~lt \ ~ .. Jt" ~!. ~;..\;:;"~.: . ;llav.e~.!'tov <'J', •• ,,"' g·"~1i,Wi". ~UMI~""'" 
'''iJAlldQ.W~~r~,~\\j;4,.·t~~,,,~.ij "'~~: J!l'~ta;.re. ~~':;",~, 

I,~.)l·ilo those of appnmtloeB froml"~ ~ 



'4 t.,·."·, '" 
~. " ;,! ;;. 

. ~. 

• ': to .l.' ' . 

South Indian 

North Western 

AeaamBengal 

Gnat Indilil PeniDaula 

·Burma •• 

j. •• "' ,.' 

..... ~ :. j - / ... 

. . 

28--5--38--4--42 
(atoutetatioDl). 
3~55 (in 
the iaJand at Bom· 
bay). 

.~. . .; . ~ 

(d) SWti.bIe men with. the ~.' qualift.; 
catioDia are eligible fot' promotioa -to tIla 
Jaigher subordiDate supervising gra.cl. 
rising 110 Re •. 475. 

There are no Aaaistant Tram Examiners. 

There are no Auistant Train Examiners . 

An Alliatant Train Examiner may become 
eligihle for promotion to jUQior tram 
examiner risiDg to a maximum of llos. 75 
and a senior Train Examiner rising to a 
maximum of RI. 90. From among the 
senior Train Examiners a selection is 
ma'de for the poea>f Head Train Examl~ 
Q8I' when a vAOaBOY ooou1'8, the maxi· 
mum~y of whioh is RI. 150. 

Auistant Train Examiners with fair ednoae 
.. t.i.ooal qualificatioDl are given an exami· 

nation in English and Arithmetio,_ 
if paaaed, are posted 811 Train Examinei'll 
at Train Examining Stations in gradeI 
of pay rieiDg from RI. 65 to RI. • ... 
vacancies ooour. 

100-10-130 .: Aeaiataat Train Examiners are eligible fow 
86--0-90-10- promotion to the grade of Tram Exami. 

100. nerIJ on the:follo:wing aoales of pay :-
~. !53-10-285. 

!4O-1()-"'!815. 
tl6--10-23Ii'-6-MO. 
195-1C).-.,t15. 
170-1()1....190-6--195. 
150-10-195. 
150-10-170. 
130-10-150. 

Aaeiatant Train Ex. Assistant Carriage and Wagon ExamiD8l'l 
aminera are deaig. may rise to Carriage and Wagon Eum. 
nated Auietant DerI in the followiDg grades : -
Carriage and 75-6-85 1 
Wagoo EDminere. 76---6--100 
~ DOn· 100-10-120 Aooording to 

EDgliah speaking. 110-10-130 J station. 
~70 Engliah l!O-10-150 
_peaking. 16G-IO-!ISO--I6--280-20-

. 100. 
Specially IUitable men oan rise to 

Aeaiatant Foreman RI. 200-150 
&nd Carriage ., IUd Wagoa 
Eaminere 140-10-160. 
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BILL PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE 

• T'- ~ .:'. TABLB. 7' ;'"-:': ( 'J ':;~;;~ r 

~TA..B;f Or mJl. QQUNCIll: Sirs -iii P1Jl'llla.lU)e· of ...... :01 the 
Indi&n Legislative. ~ l.y on, the t.,.ble copies of the Bill further to amend 
the Workmen's Compensation Act, 1~3, which was passed by the Legislative 
AeeeInbly .£ its met;tirig· held on t1),~28th August, 1933. 

CONGRATULATIONS 'TO TItE HONOURABLE SIR HORMUSJI : . . ; . MEHTA. , .. " . 

THE HONOUBABI.E THE PRESIDENT: Honourable Members, it is' my 
pliwege to ofterthe oongratulAtions ,PJ this House to one of our Ho&Qurable 
Colleagues, Sir HOrD\usji ·.Hal;teekji Mehta, on the conferment of a Knighthood 
on him by Hi~ ~jestytheKing·Empel'()t. I am sorry that Sir Hormusjiis not in 
his place ·.here today u he is &Jlgaged on mOlle important work as a Substitute 
Delegate at the League of :Nati(ijU at Geneva. I am voicing the feelings of all 
here when "I 8aythat Sir Hormusji rendered very valuable service during the 
time he has been a Member·of this House. He was always regular in his attend-
ance and on 'financial questions was of great help and assistance to the Council 
and the Government. I shall, with your permisaioD,cODvey to the Honourable 
Member the 'congratulations of t.his House on his· well-deserved distinction. 
(Applause.) . 

MOTION FOR THE'ELECTION.OF TWO NON-OFFICIAL MEMBERS 
TO THE STANDING COMMITTEE OF. THE DEPARTMENT OF 
IN1)USTRtES AND1.ABOUJt: . " '.' . '. <'.' .;.' 

_ r...u".' .. 

THE HON()uRABU:: MR. J. A. SHILLIDY (Indust~ies and La.bour Secre:-
tary): Sir, I move:; . . . 

" That thiI Council do prooeed to eleot, in such manner loll the Honourable the Prellident 
may direct, two non-a1Ij.oi&l Mead)8l'1 to lIel'Ve on the Standing Committee to adviae on 
subjeots, other than' Roada ' and • Broadollollting " dealt with in the Department of Indus-
~riell and Labour." 

The motiod wasadppted. 

MOTION FOR THE ELECTiON OF TWO NON-OFFICIAL MEMBERS 
TO THE STANDING COMMITTEE OF THE' DEPARTMENT OF 
COMMERCE. 
·THE HONOURABLE Ma. T. A. STEWART (Commerce Secretary): Sir, 

I move: . 

',' :naat this COUDCiI doprooeed to elect, in such manner loll the Honourable the President 
~&y direot, two non-ofJioi&l Members to lIel'Ve on th(l Standing (',ommittee to adviae on sub-
~'" in t1te Depa.r.tmeDt of. Commeroe." 

The motion was adopted. 
!H~ HONOURABLE TH,! PRESID~NT :.: As regards both these motions. 

nOQllnatlOns f.or the .Standinfl CommJttee fo~. suhjects Qt~ .tbaa ,." R",a..la." 

;*!;~~~'~A1Q.{~~bj"tlU in the~,D~:'itmen£pfoP.~merc;;;rbe 
recelved'-up-to··U-A,x. on ~Y. the 4th SeIJtember, 1933 ..... '1-\':/ .. 

(77 ) 



; ,'" • • • or, " '. ':'.'. • f;' ! '". I r ~. r .;' .' 

~T ' .. ljm~Sim:;)iAN .~mITBATIO.·:!~MMDMBNrt;i·iItL.p,~.,. .. ·n 
,\:" 
.1... 1 

:: " :"'i';~ •. ~woUuBLaMa.J.,lBARTLB:Y(8o~tttllnda·~·No~liIated. 
~' .. ; ~~)t.';~,~:I . .-ve,thr.tdea'Yebe~tt)iIJ:triJd1leti·:;'· ... : .. : . 
. ,.. :: :'-Wi'BtBl~ to a~~df.he'fiidii.n kbi~tiOD 4. 1I1e9,;~'~ ~.~ .. 

: '. i. :.i '/ '~I; t :,., .... ' c· :- ~ .' .' ",.,' ~:I\l. ,l!·. ',. I.~ . '.',' .. , 

...... '," Thc?p~se of this very RDlall Bill •. Sir, is eXp'lained olearly·inthe statement 
.. 'of objects and reasons which is annexed to the Bill. Briefly, it ia to. remove 

hom section 19 of the, Indian Arbitration Act the . phrase " the Col,Jl"t " which 
has been foUnd to give rise to a certain,amount of doubt whether a }>residency 
Court of Small Oauses is empowered under thai section to take the IleceBB&rY 
action to. stay. proceedings in eo matter which fallB . withiil an agteement to ,arbi-
trate. This doubt has,arlsen owing to the definition of the phrase "-the CoUrt" 
at· the commencement of the Act and the object of this Bill i,s to remove 
that doubt and to substitute for the expre88ion " the Court" another expre88ion 
which will JIll&ke it clear that the Act does empower other Courts than the High 
Court and the District Court to stay proceedings in such matters. That, Sir, is 
the object: of this Bill. I move. 

The motion was adopted. 
T~Bl ~ONOURABLE MR. J. BARTLEY: Sir, I introduce the Bill. 

CANTONMENTS (HOUSE-ACCOMMODATION AMENDMENT) BILL. 

HIs :&XCELLENCY THE COMMANDER-IN-CHIEF : Sir, I move for leave 
to, introdU:ce a Bill further to amend the Cantonments (House-Accommodation) 
Act, 19~3, for a certain purpose. 

The tnotion was adopted. , 
" I 

HIs,EXCELLENCY THE COMMANDER-IN-CHIEF: Sir. I introduce the 
Bill. .. 

DEATIi~ OF RAJA BIJOY SING DUDHORIA OF AZIMGUNGE, 
BENGAL, AND MR. C. H. F. PEREIRA. 

THE. HONOURABLE KHAN BAHADUR MIAN SIR }4'AZL-I-HUSAIN 
(Leader of the House): Sir, I have to make mention of the death of Raja 
Bijoy Sing Dudhoria of Azimgunge, Bengal, a citizen of Calcutta, and a 
prominent leader of the Jain community. The late Raja Was a Member 
of the Council of State from January, 1930 till the 'dissolution of that House 
and agajn from January, 1931 to the date of his resignation owing to ill-health 
towards the end of 1932. ..' 

We, have a vivid recollection of our late colleague who was a most pleas~nt 
,~A;lompanion, a devoted friend and a consoientious man of public affl!irs, endow~d 

with, :~.pleas~nt,· ~bfu 'tem:per&rnent .. : H~ had~~~!"p'le .. '~~, ~#tt j. 
,-and }pa, peculiar orIental culture, a beautiful blend of rtiligion arid t.~llila.p.Qe, . 
orthodoxy and breadth of outlook, contrihllt,¢ tothemakin'g of tJ. mOIlt s~dJciJig 

( 7El- )i , : . 
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. D .... m OI'~'~~~!.i .... (PVD~i~ld.AO. ~.J«WjBBIBA. 
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_pe~1it1. Hia~th· at ~ etaly ager.~ cieprived B~~ror;~ars~e and 
,. sober politician a~pro~~nt~eJ' i>fthe': Jain- cODlIB'uDityr!.and : &~ouae 
of a most V'aillable member., "~~ Vf~f! C~~a.n o(~~~ A.ziJgypg~ iAWnicipality 

·:fO'r' over 1& -years, an -Ifoo()rary- Magistrate and mem~er of the Mv-~hidabad 
District.,BONd formany:ye&l8l. The tiitle M R'&ja·'.aso<tiit~r.IM:·o~ ~ &8 
early as 1908.,-~ .,' .' .:-.:" ,"'." . ' .• 1, •• ",'; • ,,' 

• .'. " • 'I '. - . • • • . ~ • ;, f, "\,. . .... _. 1 ~":: 

. The H01i8e deplores ~s lo~s ,and ~0~1~, r 'atil ,BUre, , Sir, ~~ ,you, to .c.4lllvey 
'Its condolences to the fattuly of the late RaJa. . i j>.' , ' 

'*THE HONOURABLE MR. HOsSAIN IMAM (Bihar and ~: Muham-
·madan): Sir, we, on this side of the House associate ourselves with-.every 
word which h&8 fallen from the Leader of the House and we desire to convey 
our sense of loss to the members of the bereaved family. :: . 

To HONOURABLE THE PRESIDENT: Honourable Members, I wh,01e-
heartedly endorse every word the Leader of the House has ~aid regarding 
the late Raja Bijoy Sing Dudhoria. Many Honourable Members came in 
contact with the late Raja and found him to be a very amiable,' straight-
forward and honest man. His services in this Council were of ft!D,~eeptional 
kind. He was always useful and his deportment was full of dignity, and in 
dealing with resolutions he gave his support and adhesion in a most straight-
forward and just manner. As it is the wish of Honourable Members, I will 
convey to his widow and children, the sympathy and condofeD)e of this 
Council. 

Before I resume my seat I wish to refer to another tragic event which has 
caused a loss to the Legislative Department-I am referring to'i,he deat1;t of 
the late Mr. C. H. F. Pereira, Assistant Secretary of this Council. He \vas not 
a Member of this Council but Honourable Members who have beltJl in : Council 
during the last few years will bear me out when I say that the deceased render-
ed valuable service&not only to the Legislative Department but to the' 'Honour-
able Members of this Council. He was always ready and willing to render 
all possible &88istance to Honourable Members and to give them information 
on all points and he made himself so exceedingly popular that when he left 
India to study for the Bar in England he was greatly missed in t:l1e Council. 
He had just passed all his examinations and was about to return to thiS country 
to retire and settle down in practice when his tragic end came. He died very 
suddenly and we all regret his untimely death. I shall also with your per-
mission convey to his bereaved widow the deepest sympathy and oondolences 
of this Council. ' 

STATEMENT OF BUSINESS. 
THE HONouBABLE KHAN BAHADUB MIAN SiB F.AZL-I-HUSAIN,(L~der 

of the House): Sir, as Honourable Members are aware, Thursday, the 31st 
August has been allotted for the discussion of two Motions, one relating to 
the Government of India communiqu~, dated the 20th June, 1933, ;reguding 
th~ .fut~re .~~~~oJ?.,~f A~n Md,tDe' o~r ,tid ·t:he Oi'der· ~ Council of 
.,m,s:,.~,8:J~~t1' ,~¥'lt~ 171:Jl:~ber, 193.1, unpGlBlDg dues m respect of 
"~~~ ,¥g~~~~q~ ,¥,c;i ,aJ)uoy ;lJpecified ,thelleUl.;:, , , ' , 

• Speech not oorreoted by the Honourable lI_ber. 
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OO'ONOlL OJ' STATE. 

[Khan Bahadur MianSir Ful-i-Husain.] 
¥onday and Wednesday next the 4th and 6th Septem~r are 4,,)'1 aDotted 

for non-official business, and I venture to SUgg~8t that it would p.rpbably 
.,e convenient for the Council to meet on Tuesday, the 6th September for the 
transaction of official business when the two Bills introduced today can be 
taken up. On this day we may also include in the List of Business the 
consideration and passing of any Bills which may be received from the other 
Chamber and laid on the table before the 4th September. 

THE HONOURABLE THE PRBSIDBNT: Before I adjourn the C~unci1 
I will remind the Council that His }l~xcel1Emcy the Governor General will address 
the Members of both the Houses tomorrow at the Assembly Chamber. 

The Council then adjourned till Eleven of the Clock on Th~y, the 
30th August, 1933. . 




